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,OOJiSTITUENT ASSEMBLY 01' INDIA. (LEGISLATIVE) 

Wedne3day, the 25th Febntary 1948 

The Assembly met in the Assembly Chamber of the Council House at a 
Quarter to Eleven of the Clock, Mr. Speaker (The Honourable ;M;r, ,G. V. 
:Mavalankar) in j;he Chair. 

STARRED QUESTIONS AND ANSWERS 

ORAL ANSWERS 

COMMITTEE FOR STUDY OF CONSTITUTION FRAMED FoR PORTUGUESE INDIA 

455. *Mr. R. X, Sidhva: (a) Will the Honourable the Prime i i~~er ~  
pleased to ~ te whether Government are aware that the .Governor-General-h-
Council of Portuguese India has appointed a Committee of 23 persons to ;;tudy 
and give their opinion on the Constitution framed bi' the Portuguese, Govel'll-
ment for Portuguese India? 
(b) Is it a fact that the Portuguese Peoples Assoc';ation in Goa has refused 

to be a party to this Constitution? 

(e) Is it <l fact that the Satyagraha ;s continuillg in some parts of PortuguF,tie 
India by their nationals? 

(d) Do Government intend to take up these matters with the Portuguese 
Governrnen t? 

The Honourable Pandit Jawahall'lal Nehru: (a) The (}ovetnrnent of 1ndil1 
understand that out of 62 l,ersons invited by the Governor-General of Portuguese 
India, a Conunittee of 21 persons was appointed to express thejr opiniono on the 
new "Statute" on the 17th and 18th January which dispersed wi'm:tout reaelling 
any conclusion. Subsequently the full assembly of 62 persons was invited by 
the Governor-General on the 26th January. They "Iso disperspd without reach-
ing any conclusion. 

(b) The Government of India tire a.waiting a report which they have "called 
for from their Consular Represelltativf'. 
(c) No exact information is available about the extent of the Satyagraha 

movement ill Portuguese India, but political arrests nre taking plnce from time 
to time. 
(d) No .. 1 may. however, draw the attention of the Honourable Member 

to mv answer on 11th Februarv 1948, to Starred QueRtion No. 246 bv Honour· 
able Member Shri V. C. Keshav Rao. ".. . .. 

Shri H. V.Xamath: Now that the Britrsh imperialists have" quitted India, 
will Government consider the desirability and the advisability of taking steps 
on a high diplomatic, interstate or international level in order to liquidate 1.11e 
other blustering EttIe jingoes, namely the Portuguese and French chauvinist 
panj.andrnms  from the soil of J ndia? ' 

The Honourable Pandit Jawaharlal Nehru: Tn the last part of my ans\ver t{) 
this' question I referred to a previous answer in which I nealt with t i t~r  

We are ver\, much interested in this question, but it involves all maliner of .. 
internationai" contacts and for the moment .. we ar(' not in dir"ct diplomatio 
reJationswith the Portuguese-Government. It, is possihle that ":e may have 
such direct relation;;'. Mepnwhile we can only denl with them Lhrough other 
Ambassadors and this delays matters. W.e are pursuing the mAtter. *""! 

( 1197) 
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Seth Govinddas: Are any negotiations going on with the Portuguese ·Govern-
ment fol' our i or ti~ relations with them in the near future? 

The Honourable Pandit J'awaharlal Nehru: Yes, something has been done. 
A suggestion was made on the part. of the ~ort e e Governmerd, whether we 
would be agreeable to have such representatIOn and we agreed to It. < 

Shri H. V. Xamath: Does the Honourable Prime Minist€I"s answer to my 
questiori apply to the French Government a, W€Il:> 
The Honourable Pandit J'awaharlal Nehru: So far as tbe :French Govern· 

ment is concerned, the French Government is represented here and we are reo 
pi esented in FnJ1c-e and we have considered this matter and disc:u'f-ed it, in some 
detail :.vith them and I hope that before very long some further steps may be 
taken. 

Mr. R. X. Sidhva: Is it a fart that the l'ortugucse Governor'(;eneral i!l Inelia 
has informed his Government in Portuga1 that 'in view of the present condition 
in "'hich the reports are not corning from the peopJe, tl-je 8t'liU8 quo ShOlllcl 
prevail? 

The Honourable Pandit Jawaharlal Nehru: I am afraid I do not know aliOu" 
the <:ommunications between the l)ortuguese Governor-Gener,·J and  his Govern-
ment, 

Prof. N. G. Ranga: ~ Government tried to ascertain whether there is any 
truth in the news that there were certain negotiations going on between Hydera-
had and the Portuguese Government for the acquisition of Marmagso by the 
Nizam? 

The Honourable Pandit Jawaharlal Nehru: This is a difficult question for 
me to answer about secret negotiations hetween other Governments. There are 
al! manner of rumours to tLat effect, but I (;111' assure the House whatever 
.tbe rum<:lUrs that, actual thing cannot happen, 

Shri R.  R. Diwakar: May I know who is our Consul at Goa today? 

The Honourable Pandit J'awaharlal Nehru: At the present moment there 1& 
110 regular Consul there because our Consul at Goa has some little time back 
,assumed charge of the Consul-Generalship at Pondicherry. Goa for this pur-
pose is under Pondicherry. 

Prof. 11. G. Ranga: How can it be? 

The Honourable Pand1t laWaharlal Nehru: Quite so. Our Consul-General at 
Pondicherry is also in ,charge of Goa, hut in addition to that there is a Vice-
Consul at Goa. Now since our Consul at Goa was promoted to Pondicheny, 
there is no other like appointment at Goo. We did appoint 1:\ certain gentleman, 
hut the Portuguese Government did not approve of him on tbe ground, as lhpy 
stalled, that be was a Portuguese suhject. Since then no other appointment has 
been r ~e  

Shri R, R. Diwakar: Is there 81),1 idea of appointing another Consul? 

The Honourable Pandit Jawaharl&l Nehru: Oh yes. There is always a Vic"-
Consul there. He is in a sense under the Consul-General at Pondicherr, but 
he functions from Goa and deals directly with us. -

Seth Govindda.s: Is our ConRul-Gen·oraI in Pondichery an Indian or fl iorEdg' 
)ler because I think that Consul-General was appointed by the fo~ei  govern .. 
11lent. 

The <Honourable Pandit Jawaharlal Nehru: Yes, Sir. The previous Consul-
General was ,an Englishman, but now since his departure OUf Consul"at Goa lutE< 
been promotea to Consul.Generalshlp of Pondicherry. He is not a foreigner. 
Shri H. V\ Xamath:Has not the Portuguese Government 1'.0 far IWkpd for-

eK"hange of AmhMsa,iors with our Clovernment? 



The Honourable Pandit JI!-wa.harlal Nehru: I have jlist 8l1swered t~ t  ques-
tion. There has been no tormal request but we have been ~o ~e  indirectly 
whether we would be prepared to exchange diplomatic representatives, and we 
said we would be so prepared. 

:~  REGUI,ATIONS FOR INDIA..'\': PASSENGERS AT MANDAPAM l'Y CEY'LON 
GOVERNMENT 

456. *:Mr. R. K. Sidhva: WIll the Honourable the Prime. :Miniskl' I,le',", 

state: , 

(a) whether it is a fact that theJle are quarantiI:.e regulations' by the e~ \IJD 
Government for Iridian pnssengers at ~  

(b) whether it is a fact that there are e i ~  rules for ill class !,811se.ngeNj 

(c) whether ~ er e t ~re aware that III class passengers who. ~~  
with them the vaccmatlOn certIficates of Health Officers and also compl.' viltn 
1111 the quarantine requirements are detained by Ceylon authorities a' 
MandapaDl whereas upper class passengers are allowed to proceed; 

(d) if so, the reasons therefor; 
(e) whethel' it is a fact that quarantine rules are applicable to all passeD-

gers irrespective of thE:; <lInss they travel i 
(f) ""hethcr it is a fact that Mandapam Quarantine is located on i ~  

soil; and 
(g) if thc reply to part (£) be in the affirmative in what year, und!:'r wha\ 

conditions and at what price this land was granted to thA Ceylo1' o er me t ~  

The Honourable Pandit lawaharlal Nehru: (a) Yes, 

(b) No, Sir. 

(c) and (d). Yes, Sir. 'l'hRt is the pract.ice foIloweq by the Medical Officer 
of the Ceylon Government whose view apparently is that I and II class ~

gers ordinarily live a more hygienic life and incur om r ~i e  ·lllss risk ot 
infection during the railway journey .. 
(e) The Ceylon quarantine regulations are applicable alike to all passengerr 

irrespective of the class in which they travel, but the issue of a "'health certificate 
ie at the discretion of the Quarantine Medical Officer, and in the eIerise of sucb 
discretion the Medical Offioer insists on the <letention of ill class passeJ).gers. 

(f) Yes, Sir. 

(g) ThE' land was acquired by the Government of Mailrlls and transfern-d 
without any condition to the Government of Ceylon at various times auring the 
. years 1918 and 1928 on payment by that Government of Rs. 7,894-12-11 81J 
market ~ e of the land and the capitalised value of land revenne. 

Kr. K. K. Sidhva: Have the Government of India negotiated with t ~ 

Government of Ceylon regarding discrimination about III class passengers at 
IIny time, aud if so, with what result? 

The Honourable Pandit Jawaharlal Nehru: Our Agent there is in constant 
much with the Government of Cey)on and some time last year I think, one o~ 
our rir i ~  Dffioers of the Commonwealth Relations Departmen£ welit specially 
there to meet the quarantine officers and 'others, and discussed the situatiol!, 
so that we are having eontinuous dis-:lussions. It is not ·so much a questioD of 
dis(lrimination. The way they put it is this: He hllp. a right to inspect dbybody. 
But normally spl'.aking the Ceylon authorities said tile ill class Jijlssengllre art' 
Ulore unhygienic. Therefore, he pays more attention to them. 

Mr. lJ.. K. i ~: Is it not a fact h'st 0,.-eX-Agent Mr. ~  repcifecl to 
the Government of Indhl that; this distinction requires to be cODRidered and ~ i 

the m ~ har; been referred to the GOV8lTUDP.l\t of i ~ 
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. The Honourable Pandit Jawaharla.1 Nehru: e ~ e of that we sent s. special 
officer to this place and we had a long rpport from him and we communicated it 
.tQ the Ceylon Government. Now the question is whether the thing is being 
done by the Ceylon Government. We can of course, if we so choose,. insist that 
the Ceylon Government should remove that officer and put him somewhere else, 
may be in Ceylon territory. Then we wiil have no control over him at all. We 
prefer to leave him where he is because if on Indian soil we can check any ablise. 

Xr. ~ X. Sldhva; Is it not a fact what III class passengers also produoethe 
same type of health certificate as upper .class passengers and 6tHI they Bre 
dd.ained? 

The Bon.ourable Pandit 1 1 ~ 1 Nehru:' Sorry, ! do not know. 
Shrl It. Santhanam.: ~  I know if owing to the stoppage of emigration of 

unskilled labour the whole arrangement has not become meaningless J:l,owa-
days? 
The Bonourable Pandit .Tawah&rlal Neh.ru: It is not so important as it was, 

but there is plenty of traffic. 
Prof. N. G. B.anga: Has the question heen examfued whether it would be in 

the interests of our own working classes, whethel" skilled or unskilled, who go to 
Ceylon, to be examined for hygienic reasons on the Indian soil or on the 
Ceylonese soil? 

The Bonourable Pandit .Tawaharla.l Nehru: The Cevlon Government wants 
to examine them. Vve can insist Oll the Ceylon GoVt,rnr;ent uoing so on its own 
soiL not on 0111' soil, but that $ould not result in any advantage to our people. 
Probably they will be subjected to still more stringent examination on their 
SOIL 

IssrE OJ" I'I1PORT AND E'CPORT LICENCES FOR CLOTH TO REFUGEE MERCHANTS 

457. *Mr_ R. K. Sidhva: (a) Will the Honourable Minister of Commerce be 
plea:;ed to state whether a letter regarding allotment oj special quotas for 
export of cloth to Sind merchants who suffered losses in foreign countries 
dwing the war addressed by the Federation of Indian Chambers of Commerce 
and Industries to the Secretary to the Government of India, Ministry of Relief 
and Rehabilitation has been passed on to the Ministry of Commerce? 
(b) Are Government aware that these merchants have suffered further in 

the recent disturbances in Sind? 
(e) Have they asked for a :;pecial quota for export of cloth to foreign COUIl-

tries and if so, what steps do GovernmGnt propose to take in this matter? 
(d) Do Govemment propose to consLbr the question of granting import 

and, export licences more liberally to refu[ees from Sind and. Punjab? 
The Bonourable Mr. C. B. Bhabha: (a) No, Sir. The Ministry of Com-

merce, however, received a letter No. 2451/739, dated the 16th December, 1947, 
on the subject, direct from the Federation. 
(b) Yes. 
(e) Yes. The letter asks for special export quotas to the merchants in 

e~tio  As however, many of these r..Jerc.hants are already receiving quotas 
out of the 25 ~r cent. of destinationul quotas' for the export of cotton piecegoods 
reserved for newcomers and others who have not received any C).uotas in the 
past; are also eligible. to apply for similar allotments, Government do not 
propose to take any special steps in ihe matter. 
(d) ltefugees from Pakistan who ~e  to. receive exp.ort quotas while in 

Pakistan continue to get these quotas 111 IndIa. The clmms of refugees who 
were aoing irnport tracde in Pakistan will also be duly considered proyided they 
produce satis!actorv evidence regarding the extent of thek previous business. 
ThOSe refugees. wh'o were not receiving import or export \ ot ~ in tbe ~t can 
also apply for such quotas as newcomers and theIr cases WIll be· conSIdered 

sympathetically on merits. 
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Kr. B.. Jt. Sidhva: The Honourahle Minister has stated that sufficient 
quotas have been given to them. May I ask how much quota has been granted 
to them? 

The Honou!able Mr. C. H. Bhabha: There is not a particular quantity that 
is fixed for. it. But quite a large portion of the quota that has been reserved 
for newcomers has been alIotte:! to several of these merchants. 

REIIABILrTATJO:'1 OF REFL'OEES FROM SIND 

458. *Mr. R. K. Sidhva: (a) Will the Hor:ourable Uinister of Relief and 
Rehabilitation be pleased to ~t te the total number of refugees from Billd who 
came to India, how many of them are located in refugee camps and in whi;Jh 
refugee camps they are so located? 

(6) What arrangements have bee,) IDade for their rehabilitation? 

(c) How many of them have been employed in services and how many are 
engaged in trade? 

(d) Hp;ve they taken any monetary help from Government under the 
Rehabilitation Scheme? 

The Honourable Shri K. C. Neogy: (a) No tally has been kept of refugees 
who have come to the territories of the Indian Union from aind. A rough 
estimate indicates that the number who have come to India upto date lllay be 
5!-htkhs. A statement showing the number of refugees from Sind in the various 
camps run by the Central Government is laid on the table. 

(b) No separate arrangements for -'ehabilitation of Sind refugees have been 
made. The general schemes of rehabiUtation appEcable to other refugees from 
Western Pakistan will be applicable _ to them also. 

(c) Upto 31st January 1948, the Transfer Bureau has obtained employment. 
for 372 Sind refugees. The number of refugees from West Pakistan who havE' 
found employment through the Employment Exchange upto 15th January, 
1948, is 11,769. The Employment Exchanges have not maintained separate 
statistics for refugees from Sind. The number of Sind refugees· who have 
found employment otherwise than through the Transfer Bureau or the Employ-
ment Exchanges is not known. 

(d) The schemes for monetary help to refugees have started functioning only 
recently. The information asked for i~  therefore, not available. No mone-
tary help und'el' these schemes has so far been taken by any Sindhi refugee 
in Delhi or in Ajmer-Merwara. 

Name of Camp· 

Chembur . 

Pawa.i 

Ahmadablvl 

Kairs. 

Virau • 

Borivili 

Deol"li 

Pimpri 

Visapur 
Dhond 
}4&rwara In. 
Pali 

Statement 

Popula-tion 

8,900 

2,700 

3,000 

1,500 

350 

600 

2,0110 

3,310 
8,394 
6.719 
3600 
~ 4  
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Name of Camp 

Luni 

Purgapura 

Kolyat 

Rajkot 

Navlakhl 

Mandvi 

Okha 

PooH 

J alIlpa in Delhi : 

Kalksjee Temple Camp • 

Purana Killa'::. 
Anand Purbat 
Bela Road 

Wavel Canteen 

""'ogaway Camp 

Population 

500 

8,731\ 

:',000-

700 

1,5215 

61 

';53 

3,000 

62,654 

34 

222 

1>6 

9 
696 

1,088 

Grand Tot.al : 63,742 

Mr. R. K. Sidl:i.va: Is there any camp for Sind refugees in provinces run l.y 
frovincial Governments? 

The Honourable Shri K. O. Neogy: As far as I ~m aware there is no special 
eamp reserved for refugees from Sind in any provincial area, which is run by 
the Provincial Administrations, except perhaps in the case of Ajmer-Merwara. 

Mr. R. K. Sidhva: Is it a fact that the Government of India have decided 
that the Kalyan military camp in Bombay should be reserved for Sind refugees? 
;If so. what is the position today? 
The Honourable Shri K. O. Neogy: I should like to have noti0e of that specific 

question. 
Shri H. V. Kamath: Do the refugees trom the urban areas of .Sllld preponde-

rate over those from the rural areas, or is it vice-VeTB!!? 
The Honourable Shri K. O. Neogy: They are of both categories, but perhaps 

the urban refugees predominate. 
Shri 11. V. Kamath: Do the refugees come mostly from Karachi or from ~ e 

other towns in Sind too? 
The Honourable Shri K.O. Neogy: They are coming from aU over. 
Shri. Mihir Lal Chattopadhyay: Are the refugees coming o ~  er 

are they being forced by the .Government there? 

The Honourable Shri K. O. Neogy: It seems to me tha.t they are all coming 
away voluntarily aud they are anxious tel come aw"y. • 
Dr. P. S. Deshmukh: Is there any specific arrangement for the dispersal ot 

the refugees coming from out of Sind? Are they allocated to ~ert i  pre'.inces, 
or are they free t{) go anywhere they choose? 

The Honourable Shri K_ O. Neogy: T,!Jey r~ a.llocllted to certain camps rtm~ 
they arrive ~ the reception centrE-i. • 

Shrl Des.h&ndhu Gupta: What iii tbe number of Sindhi refugees in DeIhl: 
The Bonourllble Shrl K. O. Neo.,: I nave no idea s.bout it. 
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Df. P. S. Deshmukh: How many of them are there in Bombay? 

The Honourable 8hri K. C. Neogy: I cannot say that ofIhani. 

1203 

8hrl Deshbandhu Gupta: In view of the fact that Delhi is already dominatd<i 
by refugees from West Punjab will the Government consider the desirability.of 
asking the Bombay Government 01' other Provincial Governments to make speon'! 
arrangements for refugees£!: .... 

Kr. Speaker: This question is specifically with reference to Sind refugee •. 

Shri Deshbandhu Gupta: Sir, I was asking whether in view of the fact j;ha.t 
Delhi is already full with refugees from West Punjab the Government ~ coOn-
sider the desirability of asking Bombay and other Provinces to make special 
arrangements for Sindhi refugees. 

The Honourable Shrl K. C. Neogy: As a matter of fact, tha Central Gov81'!l-
ment themselves are going to set up, and have set up, several camps in BomH.1 
Presidency for the benefit of Sind refugees. 
Shri Xoha.n LaJ. Saksena: Is it a fact that the Sind refugees have stBrkd 

coming after the treatment they recently got at Karachi? 

'!'he Honourable Shri K. C. Neogy: That is 11'>. 

Prof. N. G. B.a.nga: Are Government registemng these refugees from Sind} 

The Honourable Shri K. C. Neogy: Yes. 

Dr. P. S. Deshmukh: Have Government any estimate of the non·Muolim 
population which is still there in the city of Karachi? 

The Honourable Shri K. O. Neogy: I am afraid such a question is difficuit 
\:0 answer on the spur of the moment. It iluctuates from day to day. 
Dr. P. S. Deshmukh: Can he not say even approximately what percentage 

is still there? 

Tae Honourable Shri K. O. Neogy: As a matter of fact, Karachi is getting 
quite a large number of people coming from other parts of Sind everyday, 
It is therefore very difficult to give any such percentage on any day. 

Seth Govinddas: What is happening tv the property' of the refugees who rrf 
('oming from Sind, either from Karachi or from the other places of .Sind? 

The HonotU'able 8hri X. C. Neogy: So far as their property is concerned, 
I noticed in the press the proceedings of thc Sind Legislative Assembly er~ 

the Government are proceeding with a me9.Sure relating to the dispo.al of the 
property left by the evacuees. 

Dr. P. S. Deshmukh: What is our Ambassador ill Pakistan doing? 

Mr. Speaker: I think these questions are being discussed every now 8Jld 
thAn. 

Shri Mohan La! Saksena: Have the provisions of the particular measure 
refen-I,d to by the Honourable Minister been !:rought to the notice of the High 
Commissioner or thl> HI'nournble i i t~r in chargE' 0 

The HonOUlable Shri K. C. Neogy: They are definitely within the knov-. 
ledge of the lligh Commissioner. This is nnder discussion in the Sind Assembly 
~ the present moment. 

Mr. R. K. Sldhva: It was stated that special train, will be al'l'all,!ed to 
evacuate the Sindhis. May I know whether the special trains have siMe been 
arranged? 

TlI.e Honourable'Shri K. O. Neogy: Special trains are r i ~ almost regu-
larly, but then th .. tBlT'pO of evaouation slowed down for a few days e ~ 
l"'Oen lilT. 
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UNEMPLOYED REFUGEES REGISTERED lN EMFl.OYl\;El'T BURE,4.U .c' 

459. *JIr. R. X.' Sidhu: (a) Will the Honourable Minister of Relief and 
;R,ehabilitation be pleased to state how many refugees who have registered their 
names for servioe-in the employment Bureau, are still without service? 
. (d) What is the. result of the request of the Government of ~ to Pro-
vincial Governments to absorb these refugees in services in their provinces? 

The Honourable Shri"X. C. Neagy: (a) Th3 number of refugee applicants for 
employment on tl\e' Live  Register of the Employment Exchanges 011 15th 
January; 1948 tt 1 ~  

(b) ~e Provincial Governments have generally agreed to waive their 
domicile restrictions in the case of experienced Hindu and Sikh refugees ior-
mer~ er i  in i t~  A .number of f<lfugees have actually been absorbed 
by certain l;'rovincialGovernments. A statement of figures so far avuilable is 
laid on the table of the House. 

Number .of Bofugeu empwyed by Pro''''''''al Government 

Madras Province 8 

Delhi Province 

Cenkal Provinoes 

West Bengal 

United Provinces 
Ajmer-Merwara 

East Punjab 

2,149 

310 

2 

214 

75 

13,590 (From West Punjab 
including persons in Govern. 
mont Service on the 14th 
August, 1947 who opted 
for Service in East -Punjab 
plu. 123 person" from 
provinces other t':tan West 
Punjab). 

JIr. R. K. Sidhva: )'tIay I have some idea from that statement ~ to how 
many approximately have been absorbed by Provincial Governments. -

The Honourable Shri X. C. Neogy: It is very nearly 16,000. The state-
ment gives figures Province by :province. 

JIr. R. X. S1dhva: Which is the Province in which the largest number have 
been observed? 
• The Honollll'able Shri X. O. Neogy: l'laturally, East Punjab. 

WITBDBAWA,L OF PAKISTAN ABlIlED POLIOE FBOl-1 CHARSANDASPURA WEST BENGAL 

460. ·Shri Basanta Kumar Dal: :Will the Flonourable the Prime ;Minister 
be pleased to state: _ 
(a) whether the armed police force from the Eastern Pakistan which occu-

pied a portion of Charsandaspur in the ;Murshidabad district of West Bengal 
has been withdrawn therefrom; 
(b) whether Charsandaspur is now wholly under the administration of the 

Government of 'Vest Bengal; 

(e) whether the dispute over the ownership and possession of this territory' 
of Charsandaspur is still pending; 

(d) if the i ~e reierr,;d to above has not been finally settled, ~~~er 
the Government of .Eastern Pakistan blve agreed to a 'settlement by a Jomt 
survev bv t~e two Provincial Government-s concerned ot the twoDO!liinon 
. o emm~ t  and . 
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, ~  if the answer to part (d) above be in the negative, how the dispute is 
. proposed to be BhalJy settled? ' 

The Honourable Pandit Jawaharlal Nehru: (a) Yes, but armed parties of 
Ea.stern Pakistan Government (employed on anti-smuggl'ng wod;) are still 
mainta,ined. ' 
(b) No. It is "'holly under East ~  Administration, 
(el Yes. 
(d) and (e). It has been, agreed to hy the o er m~i: t  of West Bengal 

and 'East Bengal' that a joint survey ~ i  be made by thtJ Directors of Land 
Records and Surveys of the two Provinces and th., l'esultsof thesurve.J reported: 
to Government. A final decision 'will b-, taken by tne two Dominion Gel'em-
ments. 
Pandit Lakshmi Ranta Maitra: Have Government fixed [\]1'1' time limit for 

any report to be made by the Gover!Upent of West Bengal in" this respect? 

The Honourable Pandit jawabarlal Nehru: Not that I am aware of. I cau-
not answer that question straight away. 
Pandit La.ksnmiKanta Maitra: I wanted to know whether or not this joint 

survev is hein" made at the instance of the Central Government. If 80, 
whether the,. ~ e sent any directive fl, to the timehv which this report has 
to be submitted to the Go,:ernment of India, v 

The o o r ~ Pandit Jawaharlal Nehru: The ~ r e  is being made at the 
instance of the Central Government because it is a Dominion matter, but 
thro'ugh the agenC':;, of the \V est Bengal Government. 

Pandit Lakshmi Kanta Maitra: May I also know from the Honourable Prime 
Minister if the actual map on which the boundary was demarcated by Sir Cyril 
Radcliffe has been published so far, There has been 0. good deal of conh.1,;ion 
creat€d hy reason of the non-publication of the map it.self. 

The Honourable Pandit JawahulaJ, Nehru: I believe it has been published 
repeatedly. Whether it has been formallJ published or not, I am not quite-
clear in my own mind. But the o o ~ e Member will remember tho.t, this 
is a land between rivers which a normal map 'would not easily show-it is a 
tiny tract of alluvial land which it is difficult to show in a normal map. 

Pandit Lakshmi Ranta Maitra: Is it not a fo.ct., Sir, that the map on which 
the demarcation was actually made by Sir Cyril Radcliffe was a very old and 
antiquated map copy of which was not generally available? Therefore, r want 
to know from the Honourable Minister if (i"<'ernment has taken any steps to 
publish that particular map, whieh would set all disputes arising out of this 
matter at rest? 
The Honourable ~t ~ : 1 N eble: So far as I know Goverilment 

has taken no special 8teps to puhlish fhat map. I am not quite clear that the 
publication of that map would settle all ,fisputes beMuse having gone into' this 
matter in another case we found the nHp was not absolutely clear. \Vhat we 
will have to go back to is the language of the Report, rather than the map, 
which helps a little bit more. 
Pandit LakshIni Ranta Maitra: Mav I t011 the Honourable Prime Minister 

that, the maps at present available in the Proyiuce of Bengal with rega.d to the 
particular area are entirely different from the map on which Radcliffe made the 
demarcations',> There has been considerable difference-the description does, 
not help there because there has been. .  .  .  .  . 
Mr. Speaker: Order, order. It seems to he an argument. What iS'the in-· 

fonnation that the Honourable Member wants? 
Pandit Lakshmi Ranta Maika: I am not arguing, I am giving him the facts. 

Mr. Speaker: lie may give him "he facts elsewhere; now he may obtain 
inform.ation. 
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Pa.ndit Lakahmi Xanta ltIait:a.: I am asking the Honourable Prime :i i ~  

if he is aware that the map of the particular a'ea wh:ch is in vogue in Bengal 
al present is entirely different f~om the map on which Radcliffe made his boun-
dary demarcations. 

INVESTIGATION INTO LAXIIU."ATHEERTHA AND HARANGI IRRIGATION" PROJECTS, 
- COORG 

-&81. ·Sbri O ••• Poonacha: (a) Will the Honourable Minister of Work'll, 
Mjnes and Power be pleased to state whetlier Officers of the Government (If 
India were deputed to Coorg during October 1947 to investigate the Laxmana-
t.heertha and Hara.ngi Irrigation Projects in Coorg? 

(b) If so, what are their findings? 

{c) Have they submitted their report? 

(d) Is it a fact that the o er me ~ of Mysore had raised some objectIons 
acainst these projects" 

(e) If so, what action have the Government of India taken in this matt.er? 
(f) What is the estimated cost for each of these projects? 

The Honourable Shri 111'. V. i1:~  Yes. 

(b) In regard to Harangi Project, the original site for the constructio;} of an 
aniauti near the Rarangi Village was discarded in favour of 'a site lower aoy,n 
where a dam 100 feet high could be constructed. The new site needs detailtJIJ 
investigations and the project has to be prepared afresh. as regards Lax-
manatheertha Project the auicut site already4sclected is considerec[ suitable but 
detailed investigations are neclessary. 

(c) Yes. 

(d) Rud (e). The H.mourable Member's attention is iuvited to reply to part: 
(b) of the Starred Question No. 553 given on 11th March 1947 and rep'y to que5-
~o  No. 11 given on 18th November 1947. So f,u as Government of India ure 
aware, the Mysore Government have raised certain objections only in regal'd fu 
the IJ!lxmanatheertha Project which are under consideration. 

(f) Harangi Project-cost. estimated by Coorg Admin:stration in ]946---
Rs. 23,40,000. 

Lllxmanatheertha Project-cost by Coorg Administration estimated in 
1943-Rs. '3,25,000. 
These estimates Me'liable to changes on account of rise in prices modifiea-

tions in projecfs as a result of detailed investigatiom. 

Prof. N. G. Ranga: What is the approximate elttent oj land which is expM-
ted !,o be irrigated by these two projects? 
The Honourable Shri N. V. Gadgil: So far as the Har_angi Project is C()I1-

eerned it is approximately 9,000 acres, and for I,axmanath2erthn Project it 
is ahout 3.000 acres. 
Shri H. V. Kamath: What is the total area of arable land in Coorcr? 

The Honourable Shri N. V. Gadgil: It is impossible offhand to give an.v 
llllswer to this. -

Shri C. M. Poonacha: How long will it take for a final decision'to be t.akw? 
'l'he Honourable Shri 111'. V. Gadgil: The report submitted by t ~ t \ ~ of 

t)he CommisFion is under consideration and we will take the decision as eari! as 
JlCssible. 

8hri R. R. Diwakar: What is the type of crops that may grow in that pilrti-
:Qular a1:'ea wI-dcb is going te be irrigated? ' 

ft.e HO'!lol1rable Shri 111'. ~  Gadgil: I I'(lquillt" D(.tiee fl)r such a det.ned qU'lI.-
lion. 
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RElIABILITATION OF REFUGEES IN STATES 

162. ·Shri Bam SaIl&I.: (a) ·Will the Honourable Minister of Relief and 
.Behabilitati9n be pleased to state what are the names of the States· . where 
refugees have been sent, and what is the number of refugees sent to thesp. 
State.? 
(b) Have the refugees sent to the States been provided with ~ it e occu-

pa1ionfl or not? U :r.ot, why not? 

(c) Have Government any such scheme under 
.tratch over the conditions of the refugees and for 
btoen provided with suitable occupations? 

i ~r tio  for keeping 
seeing whether t ~  have 

The HODOurable Shri X. O. Neogy: (a) The names of the States '.i'4ere 
refugees have been sent and j;h!! number of refugees so far sent to .3sirh of 
them a1'8 given below:_ 
Nam. oJ State 
I, Gwallor 
2. Alwar 
3. Rewa 
4. In<iore 
IS, Bharatpur 
II. Kotah 
7. Ratlam 
8. Elkaner 

N um ber oj reJugee4 ."" 
3,200 
6,193 
3,300 
3,008 
11,110 
2,140 
127 

. 4,523 
In addition to the • ." fairly large number. of refugees have arrived In tbe.a and IIOme 
other State. on their own. 

(h) Most of the refugees sent to tile States at'p ri t ri ~  Some of them 
have already been allotted lands for cultivation. Land is being allotted t8 others. 
Measures are being taken to provide them with buliocks, ploughs and other iro· 
pleI:'lents of agriculture. Refugees who are not agriculturists are also ~i  ab· 
sorbed ill the economy of the States where 1hey have be·m sent. Unfortuilately 
,the land offered for resettlement of refugees in some of the States is virgin soil 
without ilTigational facilities and has failed to attract the rf'fugea peasants. 
(c) Visits are paid by the officers of the Ministry to keep a wat{Jh over the 

!IOI1ditioqs of the ~f ee  and the progress of thoir rehabilitation. I have called 
.for fortnightly report on the progress of sett'emer.' in each State. 
Mr. R. X. Sidhva: Is it not a fact,Sir, that the Bhavanagar State hal 

announced that they could accommodate 15,000 refugees and that that aUllOllnCf' 
ment was made through the Government of India? May I knew t e~ thElre 
are any refugees in Bhavanagar State, and if not, what is the reason? 
The Honourable Shri X. O. Neogy: I ha ... e gh'en the figures that I have got. 

AI regards ~  I do not exactly re.:ollect the number of refugees that 
they are prepared to take. I can make a s(9.temmat on that position if the 
;Honourable Member gives notice of a Question, 
Seth Govinddas: Is there any scheme of sending refugees noVl-to those States 

which have merged in different .Proviniles, a1 d. if so, is therl' any e oti ti~  

going on with those Provincial Governments in which those Stai.es haye merlled? 
'!'he Honourable Shri X. O. Neogy: I recollec\t that in one parl;icular case-· the 

Authorities were addressed, and the reply was t~ the effect that for certain rea-
sons it would not be prudent for us io send any refugees there, 
Shri De8hbandhu Gupta: Will the IIonouruble. l\finist.er giVE> the fi ~f  <:If 

evacuees also 'from those States mentioned in reply to part (".)? 

'!'he HOIl"arab1e Shri X. C. Neogy: I am afraid .the question does not arise, 
but if my Honourab1e friend puts down a Question I Wlll auswer It: t ~ infor-
mation will have to be obtained from the States. 

Shri Deshbandhu Gupta: The Honourable ;Minister explain"d bhat virgin ROil 
!a placed at ,the ~i  of these refugees, ~re  large quantitietf of pt'opert, 
MS been left behllld by evacuees. Vlhy not glv'e preference t .. rerug'\ls!; :It ~  

pact of thOSi properties' 
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The Honourable Shri X. O. Neogy: ;M:y honourable friend assumes that 
virgin soil is heing offered in everyStat-e to refugees. Virgin soil is offered in 
such States ~ erefrom perhaps there has heen no exodus of !lIuslim. . 

Shri e~  Gupta.: Is it not a fact, Sir, that a large llumber of 
Muslims left Alwar and Bharatpur, while the number of Hindu and Sikh 
refugees from Pakistan accommodated by these States is considerably .]e,;s? 

The HonourableSltti X. O. Heogy: :More and more refugees are going there. 
Tbe refugees have. been allotted land evacuated by the Muslims who left 101' 
Pakistan. . 
Shri H. V. Xamath: Has the distribution of refugees among the various 

states been made on a definite understcmdable basis, or just at randoll!? 

The Honoura1:Ie Shri X. O. Heogy: The i tri ti~  is basE:d mniniy on all 
understanding with the States concerned .. 

. Shri Mohan La! Saksena: Will the Honourable Minister kindly make 
enquiries as to whether the infornwtion about the resettlement of refugees 
furnishlld hy the Alwar State is correcP 

The Honourable Shri K. O. Heogy: 1 have had Alwar inspected'more than 
once through officers of my Ministry, and am Ratisfied that things are progress-
ing satisfactorily; and now that the administration of A!war is under the 
eontrol of the Central Government, I hope there will be no ground for com-
plaint whatlloevIiIII_ 
Mr. R. X. Sidhva: Sir, the Honourable Minister said that if I put a question 

l'egarding Bhavnagar, he will answer ·:t. In view of the statement made by 
me that the Bhavanagar State has alre3dy announced that tiny can accom-
modate 15,000 refugees: will the Honourable Minister put himoelf in communi-
cation with tlie Bhavanagar State? 

The Honourable Shri X. O. Heogy; J am prepared to do so. 

TltEATMENT OF REFCOEES BY CFSTODIAN OF EVACUEES PROFERTY AND OTHER 

OI'TlCIALS 

463. * Giani Gurmukh Singh Musafiar: (a) Will the Honourahle Minister 
of Relief and Reha:biBtation be pleased to sta.te whether the attention' o£ 
Government has been drawll to a Jetter which appeared in the • Indian News 
Chronicle' dated the 11th October. 19,17 under the caption "Is it people's 
rule"? 
(b) If so, what st€ps' have been taken to see that the West Punjab 

Refugees afe treated by the Custodian of Eyacuee Property and other officials 
with sympathy and kindness? 
The Honourable Shri X. O. Heogy: (a) YE's . 
. (h) Strict instructions have heen issued to en8me courteous treatment to 
refugees and other visitors. 

TRA.NSFER OF PROVIPENT FUND ASSETS OF REFUGEE TEACHERS FROM PAKISTAN 

464. * Giani GUl'mukh Singh Musaffar: (a) Will the Honourable Minister 
of Relief and RehahilitRtion be pleased b state whether it is a fact that on be-
half of displaced refugee teachers the All-India Refugee Teachers' Association 
submitted Memoranda to Government, and also sent a deputation to wait on 
the Honourable Ministers regarding the transfter of their Provident Fuuld 
Assets from Pakistan? 
(b) Is jt a fact that the Advisory Committee, Relief and Rehabilitatiop 

Minist;y of the Governn:ent of India made practical suggestions after examina-
tion of the whole questIOn? .  . 
(c) Are Government aware that not a s.mgJe teacher h,>lS so far recelved ~  

Provident :rtlllidAssets? If so, ~ aehon have Government taken WIth 
retard to the transfer of the Provident }'und Accounts? 
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Cd} Has ·any agreement been reached between the two .Governmenttl and 
if so. do G:overnment propose to lay a copy of tbe same on the liable oL tho 
l;i.ousel' 

(e) If. noWng has been done .so far, do (}overnment propose to iake Wi 
~ e question now (. 
The HOllOurable 8hri K. C. Neogy: (11) Yes. . 
(b) ~ e Advisory Committee have made certain recommendation.s. 

(c) Yes. Government hope to • announce shortly .the procedure regarding 
withdrawals by refugee teachers from their Provident Fund A,ccount.s in . .Poste I 
aavings Banks. 
(dl and (e). The general procedure regl\l'ding transfer of Postal Savings 

;Sank accounts has already been announ'led. A copy of the Press Oomrnuniquf' 
issued on the subject is laid' on the table. Free transfers of the IICCOunts in Lue. 
;£mperial Bank lire also allowed. As tegards accounts in the o o t r t~\e 

Banks a scheme is being worked out! jointly by the :Registrars of Co-operauve 
Societies East and West Punjab. 

P.RESS COMMUNIQUE 

fiaL'iJ!Y.; Ijilr!!; Deposit8, Postal Cash Certificates alld Other Certificate8, {'.g. 
Nationa.l Saving" 

(a.) (1) In rega.rd to Post Office Savings flank Accounls it is recognised that t,here are two 
categories : 

(i) whel'e the pass-books are available; 

(ii) where the pass-books ha\'e been 10sL or misplaceu. 

In regard (i) it is understood that the Director Genera!,. Posts and e e r~ ~  Pakistan, 
has been in correspondence with his opposite Dumber in Indn and that a satlsfactory p,roce-
dure had been ueyised. It. is agreed tha.t the proper proceuun: should be for persons resldent 
in Pakistan to hand over pa8s-uooks at Pakistan Post Ofiit'es and that D. G. Posts and 
Telegraphs, Pakistan, should consolidate such case. and forward list to the D. G., P. & T., 
in India who would arrange transfer of accounts without insi:lt..ing on production of pass-hooks 
or on ve.l'ificatioll of signa ture. 

As to (ii), ~re pass-books have. oeen lost or nJisplace-u, e ~o  resident in either 
Dominion should !lpply to the D. G., P. & T. concerned giving particlflars of post olf,c,,. 
where they had savings bank account.. Consolidated mls of such cas.. would be exchanged 
betweell t ~ D. Gs. of tbe two DUlllinioWi. "h,) wIJulti make the necessary i e ti~r tio  and 
ha.ve the accounts transferred. Once the accounts have bEen traIlBi'erred, the responsibility· of 
a particular Dominion towards the depositor will cease. The two D. G8. should clear legal 
and, procedural difficulties between themselves. 

2. It is agreed that the same procedure wiII apply to Post Office Fi,'e vea.r Cash Certi-
fica.tes, Defence Sayings Certificates and National Savings Certificates. • 

It is agreed that consolidated lists on both the.e items, separately should be exchanged by 
the two D. Gs. at regular intervals ~  or fortnighlly. This i. a matl.,r for the two 
D. Gs. to arrange between themselves. 

Diwan Cha.man Lall: May I ask my Honourable friend wbether he is aware 
of the fact that most of these provident funds are in the hands of the Managers. 
What steps are being taken to make the fucds available to those teachers? 

The Honourable 8.bri K. C. Neogy: My Honourable friend, I understand, is 
in touch with the Ministry of Education; he led a deputation not ver,v many 
days ago to the Education Minister. This is a matter which has got '1 guod 
deal of complication and three different "finistries are concerned, first che 
Education Ministry, second the Communicat.jons Ministry, and thiro, the 
Ministry of Finance. I understand that the various complexities of the problem 
are being examined closely by these three Ministries. 

Diwan Ohaman Lall: Is. it not a fact that this examination has· been going 
on for the last two or three months? 

The Hon9ur&b1.e Shri K. a.Neogy: Well, it ma.v be so, butt am not \\ ~e  
because my Ministry is not directly concerned' with the examination of the prohe 
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~m  We try to co-ordinate the activities of the MinibLries concerned, as fal as 
possibk. I am, however, aware of the complexities of 'the case. As L\ matter of 
iud. it wOelld be imposoiblc for me to give in the course 'of a reply t() a sUPl'le-
me.ntary question M idea of 1:.he comp:exities of this problelll. .But I cal' 
lUioSure the House that the problem is fu.ll of complexities. 

PAKISTAN'S Ar.r>!ANCF. WITH ARAB COUNTR[EB 

465. *Shri Lal Mohan Pati: la) Will tht" Honourable the Prime Minister 
be pleased to state whether it is a fact that the Government of ~ m 
intends forming an alliauce with the Arab countric5? 

(b) Have Government any information regarding the nature. character and 
!<Cupe of the contemplftted alliance 7 
The Honourable Pandit Jawaharlal Nehru: (a) and (b). Governmel.t have 

1:).0 infonnation on the subject. I 

Shri H. V. Kamath: Are Governr11€llt awm'e, i~  that the Arab world is f"st 
necoming the eoek-pit of strugg:e between two or three power-mad 8ta!88 of 
the wodd und, therefore, propagallda in the Arab wor'il fG1' the p"eservat\\Jn d 
p'9'ICe is essential? 
Mr. ~ er: 0]'.1,,1' order, that question does· not arise, 

Prof. N. G. Ranga: Sir, are Government !Uaking any effort8 to est"blish ilip]"-
matic relations with the Arab c0unt.ries? 

The Honourable l'andit Jawaharlal Nehru: Yes, Govel'l1ment have recentiv 
appointed un Amhu8sailor at Cairo which is more or less the HeaJqumters c{f 
the Arab movement. That Ambassador will also represent us in Trans]ordun. 
For the present, these are the only arra'lgements that hu\-e been maile. III a 
sense we are instructing our Ambassador at Cairo to keep in touch with til ... 
other A "1lb o ~rie  also. 
Shri. H. V. Kamath: Are Government., Sir, pursu,ing the good work done at 

the Inter-Asian Relations Conference with a view to the preservation cf peace 
in the Arah world? 
'!'he Honourable Pandit Jawaharlal.Nehru: I do not know what the Honour-

able Member expects me fu answer. Government is not pursuing the resoluti')ns 
passed by the Asian :(telations Conference. The Conference was convened :rnd 
it passed certain resolutioos; it is for the conference to iinplement it.s resolu-
tions. ;Naturally Government is very much interested in the establishment aIld 
continuance of peace allover the world-particularly in Asia. If Government 
can do anything in this direction, it will certainly do it, put t,he suggestion that 
the Government should send propaganda missions for pea"e to different parts of 
, the world is not very helpful. 

Mr. R. K. Sidhva: Sir, has the att.ention of the "Honourable Prime M:inj8ter 
bel'il dra'l\o"Il to a report published yesterday in e ~r  that tlle Anglo-Ameri-
can bloc is seeking to form a League of Muslim States, including Pakistan? 
'!'he Honourable Pandit'1awaharlal Nehru: No, Sir, I kEow nothing about it. 

L"FLUX OF No!<-MuSLIM REFUGEES FROM JAMMU AND KASHMIR 

466. *Dr. Bakshi Tek Ohanc:1: Will the Honourable Minister of Relief and 
Rehabilitation be pleased to state, 

(R) whether it is -8 fact that a large number of Hindu and Sikh refugees 
from Jammu and Kashmir State h'Tlve been c0ming t(' India since November, 
)947; , 

(b) if so, what arrangements have been made to proviile relief to them; 

(c) wrether it is a fact that the number of such refugees i.s iz:.creasin!l; and 
:d) if the answer to part (c) be in the affirmative, 'whpilier Govern.:oent 

oropose to set up a separate camp· or camps for t ~m  

'!'he Honourable Shri X. O. lfeogy: (a) There is DO i~e  evacuation from 
ilIe Jammu and Kashmir St.P.tP.. The number of refugees coming fMm the Stlt-o 
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is t,herp,fore, not known exactly, But a number of refugees have come into India 
from that State, 

(b) Some refugees have been accommodated in the KurUKshetra camp, 
Uthers are known to be in vlU'ious East P.unjab camps. 

r e ~ 

(d) It is proposed to set up a ~ r ie camp for them at Chuqar ill the 
United. Provinces. 
Diwan Ohaman Lall: May I ask Illy Honouru">le friend whether he llU., a··y 

information regarding those refugees who er~ 1, lt behind in Mirpur aiter the 
attack on that unfortunate town? 

The Honourable Shri K. O. :Neogy: I have no information. 
Diwan. Ohaman Lall: May I ask my Honourable friend whether he. would· 

be prepared to make an enquiry into this matter IUld see that evacuation of 
thoI''' people who were left behind is expedittld? 

The Honourable Shli<K. O. Net>gy: Does t.he Honourable Member refer tt' 
~  jecIs of Kashmi)' State? 

Diwl:n Chaman Lall: Yes. 

The Honourable Shri K. O. Netlgy: As far as I am aware, it is not the 
!'(,hey of th" Goyermnent of India to encourage the evacuation of the subjects 
of KHslnni,. Stntp. 

Diwan Chaman Lal!: Is the Hc,nollnhle Minister Q\yare that an attach look 
]!lace on Mirpur. :Many people of the place were unable to get away from 
Mirpur with our forces and they were captured by the Pakistan forces. This 
question relates to those people for whom a responsibility naturally rests upon 
us. 
The Honourable Shri K. O. Neogy: If the evacuees are o~ in Pakistan, they 

come under the arrangement regarding evacuation of refugees  from i~  

The Honourable Pandit Jawharlal :Nehru: May I add to what my Honourable 
colleague has said. From Mirpur a very large number of wOlllen were also 
abducted and taken away. The Government of India have been greatly con-
cerned about this matter and have been trying their utmost to recover t,hem. 
~ eir efforts have now succeeded to a certain extent and about four or five days. 
ago a batch of about 400 women with about the same number of children were 
recovered from a camp in West Punjab near the Kashmir border. They are now 
in Lahore, being looked after at the Gangaram lJosp'tal. They came back in· 
such an unfortunate condition that they were physically hardly capable of travel-
ling much further. So, they will take rest there for a few days and then it is 
proposed to transfer them to betttlr surroundings. Then ultimately, afttlr they 
have recovered somewhat we shall send them back to their homes. Yesttlrclay 
I was in Jullundur and they have got an excellent e~ e i mi t there to look 
after these women who come back in every way and I WBS going to suggest to my 
colleague to have these women from the Mirpurarea who are in Lahore sent te 
this Jullundur Camp. We expect also t{) recover quite a considerable number 
tlf these women from the Jammu area, Mirpur and other areas who have coma 
to West Punjab in the course of the next few days. 

Dr. Baksh1 Tek Chand: Will the Honourable Prime Minister have the list. 
giving the names and particular! of these women published, so that the anxiet-v 
of their relatives who are in Delhi and other plMes may be relieved? " 

The Honourable PanditJawaharlal :Nehru: May I point out to the Honollrahk 
• member that. while we are perfectly prepared to do that, I am not quite cleol! 
that it is desirable td do it. We get into touch immediately with" the nearest 
relatives. I am not quite SUN that the women conr.l3rned like tremendous pl1b!i-
ei8y to be ,nvl'n to thi! filet 
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dhri Deshbau4hu Gupta: May I know if the refugees from Kashmir and 
Jammu aEe eligible to be registered in Delhi and have any arrangements L(er. 
made in that score? 

'!'he Honourable Shri X. O. Neogy: Any refugees who are at Delld w0Juld be 
.fE!gistered. 

ALLOTMENT 01/ MUSLIM: EVACUEES' FACTOR1ES AND INDUSTRIAL CoNCERNS IN 

DELHI 

467. -Dr. Bakahi Tek Ohand: Will the Honourable ,M:inister or ;Relief and 
Behabilitation be pleased to Bmte: 
(a) the number of factories and i ~tri  concerns left by Muslim evacuees 

.in Delhi; 

(b) how many of these factories and industrial concerns have been allot.ted 
to (i) refugees from :West Pakistan, and (ii) the local residents of Delhi; and 
(c) what is the period for which lea.es have been given? 

The Honourable Shri X •. O. lleogy: (a) 420. 

(bl (i) and (ii). The allotment started yesterday. 'fhe figures will ~  laid 
on the table of the House as soon as available. 

(c) Leases will be for three years. 

PnOGllESS IN EXECl'TlON OF NANGAL AND BllAKRA DAM PRO.TECT 

468. *Dr. Bakshi Tek Chand: Will the Honourable Minister of '.YorlrB, 
Milces anel l'ower be e ~  to state: 

(a) what steps have been taken for the execution of (i) the ,Nangal Proje.ct, 
and (ii) the Bhakhr'l ram Projeet; 
(b) the progress made in each projed since the 15th August, 1947; 
(e) the amOtilltB estimated to be ~ e t  on each project during the peliod 

from 15th Augast, 1947 to the 31st March, 1948, and in the· financial yeaf 
1948-49; and . 

(d) whether any Experts from Amel'iCtt or other foreign countries havc·.'been 
Of are being engaged for i~ e and assistance in tbe execution of theR" 
~ro e t  

The Honourable Shri.N. V. Gadgil: (a) The Oovernment of India has pro-
mised to give necessary loan to the Provinc.e. The r e t~ are otherwise the 
concern of the Provinciai Government. 

(b) and (c). The information is not availahle with the Government of Lnnia .. 
(d) None so far. 

Diwan Chaman La1l: Do I take it, Sir, that the execution of these project.s 
will be left to the East Punjab Government and will not be administered oen-
tml\y? 
The HonourableShri N. V. Gadgil: As things stand today, the exllcution of 

the project is the responsibility of the Bast Punjab Government. 

Diwan Chaman Lan: May I take 't that the final decision-not today, but 
the final det,isiou-of +.111' (irWI'mment of India is that this project will be 
executed by the East, Punjab Government although the money will he supplied 
by the' Central Government? . 

The Honollitable Shri N. V. Gadgi1: That is so, and it is in c.onsoncmce with 
the l1slIal ~ ti e  

Prof. N. G. Ranga: Is that the practice for aU-mdia ~ 

The Honourable Shri N. V. GadgiI: Yes. 
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SURVEY OF' WATE,R r ~  IX 'E.-¥S1: Pt:NJAB FOR CANAL ~  

4,69. *Dr. Bak&bi Tek Chand: Will the Honourable Mini»ter of Works, Mines 
<Illrl Power be pleased to state: 

(a.) whether any ~te  have been, or are being taken, for making a, surve;,; 
. of the potential water resources in East Punjab and in the States in East 
Punjab (other than the Nangal and the Bhakhra Dams) so as to provide !lanai 
inigation for the dry areas; 

(b) if the answer to part. (a) above be in thee.ffirmative, whether .Govern-
ment propose to lay on the table of the House a statemeni;.showi,ng t ~ 
results of the survey; and .. 

(c) if the answer to part (a) above be in the negative, whether Govern-
ment. propose to make such a survey, in view of the fact that East Punjab 
is It deficit province in respect of food, and over 2:i lakhs of agriculturists have 
'migrated from West Punjab? 

TIle Honourable Shri If. V. Gadgil: (a) No. 

(b) Does not arise. 

(el The matte!' is primarily the. eOllcern of the East Punjab Government. 
The Central Government will, however, afford every possible assistance if there 
is a request from the Provincial Government. 

Shri B. Das: Ha" the East Punjab Government got the necessary machinery 
'to supervise the construction and execution of such work? 

The Honourable Shri N. V. Gadgil: So far ~ the jlroject which WII" referred 
-to in question No. 468 is concerned, I think they are fairly equipped. 
Prof. N. G. Ranga: But are we to understand that the Central Government, 

is always prepared to lend the services of their experts if and when the con-
·.cernecl Provincial Government asks. for tliem? 

The Honourable Shri N. V. Gadgil: They are always ready.,lio do so. 

EXCHANGE OF MUSLIM AND NON-MUSLIM CONVICTS BETWEEN EAST AND 

WEST P=JAB 

4,70. *])1'. Bakllhi Tek Chand: Will (h" HOllourable the Prime Minister heo 
-pleased to s.tate: , 
(a) whether it is a fact that an agreement has been arrived at between the 

'Governments of India and Pakistan for transfer of non-Muslim convicts and 
llnder-trial persons from West Punjab to East Punjab and Muslim convicts 
and. under-trial persons from East Punjah to West Punjab; 

(b) if so, whether the agreement hus heen or is being carried out ?y (i) t ~ 
<Government  of East Punjab, and (ii) the Gm-erllmellt of West Plll1pb; lind 

'(c) if the answer to part (b) (i) or (b) (i;) be in the negative, what are the 
reasons for the failure to carry out the agreement by the Governments con-
cerned, and what action, if any, has been taken by the Government of India 
in the matrar? 

The HOIlOurable Pandit lawab.arlal :Nehru: (a). (b) (ii) and (c) .• T wouI.! 
invite the Honourable Member's attention to the reply given on February 21st 
to Quest'on No. 3BO by 'Giani Gllrmukb Singh Musafar. 

(b)(i). The o ~mme t of the East Punjsb have been and ~ most anxiouB 
to carry out ihe sgreement. 
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EUlWfJIAN .&.NIl Ex.EN,EMY 'l'ECHNICAL PUSONNEL 'fO SERVE INilIA 

471. ·SIui V. O. ]Utlll.va B.ao: Will lhe HOllourableMinister of Commerce 
be pleased to state: . 

(a). whether. it is a fact that highly qualified European engineerii, m.mu-
tacturmg ehemISts aud other technical persounel afe willing to come tG India; 

(b) if 80, what efforts Government have made to secure the services of 
these personnel; and 

(c) whether any applications have been received, from ex-Enemy nationalli-
of the above categories for service in India and if 80, what decision Govern· 
ment haTe taken 'in their cases? 
• TIle Hono1ll'&bleJlr. 0, It. Bhabha': The question should have been addresoed 
to the Honourable :\linister for lndustry and Supply. It has accordingly beeu 
&ran&ferred to the list of questions for the 5th March 1948, when the Honourable. 
Minister for Industry and Supply will answer it. 

ALLOTMENT TO INilIA OF REPARATIONS FROM EUROPE"''! ZON!! 

472. ·Shri V. O. Xesava Rao: Will the Honourable Minister of Comllll'rce 
be pleased to state: -
(a) the share allotted to India in the reparations from the European zone; 

(b) whether the necessary naval personnel have been tTained to man th" 
ships that Inaia is likely to be allotted; and 

(0) whether Government propose to give the capital goods 80 obtained to 
private industries or to use them for establishing State concerns ~ 

The Honourable )(r. O. H. Bha.bha: (a) The only t~  ill EUl'ol'e irOIH 

which reparation is being received by India is Germany. Under the Paris 
.'\greement on German R"'pal'at!ons undivided India WIIS allotted 2 pel' cent. of 
general reparations called category A and 2, 9 per cent. of industrial and capital 
equipment removed from Germany, mel'chant shipping and inland water trans-
port called te or~  B. Consequent on the partition of India the percentage 
shares have by mutual agreement been apportioned between the Dominions 
of India and Pakistan in the proportion of 82t pel' cent. and 171 per cent. res· 
pectively of ~ total allotted to India as a whole. The shares of the Dominion 
of India in the two categories are now l' 65 per cent. of category A and 2' 39 
per cent. of category B. 
(b) Indi!!. has not. been able. ~ secure any ship from GermHny by way of ~e

paratioll, The quest'on of trallll\lg [lny naval personnel to man German ShIPS 
doeb not therefore arise, • 
(0) If is proposed to utilise capital goods alloc"te.d to llldia to the. best ~

terest of the Domin'oll. Gove.rnment have not yet laid down anydefimte policy 
regarding disposal of the goods but their prese.n.t intention is to allot these to 
such private industries liS m'e most lIkely to utlhse them to the best advant.age 
ot the Dominion as a whole, after retaining slIch of them as may be reqUlred 
fOl nn} industrial scheme sponsored by Govemment. 
Shri H. V. Kama.th: Di,l OOVPl'Illnent lit lilly time demnl((l )'ep,nnbms from 

Italy') 

The Honourable Mr. C H. Bhabha: "", Sir. 
Shri H. V. Kama.th: From : ~  otlier e e ~  tr~  ~  

The Honourable Mr. C. H. Bhabha: ~ I ~: ir  the onlv n'1':l1'"tiOl),; frOlfl "l'.': 
European country would be tht' reparRtions thnt are to be receh:ed from Ger-

muny, '. .' 
Prof. N. ~  Ranga: Is it not H fact that some of. the fti er~ \"ho :"en' daHlter] 

. by the Government of India had suggested that It mIght be .poSl\lble for Gov-
ernment of India to oltkin synthetic dyes plants from Germany? 
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'Al. ~~ ~  o. B;. ~: 1 wo,ul<lli\£e to hue notice ,:II this speci· 
fic question. 

e~ ~: Why was it that repurations were Bilked only frum Germany 
Imd not from other ex-enemy countries. 

The ~ ~ e Mr. O. H. ~: BeclI.use in the course of the treaty dill-
cuss'ons reparations were not demanded from any other enemy country. 

Shri B. y. Kamath: \\ hy was it that Uermauy was sWgled out for t i~ invi-
dious distinction? 

The Bonour&hle Mr. C. B. BhabIaa: The Paris ConferelJce. 

REORGANISATION OF STATISTICAL'SBCTIONB OF VAIUOUI MINIBT1IDIB 

t73. ·Shrl V. O. Itesava 'Jt.ao: Will the, Honourable Minister of omm~r e 
be pleased to state:' ' 

(a) whether GoverWJ:lent ha.ve any Bcheme to re-organise the 8tatislical 
8ections of the various Ministries; 
(b) the qualifications necessary for appointment as officers in the I::Itatisti-

csl Sections; and 

(c) whether Government propose to consider.the question of co-ordinating 
thE-activities of the various Statistical Sectionll, to avoid the.overlapping and 
duplication of work? 
The Honourable Mr. O. B. Bhabha: (a) Yes. In accol'dslIce with the recom-

mendations of the Inter-Departmental Committee on Official Stat.ist'cs ~ i  

reported ill 1940, the ma.jor Ministries of Government h&ve recently strengthened 
their statistical Branches, or set up new ones. 

(b) No specific qualifications ha.ve been prescribed for candidates whom it is 
proposed to appoint to the Statistical sections, but subject to the special require-
mt:nts of individual Ministries, tIle following may be regard¢ broadly as the 
minimum qualifications for Statistical Officers. 

(1) A high degree in Mathematics or Economics (with Statist:cs as special 
subject) and some training in a recognized Statistical Institute; or 

(2) A degree in Statistics. 
Practical experience would be an additional qualification. 

(c) A proposal for the ~etti  up of a Cehtral t ti ti~ offi e ~~~ will be 
responsible for the o or m t~o  of e ~rtme t  s.tatlstlcal t t~e  ~  
the prevention of duplication and ovtlrlappmg of work IS under the conslderatlOu 
of Government. 
Mr. R. It. Sidbva: I. thp new system introduced completely or vartially? 

Tlle HonOIlrable Ilr. C. H. Bh&bha: A beginning has made ,dth the, new 
Hstem. 
" ]\[1'. 'R, It. Sidbva: Has thert' been any economy in the staff in that re e t~ 

The Honourable Ilr. O. B. Bhabha: J cannot answer that I\,t this moment. 

REPLACE'MEXT ~  EAST PUNJAB EVACUEES (ADMINISTRATION OF PROPERTY) 
ORDINANCE BY AN ACT OF 'LEGISLATURE 

474. *Kazi Syed Itarimuddin: (n) Will the. Hononrnble i i~te  of Relief 
and Rehabi!it"tion be pleased to state when the East Pnnjab Evacuees 
(Admin:stration of Property) Orifinance, 1948 wiJlbe replaced by Act of the 
legislature? 
. (b) Al'e Government aware that this Ordinance is causing great bltrdship 

to .the Muslims of Delhi and particularly to the Pardanaahin ladies? 
(c) Do Governmellt propose to su"pend the: o e~tio  of the 1I,,;d Ordinance 

in Delhi and bring in some other suitable bill for the purpose? • 
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,-The Honourable. Shri X. O. Jlleogy: (a)'This 1$ aPmallte1':for' 4be Eali Punjab 
Government (,0 deCIde. 

(b) Government of India are not aware that the Ordinance is cliusing any 
lJardship. 

. ~  No., The .Ordinance was ro~ ie o  io bring' the ~ on.thesub-
lect mto· 1me With the law go'Vernmg evacuee property in Pakil.tan. 

. ~ ri ~ 1  Gupta: .Is it a fact that, the e e it~ for ro ~ ti  tks 
',Irdmance III Delhi arose from the fact that there was a vast number of trans-
: ,ctions carried on by evacuees in tneir property? 

'l"he Honourable. Shri X. C. Jreagy: "Vell, 1 ~ Llecessarily 80, As a lIIatter 
?f fact. at an Inter-Dom'nion Conference of officers, which took place at Delhi 
It was. generally agreed that the problem of settlement of 'property claims on 
both Sides of the border would be facilitated by the adoption of a uniform policy 
relating to the evacuee property in. both the Dominions. 
J'Jl.ESENTATION OF CLAIMS OF NON-MUSLIMS PROPERTY TO PAKISTAN GOVBRNMI!NT 

476. *:&. B. La.la :Raj J[anwar: Will the, Honourable \ri i~t r of Htdiei aud 
Rehabilitation be pleased to state: 
(a) whether the G'Overruriellt of India have presented any claim to the 

Government of Pakistan for VAllie of property lost or left behind in Pakista.n 
~  in respect of which claims have been registered with the GOTernment of 
India and if so, v.ith what result; and' 
(b) if no such claim has yet been presented, what action is being taken in 

the matter and when Government propose to present such a claim? 
The Honourable Shri X. C. Jreogy: (n) No, 

(b) The quest:on of property left behind or lost in Pakistan is still under 
negotioltion hl'tween the two Governments. Certain conclusions were reached 
at SMretsriat Level Conference of the Inter-Dominion representatives on the 
18th. 19th and 20th December, 1947. Further discussions are eXpected to take 
place shortly. 
DIwan Chaman Lall: Mav I aRk the Honourable i i t~r whether it i~ a fact 

that tI,e discllssions were scheduled to take place on the 8th of January or there-
aft",r Il.nd whether any steps have been taken to eXpedite those discussions? 
The Honourable 8hri ·X. O. Jreagy: The meetings thflt were scheduled to 

take plaee in ,January had to be postponed from time to time due to difficulties 
that have arisen both on the side of Pakistan and on ours. 
Diwan Ohaman i ~ Mav T ask whether the stage of negotiations flS far as 

we Are eoncerned is still at the Secretariat level. and whether the stage as far 
as PGkist,an is eoncerned is based on a dominion status level? 
The Honourable 8hri X. C. lfeogy: r do not think so. AS!l mAtt"'J" of faet 

the procedure t.hat was agreed upon wa.s that, in the first instance. the Secre-
tariat Level Conference would thrash out all the details and when an agreement 
has been reached between the Secretariat officers on both Bide.s ?f lIhe borders 
OJj all the points. the matter would be taken up for negotiations between 
tol,., t,wo Governments concerned at the Ministflrial level. 
8hri H. V. Xam&th: By what date will these inter-State e otiftt o ~ he 

eonsummated? 
'l"he Honourable 8hri K. C. Jreogy: It will 'be very difficult to TIlake It pro-

pnecy. . 
Se&Il Govindd&B: Has a full list Ol the, prov.erty i ~  has been ieft be;n 

mRde hy the (lovernment and ;8 there any machInery proVided to keep tha.t list 

up-to-date? 
~ HQIIGIIU'&ble Sbril[. C. Jreagy: Well, ~ e nre m ~i  an e~ort to ?'lake R 

list but I C9IlIlot say thai; a full )jgt i~ yet IlvllJlRble or will be available In thE!' 
., pry n .. " future. 
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Seth Govinddas.:, Is there ally machinery set, up ao ,that the list may be .kept 
up-to-date? 

. '!he _llonourable Shri K. o. ~ : e  Sir. The machinery that is func-
tlOnmg IS expected to keep bhat mformation up-to-date? 

Diwan Cha.man Lall: May I usk my Honourable fi'iendwhether he js aware 
of the fact that the. stand-still agreement· comes to an end at the end Of March 
Ilnd whether the effect of that will be very adverse to the settlement of these 
claims unless and until'the settlementis.previously arrived at ona Dominion 

~i  in regard to all negotia.tions that have been going on. , . 

The Bonoura.ble Shri K. O. Neogy: I hope the Inter-Dominion Conference 
\I'ill be able to come to agreements before that ,4ate. 

Shri Deshbandhu Gupta.: Htis 1~  estimate; been prepared of ti!e property, 
left behind in Pakistan on the basi& of the Pl'9periy registered here? 

The llcmourable Shri K. O. Neogy: I think;J .gave an answer to a similar 
question some time ago. So far a. Delhi is cQndemed, we have got an esii-
mnte, but registration is proceeding hi other plitt!; of the country. 

EXPLOITATION OF IRON AND COAL DBPoSITs IN ANDlIRA DISTRIOTS 
476. ·Shri V. O. Kesava B.ao: (a) Will the Honourable )ljnister pfWQika; 

;\IIiues aud Power be pleased to state whether Government are aware that llll'gll, 
quantities of iron and coal capable of exploitation on commetc:al basis, are 
reported to be in .the Andlira Districts? 

. ., 
(b) If so, have Government considered the question of exploiting theae, 

natural resources? 

(e) Has an investigation been made 'nto the potentialities of these districts 
in this respect? 

The llonour&bll! Shri N. V. Gadgil: (u)Goverllll1ellt or indi,t have. b.'en 
~e of the existenoe of coal and ixou ore in,the : ~ i tr:i t  si,ilce . .l871. 

when W. T: Blanford described these deposits in the Records of the· Geological 
Survey of India, VolUIlle 4. The most recent rilports on' these'deposit!! are--

(1) Report on Iron Ore Deposit near m ot~ r oo  District, By Dr.: 
M. S. Krishnan and Mr. M. S. Balasundaram (Published by Government at 
Madras inG. O. No. 3408, dated ~ 44  ' 

(2) Report. on some Iron Ore Deposits iJ;i. the'C\lddapahDistrictby Mr. M. S.,: 
Balasundaram (Published by Government of Madras in G: O. No. 4380. dated . 
12-10-44). . 

(3) Note"on ro e~ti  work:fgr o ~e~  i ~  East podavari District, 
e i r ~ ~ 'ndSiIbii.J.manyijD' m~e  :'! ," ~  
-The r~ e e  '01 Iron Ore in the Kuroool i tri ~ are: reported to be 3' 7,milliou, 
tollS and libe estimated reserves of, coal in the knGwn areas of Godavari ~~ 
arc as follows: . ,,,,,', " 

""''' 

(l) i e~ ~i io  tons. 
(2) it ~ ~i i i  tOil». 

(3) BedadanuTII-not e ~im te  . . 

Relevant 'extracts from nr. Krishnan's report on Mineral Besourees of 
.Madras (1944) are being ~  on the t ~ e .' 

(b) The e tio :o~ oit ti~  of these l:esources'is for the 1 i r me t ~ i: 
Madras to OOll8idet." 
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Jo;XTRACT FROM Dil. KRISHNAN'S IlBPOJI,T ON MINERAL RBSOURCIISO'F MAllM8 (194i) 
BEFEKBBD TO IN STARRED QUESTION No. 476 

There .U"e three areas of o : e~ i  

Lingala (18'1' : 00'50'). 
Totapalle (17'37' : 81'4'). 
Bed"danuru (17'14' : 81'14'). 

Ooal 
Barakar rocks in the Godavari velley: 

I,i1igala.-Coal eXp08ures were found at the <onf\uence of the Talpern witb the Gad .. vari 
River near this place, of the fonr oeama found in the river bed, two Z,feet Beam. were. on 
the British side one 5-feet Beam in the middle and one 2-feet Beam on the Hyderahad SIde. 
The coal e ri ~ area on the British side (Ea.t Godtwari) i. aaid, to be aJlOnt 5 sq. mil ... 
in area. A pit was snnk here in 1891 i.nd wont 70 tons of coal raised from a 5-feet seam 
which contained a shale paTting, 6 inchell thick, two fe.et from the floor of t-he e~m . 
. -\ccording to the East Godavari Collectorate, this field is estimated to he capable of ie m~ 
8 million tons after &llowing 1/3 lo.s in mining_ 
TOfq,paU •. -A boring 86 feet deep, put down here in 1870, ander the 8upervilion of 

W. T. Blandford of the Geological Survey of India. revealed I,he pre.ence of two seems, 
~  3 feet thick. llepar .. ted by 6 feet of carbonaceous shale. The upper seam was at a 
depth of 53 feet from the surface and gave the following analysis: 
Moisture 10·8 per cent.; Volatile matter 26·9 per cent,:· fixed carbon 42·7 per eent.; 

uh 19·6 Per cent. 
The coo.l-bearing rocks here are said to be 16 sq. miles in extent of which 10 sq. miles 

ma\" contain workable coa1. A seam ~ feet in thickness was found neal' the village 
BajahzompaHe and 2,(1)() t m~ of coal wer-e raised hom tria} pits. Thi.l\ aeam is expected 
fig yield about· 24 million ton. of coal, allowing 113 los.s durin!, working . 
. ThUi field "'... worked in .. lim&ll way hetween 1891 and 1895 and a total of 3,657 tonI 
raised. The enterprile was ab&ndoned in the latter year. 
Berladanwru.-Dr. W, King of the Geological Survey of India estimated th.t the Baraka .. 

lIere covered an are. of 5* sq miles. Borings put down in the .,,·enties neal' the Hedada-
anll village revealed the existence of a 4t feet seam at I depth of 183 feet, as well as some 
IlUnner lavera. 
Me.ln" Best &: Co. put down 4 drill holes in this •• me .rea in 1901 and 1902. One of the 

borehol .... how.d .. ""ction comparable to one of the earlier period and .Iso encountered the 
~i feet • ...,. 

At .. still later date, in 1921,  a drillingcampail(n was conducted h)' the Singsreni rollieriee 
Co. near the village Swa.rnavarigudem lOme distance SSW of Bedadanuru. One of these 
(borehole No, 4) reve&led thin .eams of ~ and coal, each .. bout ~ feet thick between 818 
and 828 f ... t while another showed a IH feet Ie..., at a depth of 225 feet. Thinner lay_ 
e ~ met, with in ot her borehole •. 
A COO08rn ailed the Southem Indi.. Mining, i~ t  h .. d boreholes put dewn at 

Venkatap&!em ne .. r Gopalapuram (17'6' : 81"32') and encountered thin seama of coal of 
faitly flood quality (Volatile mait.-r .27'5 per cent..; he<l carbon 45'5 per cent.). 'I'hi, r~  
.... later vieited-i>y Mr. r. S. Middl_i •• of the Geolo!!ical Sunev of "India who advi!!ed 
deep boring. A borehole put down later under the e i~io  of one ~fr  Beadon near 
BIlchipAlem (.-\tchipalem! 'ne&r Oopal&pur .. m) ,howpd c.,.honaeeou. matte,' at •• veral horizon. 
and thin coal nt 250 feeL, lIIlO feet and 48l! feet ( ! a 2-fellf ..... m at 48l! feet). The 
bottom of the B, .... kar. was not reaehed at ~ feet at which depth the horing was di.· 
eftDtinned. 
In 1~ t ... o horeholeo were put down in tb. neijl'bbo!lrhood of Bedadanuru. nnder the 

"peni.ion of the Geologioa! Survey of India. The first borehole, sitnat.,d "t a d i.tanet of 
.. furlongA S.Wl of vill6ge, .howed a 4-inch .earn at 156 feet, " I-foot .eam at 193 feet, 
• 6-ineh __ at 1~ feet UId .. 4-iDeh _ at lIl6.* feet. It had to he diaeo.ntlnued a' 
W f ... t depth. The IIeCOnd borehole .... loea.ted a\ .. dIstance of 1,200 reet SSW of the first. 
It .... e .. led .. 3-inch layer at 259 feet and a 100foot _m of coal and .hale intercalated .. t 
161 feet and an 1 inch laver at lI8:li feet. This borehole wu ab6ndoned because of drilling 
t1i!iculti.. ..I 3&1-feet. . 

The _l-be&rinp: Baraka. rocke are covel·.d b:" Kamthi (Cbintalpudi) sandstones which 
al'pear to be only II few hundred feet thick in thi. region .nept. perhaps n .... theil' lOuthern 
.... gin wbere they pus under the Uppe!' Gondwana rorks. The .. rea occupied by th_ 
Xamthi sandstonea hel amidst R.d.danuru (Sheet 45 Ol4), A.hwaraop6t, (Sheet 65 G/4) 
Chintalpudi (65 G /16), Tundk&lpl1di !65 H/1), ~r em (65 G /12), Gopolapur&n, (65 
0/12) and ~ re : em (65 GI.8); a.nd occuple. over 300 Iq. milea. The boring" put 
down iii) fal' CaTer only a small .. rea Mar Bedadannru. Swarna .. arigudem and Gop&!apuram 
all e~ the noTthern ~ e of tho field. Sir Cyril rox haa 8Uggeated, (M6IIIoirs of th; 
Geological Survey of IndIa, Vol. LIX, p. JU) tha.t honn!(o h. put down to " depth of say, 
1.500. '''''1. nMr Mulal!:alampall. 117'11' : 81'14'). K.nlln8YVSp&lem west of f,he ~ o  

~re i tie  (17'7' : 81'18') and .t Chint .. lrudi (17<:3'·'. tl'I*59'). ' 

Tt would b.. UR'U] to put down about half .. dozen deep boreholea eq"!Iii&blv dirtributed 
o .... r the ~ tr 1 And northern paTte of the field (occupied b,. the Jr&ll\thi AIInd.tOneo) 110 that 
uy .. .,fa 1 .... m r~ ... nt in a  r ... tricted part of it mal' he o ~ t to light. . 
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a.malit •. -Several depOlli"" occur along IL rault zone· nea. .. y .. ldurLi and Iwnn&lllLkota in tbe 
K "rnool district. The better parU! of the deposits contain good hematite estimated to ..... Oll"t 
to 3'7 million ton. within " depth of 100 feet hom the surface "f the outeropo. A few 
lamples from these deposits showed a high percentage of iron (50 to 65 per cent.), va.ria.ble 
@ilica, very I .. " phosphorus and a sulphur content of 1·3 to 1·6 per cent. Two analy_ 
done by .. firm of analysts for th.. 1_ of one of the depOlits showed only O.ooe and O.()7B 
.... ' cent. of sulphur. 

Sewral deposits of siliceous bematite are known in t·l", Sandur Slate, Bellary district, 
lOme of which are likely to oont<lill bigh gnwe ore. They have yet -to be examined in oet<lil. 
Some of t ~e grade int.o manganiferous ores. 

Shri H, V. Xamath: Do (}overnment. HiI'. l'ropo:;" to dig fo]' iro}) and o~  

answhere else in India? 

The Honourable Shri N. V. Gadgil: Certainl,) not, ill this Asoelllbly. 

Shri. H. V. ltamath: Are Goverllluent ,Iware that large. (lc'.l)()"ib of irull have 
been or are expected to be found in Mayurbhanj State in Orissa ~ 

The HOIIOurable Shri •• V. Gldgil: I require notice of that question. 

Prot. N. G. Ranga: III ,·i",,' of the 
to keel' natura.] resources as a 118 tional 
gf:sfons to the GoVel'illDent of Madras, 
exploitation to private individuals? 

(TOYcrll)lIent 0: fi ~ policy genel'aily 
asset have Govenunent made. any BUg-
that they should not issue licenses for 

The Honourable Shri •• V. Gadgil: The Government of Mad1'BII is well 
Mware of the general attitude of the Government of India in respect of all the 
minerals. 

Prof. 1I. G. Ranga: A!'., (yovet'llment "wan' of the fact lhal :" regan! to iron 
Ilud other deposits in hon and other deposits in Rayalaseema the Government 
()f Madras have already given licences to some private individuals? \ 

The Honourable Shri N. _V. Gadgil: I think the RllCCee(lillg !3o\"erlllllent of 
.Andhra will set matters right. 

ELECTION TO STANDING COMMITTEE ·FOR 
MINISTRY OF TRANSPORT 

The Jlonour&ble Dr. John Katthai (Minister for Railways and Transport): 
Sir. I beg to move: 

"Tbat tbis A.semhly do proceed to elect, in 8u"h mannel' as the Honom'ahl" the Speaker 
.,..y direct, on'l. member to ser"" on the Standing Committee for tbe Mini,try of Tranaport 
(Other than Ro"lods), until lhe end of th" nert financial year, ,-ire Shri :\fnkanda Behar, 
Mallick, wbo h ... resigned from tbe A .... mbly." 

Jlr. SpeIikel': The que»tion i~: 

"Tbat. this Assembly do proceed to elect, in such lnannel' .... the Honomahle the Speaker 
m.y direct. 0116 member to aer\"e 'on the Standing Committp-e 1m' the :Minlstry of Transport 
,Other th .. n lInad.), until tbe "nd of tb. Il6Xt fi i ~  year, ,,;.., Sbl'; 'lukanda Belta,., 
Mallick, who has r ... igned from tbe A .... mbl,.." 

The motion wa-s adopted. 

"lir. Speaker: I have t.o infonn Honourahle> MelJlb"rs tlUlt for the purpose of 
tllection by means of the singte transferable vote of a; member to the Standing 
CommiUee fOT the : :i i~tr  of Tranl!porl (other than Roads) the programme of 
.dates will be ae follows: 

~omi ti  to be filed in the Xotice Office upto 12 Xoox on ri ~  t,ile 27th 
February. 

Election, if neC4lllIl8ry, will be held on Tuesday the·!hdMarch, in the Assifl-
~ t Secretary's room (No. 21) in ~e Council o ~e between " the hour. 01 
10-80 A.V. and 1 p.M. 
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DEMAND FOR SUPPLEMENTARY GRAKl' 

. (15th August; 1.947.to 318tMaroh, 1948) 
The o i ~e Dr •. JoIm. M:attbai (Miniater ,or .Railways and '!""UlSIJOl't): 

I:;ir, I beg to move: 
: ~ r t  ~ e e t •. ri ~ 1  Q01-.,c""ding Rs ... 2 ~  be granted to ti.. ~\ er or
General to def;,"5-the charges which will come in course of payment during the period 15th. 
August, 1947 to 31st M"rch, 1948, in respect of 'Withdr .. wal from Railway Reserve'." 
May I just state the ~i t of this motit:\?· It is a purely formal mot'on 

which seeks .the approval of the House for meeting the increased deficit on the . 
railways shown in the revised estimates for the current year out. of the Railway 
Relerve Fund. . .' ;. 
Kr, Speaker: The question is: 

, "That a supplementary SUDl, not exceedingRa. 2,53,67,OOO,;be granted to the :G<:>vernor 
General to defr",' the charges which will come in course of payment during the period 15th 
A ugnst, 1947 to 31st March, 1948, in respect of 'Withdrawal from RlOihvav Reserve'." 
The motion wat adopted. . ., 

PROVINCIAL INSOLVENCY (AMENDMENTl BlLL 
'!'he Honourable Dr. B. R. Ambedkar O\-finist€r fm· Law): l\1r.Sp"aker, Sir,. 

1 move: 
"That the Bill further to amend the Provincial Insolyency Act. 1920. be referred to ... 

b.lect Committee consisting of Shri Alladi Krishnaswami Ayyar, Dr. Bakshi Tek Chand,. 
Shrimati G. DUl'gabai, Dr. P. S. Deshmukh, Sh .. ; M. Ananthasayanam Ayyangar, Pandit 
Thakur Das Bhargava., Mr. Naziruddiu Ahmed, 'Sil}; . Ram,'S"hai' "ndth".'Mover.·· with 
instructions to report on or before th.e 16th ~  1948, all,d that the nwnberof members, 
whose presence shan be necessary to constitute " meeting of the Committee shall be five." 
Sir, in order to put the House in possession of the facts which have made it 

necessary for Government to introduce this measure I shouliHilte tG make some 
pi'eliminary observations with regard to certain decisiollS. which . have., necessitat-
ed the making of this provision. I think it would be enough if I began flom 
1924 "'hen a. case went up to the Privy Council which is. known as. Sat Nluain 
versu8 Behari La!. The facts of the case brie'fl.y were that a Hindu father had 
been a.djudged insolvent. Kow under section 17 of the Presidency 1'owns In-
solvency Act the property of the insolvent becomes vested in the Official 
Assignee from the date of the. adjudication. The property of the Hindu fat.her 
consis.ts of two things: (i) his flhate in the joint family property, and (ii) his 
power to dispose of his sons' property in the ~t tMUi1yfprhiscpersonal.debts 
provided that the debts were not incurred for an immoral purpose.. The ques-
tion tha.t arose in that ca-se before the Privy Council was whether the power of 
the father to dispose of property of the son is proPElrty within the meaning of 
liection 2(e) of the Presidency Towns Insolvency Act On thBt issue the Privy 
. Council gave its decision to the effect that the power of the Hindu .father to i ~ 

pose of the property of his son in the joint family was not 'property'withiri'%he 
meaning of section 2(e) on the ground that section 2(e) contemplated that power' 
which was absolute over property and power which was not absolute was not-
pl:operty. Accm'c!ing to .the Privy Council the rower of t~  father to disp?!,&' 
of the sons' property was not absolute because It ~  subject to the condlt.lon 
that the debts for which the property could be disposed of must not be Im-
moral. On that ground they did not agree that the Official ~ et  be-
come automatically vjlsted under sec. 17 with .the .property ~e ~  to the 
!'on. In that particular care that decision of the Pnvy .. CounCll d!d' not matter-
verv much to the creditors, for the simp!e reason. that t e~re e o  

~ e  .' Act . contains a separate sectlon-sectJOn 52--whlCh . permits t.he 
OffiCial A"ssignee and the creditors to pursue such property ?r such caI?aClty 
to obtain the property of another perso.n. e~efore 1 t o~  III ~ t partICular-
C811e the l,roperty did not automatically vest III the OffiCial" ee ~et  the 
Offieial Assignle was free ··to pursue the propert,y pf the wnwhlch was lUI.))l!.' .. 
under the rule of pious obligation to pay the debts of the. flltper ~e r t6  
proceedings; and I believe he did that. 
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.sow what . happened was this. Aftt;r that decision of lihe l'r:vy 00uncil the, 
courts III India had occasions to interpret another Act which is called the: 
l'yovincial Insolvency Act. As lawyer members of this House will remember, 
we have two :separate statutes dealmg with insOlvency,-one \vhi"h deals with 
msoivency taking place within the towns, aud the other with those in the' 
rllofussiL· Tlfe l'l'O\ill"jul Insolvency Act does not unfortunately contain Ii 
provision such as section 52 which' finds a place in the Presidency Towns. 
Insolvency Act. Consequently when a similar question arose before the courts,. 
namely, whether the property which a Hindu father could claim under his 
right or power toseI! his son's interest for the 'payment of his own debts (louJd 
be interpreted as property and become vested in the Ofiicinl Assignee, onlJ' 
that was property within the meaning cif section 2(e}. Unfortunately what has. 
harpened is that different courts have interpreted this section 2(e) of the 
.Pruvincial IDsolven(lY Act in different ways. It would be intt;rest;ng to note 
that the !Bombay High Court has held .that' though the property does not vest 
rowel' is not property and therefore, it· does' vest; the Patna High 'Court also'" 
follows the Bombay High Court and so does the Allahabad and Nagpur High 
Courts. On the other hand when . you come to Madras, one Bencn of . the 
:\ladras High Court has hela that the property vests, while another Bench has 
held that it does Hot vest. And the same is the case in Calcutta where one 
Benllh hu;; held that the property does vest and another Bench has held that iio 
doe, not vest. 
);o\\, 1 think tbis matter should be put right. The Madras High 00urt in one 

of its dedsions clearly gave an indication to the Government of India that it 
was high time that legislation was brought in to set aside this discrepancy ill 
tbe deeisions of .the different High Courts. Unfortunately during the war' such 
" pieee of legislat'on could not be brought in e ~ e there was not eIlough time. 
Therefore it is to set right this discrepancy and division of opinion in the 
different High Courts that. th's measUre hss been brought in. All that this 
meHsme does is to reproduce boaily section 52 from the Presidency Towns In-
solvency Act and makes it a part of ttIe Provincial Towns Insolvency Act as 
section 50-A. There is nothing more that the Bill seeks to do. 
A, -the House is' aware, there is also a measure for a. similar purp08estandc 

lllg ill the name of Hhrimati Durgnbai. Her measure aiffers from the Govern-
ment measure in two .particular respects. She' wants to give retrospective 
effect to the rneasure;the Government Bill does not propose to do so. The-
(}t.her provision conta'ned in the Bill of Shrimati Durgabai is·thM the law n01o' 
oalv should declare that the power which the Elindufather has over tbe son'S. 
i ~ e t  in joint family property should be made clear as being available for disc 
tribnt.ion among the creditors, but that the power ofdisp08al of the Manager' 
also should be dearly stated. On that po;nt. all that I should like to say is -this 
that I have not fin empty mina but T have an open mind; and I am prepared to. 
Jefrve this matter' to be decidea bv the Select Committee. Indeed' one 'of the 
purposes or motives which have ~  me to move for reference to Select Com-· 
mittee was to enable the SeleC't. Committee to discuss these matt-ers. 
I do not think there is anvthinO' more 1 need BaV in elucidation of the provi-

sions .of this !Bill. Sil', I m~ e  " . 
Mr. Speaker: Motion moved: . . 
"Th'n. the. Bill further t<> "",end the Provin.ciai r nsolvency ,\0>; 1920. l>e reierred. to '" 

St.'lect Committee consilitinR nf Rhri _-\lladi Krl!'\hna .... wnmi AY:"3,l·." Dr· ~ i Tek ~  
Shrimatl G. Durgabai, Dr. ,P. S. e~ ~ : r~ M. ~ ~m  ~ ~  ~ t 
Thakm' Das \ ~  )il'. Na,zirud(lin Ahmpd. Shrl Ram -Sahat and the ~fo e  wlth' n1st-ruc· 
tion. t.., reprnon or before th" '16th 'March, 1948. and that tire number of membe •• who ... 
pl·E"c,en'.'p. - ~ 11' he" ReCe9S81'V ;to -const,it ute a, meetul ~ of. the om ~t e  shaJl he t i e ~ . 
• Shrim&ti G. Durgab$i. (Madras: Gf'neral): It i~ in the great pleaRure that I 
rise to cOllg:ratulate the Honourable .the Law Minister for having introduced this. 
l .. gislatiol'l," which is .long overdue, Sir, it ill, regr!?ttable that.the e~ ~ re did 
not> mo'!',. all these veal'S to set the .ma.ttel· right in the intertlsts of ~ e  To 
start with. flir, tbis legislation. ag hRsalreaay:J:1e'1'n \ ~ i~\  to.\IS by the· 
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Honourable Minister, is taken for resol v :nga conflict of opinwn t ~ had arisen 
among the various High Court!;, as to whether in the case of adjudication of 110 

Hindu father, his power of disposal of his son's share in the joint family property 
'would devolve upon the official receiver, as it does in the case of the Presidency 
Towns Insolvency Act. . 
Sir, this conflict was first created by a Full Bench decision of the Madras 

High Court, reported in l.L.R. ).943 .Madras. This decision of the Madras Full 
Bench had made a sudden departure from a long chain of decisions which were 
unallimous and which held the view that the Hindu father's right on his adjudi-
,cation had devolved on the offidal receiver with regard to his power to sell his 
son's share in the discharge of the aebts which are not illegal or immoral. 
Sir, the Bill as sponsored by the Law Minister, as we are already aware, is 

in my opinion, defective in .two material purticulars. First of all it is not re-
trospectiye in operation. If the object of the proposed legislation is to resolve 
.thl', conflict and thus clear up ~ e confusion created by the Full Bench dec:sion 
. of t.he Madras High Court, that confusion could be cleared up only if the Bill 
is made retrospective in its operation and not .otherwise, because it is the decision 
·of the :Full Bench that had really uprooted all the' vested and settled t:tles ill 
bis creditors or purchasers. 
Sir, 1 suumit in tills connection that it has been for well nigh a period of 

-two decades held uniformly that though the son's share in the family property 
·does not as such vest in the official receiver, at least the father's power of dls-
posal of the son's share would vest in the official receiver Oil his becoming in-
solvent. This is the view which is supported by and based on a long chain of 
decis;ons which are practically unanimous on this point. The confusion creat-
. cd by that Full Bench decision has resulted this way: that it has uprooted all 
the titles vested and settled in his purchasers. They entered into the bargain 
with the belief that the official receiver had that right and that they derived the 
·ent I'e interest in the faInily estate and the price which was paid on the basis of 
the full entire interest of the family estate. Sir, it is this class of creditors who 
may also in many cases be purehasers: Their titles have to be protected. U 
is these creditors who have not only lost their property but also their money whf> 
h" I'e to be protected by this legislation, 

~ir  I have already stated, that iithe creditor happened t{) be a purchaser, 
,he lost both his money and his property. Therefore it is just that these vested 
~it e  have to tle protected by this legislation. If really t,he object of the pro-
posed legisla.tion is to clear up that confusion ereated by the Full Bench for the 
first time, that object can only be achieved if the Bill is given retrospective 
. operation and not otherwise. 
Sir, if the IBill is not really made retrospective in operation,' it will merely 

beeome academic. It will remain only a statutot'}o directive for the future. 
-'l'lult is all it does. Even if in 194'7 Madras Full Bench would set the matt.er 
right, and creditors would not be misled, and they would regulate their condud 
according to the:r decision, still unless it is made retrospective, all the innumer-
-able purchasers and creditors t{) whom hardship has been caused for the first 
time bv this Full Bench, and since that Full Bench decision, it would not set 
the m~ter right. Therefore I would appeal to the Honourable the Law Minis-
ter and also to .the Select Committee to consider this point and give retros-
pective effect to this Bill. . 
Also there is another point: that is that the hardships referred to by me are 

applicable to a case where .theManager not being the father, had exercised his 
right of disposal of the junior member's share in the family property for the dis-
charge of debts not immoral or illegal. They must equally apply to a manager. 
who may not be a father on his becoming insolvent. 
These are the two ma.tool'B to which I would appeal once more to the Law 

Minister and the Select Committee to give ilheir consideration and lee that t ~ 

::Bill il given retrotpec1live openson. 
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;\8 the Law Minister has already stated, 1 have brought a further amending 
Bill which is there standing in my name. III .this connection .it may not be out 
of place just to recall the observations made by Mr. Justice Somayya i1~ 4:he 
second appeal No. 1307 of 1945 on t,he 31st July: .. 
'TM ~ which took place between Uloo and 1943 were .ffet'ted by thai dec,"lon (1943. 

liadras, 83, F.B.) and in most cases purchasers would havp no ~me  .whatsoever r~ ~r  
"" there is no warranty of tit ~  incases o~ salt's held by the offiCIal recetver .. It was hIgh tmte 
that the legislature mo .... ed or wat; moved m the matte,' and necessary e ~ t o  made Ul order 
to protert. the title that has heC"l1 acquire:d bet ween 1900 and 1943 and ther{;3.fter.". It waS 
regrettable th .. t in spite of the defe"t being pointed out by a F. B. of the Htgh l. omt, as 
early ... 1942, the legislature should not haye "cted ~  all these four years to set the 
ma tter rigb t. " 
Therefore, with these few observations, I would appeal to the House to 

accept my suggestion that the Bill,hould be given retrospective operat:oll, and 
also the other matter about the manager may be considered by the Select Com-
mittee. 
Prof. N. G. Ranga (Madras: Geller"!): 1 hovt' very gl\.·at re"p"('t fell' Illy 

learned friend, Durgabai, but unfortunately I am not able to agree with her all 
the two points that she hasTIuide today. Before I come to-these 

12 NOON two points, I wish to offer one remark. I am not myself H lawyer 
ana I am not concerned with the various numbers of sectiolls. tBut T am more 
concerned about the fundamental princ:ple involved in this Bill and that is, 
whether a fnther should be vested at all with this right to aJitmate the rights of 
hib own son merely because he . happens to be the hend of the family. III the CHse 
of joint stock companies, fliere is a limited liability. III the case of the jo'nt 
family, we are taking upon otll'selves the right to vest in the father an unlimited 
liability of the 80n. I am opposed to that. 
Jlr. Speaker: The HOllournhle ;\Iember may give his views Oil the point hut 

that would be a matter ')( Hindu Law. 
Prof. N. G. Ranga: I filll coming to that. Sir. It is because the frIllllerS of 

the Hindu Law were not quite so sure, whether theywouid be doing the right 
thing in vesting such a drastic power in lhe father, that the;.,-had taken r~ to 
incorporate that particular pro,,1sion. Fa)' thOR .. debts that may be contracted 
for immoral or illegal purposes the son at least should be protEeeted. There ,11'e 
two acts the position in each of which is different. In .one the fathel' hAS the 
right to alienate the son's rights in the property: it is not considered his pro-
perty at all: and in the other Act it is considered 00 be his property. 
Therefore they themselves were not so very clear and it i~ higb time that this 
House should also keep in mind this particular uncertainty about it and should 
try 00 give its attention to this particular point, whe,ther it is advisable that the 
father ilhould be vested with stich high powers of disposing of the property of his 
tIOr. for whatever purposes, including the satisfaction of his own imrnorll.l or 
illegal ends .......... .. 
An Honourable Jlember: 18 the Honourable Member speaking on the Pro· 

,.ine;sl Insolvency Act or the Hindu Law? 
JIr. Speaker: That was why I was pointing out that, instead of being A dip, 

(lu8sion on the Insolvenc'V Law it would be a discussion of the Hindu Law. 
Whether a father should 'or should not have the' power is 8 point of Hindu LRW 
entirely . 
. Prof. If. G. RaDg&: There are two insolvency Aets here-one applying to the 
Pregidency towns and the other 00 the whole of the province. In the Al't that 
applies to the whole of the province the position of the son is mueh better than 
the position that we find in the Presidencv Act. Therefore I want the House 
to keep in mind the position of the son as 'it is fonnd in the Presidenct-Act. 
Coming to the point, vi.,., this question of retrospective effeet, 'r wish 10 

point out .one particular fact. Even according to the Honourable Minister in 
eharge of this Bill It is clear that toe High Court judges were noj, all unanimolls 
about it. Some High Courts like Bengal and Madras had given contradictory 
Judgment,. If retrollpecflh'e efl'ect is llOught to be given too this particular 
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amendment ~  is going to be benefited and how1 Some will be benefited, 
because that judgment had gone against them. Another section again will be 
harmed because that judgment has gone ill favolir'of them. How many judg-
ments were contradieliiug each other. Therefore each section of the 'people 
will be affected indifterellt ways and you, really cannot be doing any sound 
justice even amollg the creditors themselves by giving retrospective effect to this 
Bill. 

Secondly, there is the question of the manager. My Honourable friend wants. 
this power to be extended to the Manager also, Evidently she has in mind some 
• of the ~  zamindars who get their properties managed by mailagers. 

The Honourable ,Dr. B. R. Ambedkar: e~ are called 'Katta'. 

Prol. N. G. Ranga: It is bad enough to \'eKt the po\\er in the fathe.!' but. ;t is 
worse to vest .it .in the agent also. 

The Honourable Dr. B. R. Ambedkar: );0,. no. It is r~ ~ : .. 

Prof. N. G. Ranga: That is the answer given by IlIwyers, 1 aUi looking at 
it from the IJoint of view of the debtors. They have as much right to be protected 
as the creditors. Creditors are rich enough to engage these lawyers and get thing& 
done in their own way .  I wish to suggest that the benefit of this Act should 
DOt be extended at all t{) these managers and it should not be given retrospective 
effect. This amendment may be passed but we should take care to see that 
the Law Minister comes forward at an early date with a suitable amendment 
ill order to protect the interests of the-sons ~ r i t the vagaries of their 
own fathers. 

Dr. P., S. De8hmukh (Q.l'. and Berar: Gl'neral):Sir, the Honourable speaker 
who preceded me was certainly off the mark a bit and his being so could easily 
be understood' inasmuch as he told us, that he was not a Jawyer. It is there-
for" e i ~  understandable if his mindwa" prei,p.diced" against the 'managers' 
having allY power, He naturally thought. managers meant ordinary m er ~ 

Actually this 'manager' is the manager of a joint Hindu family I1nder the Hindu 
Law. :Konetheless J am in agreement with some of his conlment.R find would 
therefore appeal to the Honourable Minister to agree to circulate the Bill. , It 
is quite trne that conflicts hn ve arisen and the present sitliati(m is far from satis-
f tor~  but even so it is ~ e tio e iI' it would be right to' give the coUrts re-
trospective power. It 111Hy not be 'an unmitigated evil or good. as YOll may be 
pleased to call it. Although we have a certain amount of sytnpathy for inno-
cent purchasers who entered into transactions without knowing the pros and 
cons of the mattpy' and the sitnatioi, wOlild rertainh-be Romewhntcurions and 
would lead to certain amount of hardships, because 'SOmt3il1110cent petscips may 
be deprivea of the property which they had held for's·cmie. considerable time. 
But. it should be remembered that after all these provisions haye been in f[lrce 
for a very lorig time. There may he difficulties and confliCts. bnt wt" eo111d I 
think wait. II little more. If we. are to adopi; the point of View which ha.s been 
placed before the House by the Honourabfe the 'Lady Member. viz .. giving 
retrospective effect to the provisions, I think it wonld be as, well tp spen,d ft 
little more time and to know, the reactions of hoth the e i ~ -welt a!l-';t\vo-
cates nnd other' people !lobr as both the Bills aTe concerned 

t have an inborn prejudice a.gainst creditor,!>, bec.anselregai·a them as a body 
of persOIl$ who take advantage of other people\ needs., They sre very r3:re11 
anything but ,unscrupulous, BofTom that poin.t of view I. do not wa.nt any ex-
pansion of, their o er~ in any shape, or form ~  finy e tme~t  So if thet'e 
are ,any difiicuIjies in their way pI getting hold of, a pr\lpert;y nnder,the Pro,in-, 
daI Insoh-ency Aet, I wou1,d IDJJl'h rathe).' keep tboseiliffiqlllpjes, in t i~ way rather 
than,l"emoYe them. . , '. 



pROVINCIAL INSOLVENcY (AMIBNI}MBNT) BILL 

Sllri C. SubJ'NDlllja.m lMa.dra8: (jeneral): On 1!. point,o! order" t:)ir, as a 
=ember of the SeleClt Committee which is to sit on this Bill, Clan );he Honourable 
.Member express any definite opinions of his on the floor of this House? ' 

'llr. Speaker: It oaIlllnotbe a point of order at all. 1 l;ave'statt.d many ti~ e i 
:before. th&5 I would not oall upon people who re o~te  l;Ilembei's of the 
Select Committee to address the House to give their views, because they 
have got the ClhanCle of doing so in the 8eloot Committt.e. The position in regard 
'to this Bill seems j;o be a peculiar one. It is not only a tecbnical matter; but aftel 
the Honoutable the Law Minister expressed some opinions with refel'ence to the 
pi-ivllte Bill of 8hrimati Durgabai, that introduqed into the discussion some matter 
,.ilrictly outside the scope of the Bill. I do not blame the Law Minister for that. 
There were common points in the two Bills and as those points were referred to, 
it became necessary for me to allow Shrimati Dmgabai to explain her position 
with reference to them. It is, therefore, that I am allowing a few members to 
speak bnt this should not be takeu as a prooedent for futureoC,casiong. 

Dr. P. S. Del!hmukh: ], am thankful to you, Sir for this correct ruling. iknow 
the ruling about Select Committee members not -speaking and that was why J 31ll 
-collfillillg myself strictly to the point of principle sud was not going into details 
.at all. In view of the complicHtioIlS that are likely t-o arise as II result of the 
two Bills which are not identicul, it would he fllr betttll" if we have before. us the 
<lountry's J'eactions to the Hills and also· the opinionR of the judges who have 
been differing from eHch other al!d are therefOl'e responsible for creating the chaos 
wit·h which are fll<:ed. Vnder: these circumstances I ,vould appeal that both 
13hrimuti l),lrgAbai and the Honourable !vliuister wonld be pleased to wait for a 
1ittle more time and agree to cirenlu!e the Hi!ls for eliciting opinion there.on. 

S.tIri C. Subramaaiam.: ,Mr. Speaker, 8ir, I welcome this mell.1:lure bpcause 
there is a lot of confusion about the provision of law regarding the.power of the 
:father to dispose of the son's share under the Provincial Insolvency Act. I will 
.confine my remarks to the one aspect whieh my Honourable friend 8hrimati 
Dllrgahai referred to,that. is, that this provision should be made to have re-
trospective effect. You will fjnd Ghat even ill 19'24 the Privy Council expressed 
its opillion that Section 2 (e) of the Presidency-towns Insolvency Act does not 
include the power of the father to sell th .. sou's share for his own personal debts. 
'The provisions in Section 2( d) of the Provincial Insolvency Act are identical to 
those of Section 2(e) of the Presidency-towns Insolvency Act. Again in 1936 
the Privy Council expressed the opinion that in the Presidency-towns Insolvency 
Act there is a specific provision, Section 52, and it is only in pursuance of that 
'Section that the Official Assignee gets the power to dispose of the son's share. So, 
as far as the Privy Council is concerne.d, it expressed its opinion definitely on these 
point'" as early as in 1924 and it was further reiterated in 1936. Even regnrding 
the interpretation of the provisions of the Provincial Insolvell'cy Act. the Bombay 
High Court, as was pointed out by the Honourable Minister. has held that the 
power does not vest. Patna. Allnhabad and Nagpnr have "Iso held that it does 
not. Except for Madras and Calcutta all tbe other Provincial High ('ourts ~ e 

held that the power does not vest. SUf}pose we are going to make it hnve re-
trospective effect. Retrospective from' whAt dnte? That would be a pertinent 
question. Suppose YOIl hold that the Official Receiver always held this power 
from the origin of the Provincial Insolvency Act; then whRt will become of thf> 
Bom1:iay. Plrtna, Allahabad and Nagpur decisions where it ~ iform ~  held 
that the power does not vest? Are you going to say "As faT ~ Madras Rnd Cal-
'Cutta are concerned. we shall give retrospective effect"? ,It will lead to.alI sorts 
of absurdities and anomalies. In cases where it relates to property rights. whether 
ihe law was rightly understood by certain High Courts or not it is wrong in 
'Prineiple t<J'give retNJSl)ective e£fect. It will affect the property ri ~  My humble 

mi ~io  would he that in all these matt"'rR where properiy rights are involved, 
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as far as possible We should restrict the operlltiou of lilly Act from the date on 
which i.t comes iuto effect. 1 would therefore recommend to the Select-Cont-
wittee to consider this aspect fully before coming to the conclusion whether i~ 

IIhould be given retrospective effect 01' it should come into operatioJ;> only from 
the date of passing of the Act. 

As regurds the question of manager it is a different e ~o  Itdepenull 
upon the meutal attitude of the Select Committee whether creditors should gel 
"ertain more rights or Junior members of debtors' family should be protee·ted. 
That is II point which I hope will be taken into consideration by the Select ('om-

, mittee before they come to any cOllciusiQn ill this matter. With these words 1 
SIlPPOl't the motion. 

Shri Biawmath Baa (Orissa: Oeneral): Hir, if the Houoe. comes TO the eOIl· 
clusiou that an Insolvency Act is necessary 1 think the Bill brought bJ' the 
Honourable the Law Minister is a llecessity. Butmy submission to the Hou.-e 
is that an Insolvency Act of the nature of the existing Act is an unnecessary and 
undesirable one and breeds a certain amoullt of immorality into the society. In 
the first place my objection is that this is in the Concurrent List and as such the 
Central <Tovernment should not have' poked its nose in the matter but should 
I"",f' left it solely to the Provincial Govemments and the Provincial Legislatures. 
The name of the Act is 'Provincial Insolvencv Act' and there is no reason whY 
the Central Government should enter into t ~ field. I think the only course ;f 
,,<;lion that is necessary is to do ~  with this Act. If today 1 ask for doing 
away with this Act my reasons are these. ThEre is nothing in this Act to help 
the F"Or. 1 will invite the attention of Honourable Members of this House to 
Hecti:}l\ 10 imder which protection is being given. Section 10(l)(a) bars the 
doOl" against the poor. Unless the amount is oYer Us. 500, no persoll could 
",ek tbe protection of the o e ~  Court. Thllt mellllS that the pOOl" people 
\\ o~e (lebts do not l"ench that level cannot have protection of the court of law. 
If that is the position it is unfortunate. Sub·c1ause (b) lays down that a debtor 
shHII not be entitled to seek the protection of the court unless he is under arrest 
or imprisonment. That means after spending money in courts. after getting a 
deeree. after pa,ving the parties for the loss, t.hen alone the pl'oteetion of law 
eonld come to the POOl". Look at the other side of the pietnre. The Ad en-
eonrages ........ . 

Mr. Speaker: Order. order. 1 am afraid the Honolll'abil' Member is g'"ing 
beyond the scope of t.he Bill. The questioll before the House is not whether it is 
desirable or not to .J13ve any law about inBolvene,v. 'rhe. actual question is as to 
whether this particular Section should be so nmended as to include the father's 
right., e i o f ~  of transfel'rillg the property in respect of his own debt" so 
that if may aeyoh-e upon the Offieinl Assignee 01' Receiver. ":hether it sho\lld be 
illc-Illdea in the word 'property'. That. is the o ~  question before the Hom;e 

Sh.ri Biswanath Das: In tuet I ·am "'pposing the Bill in the sense thllt if ilt 
all the Act needs revision it is it.s repeal and no addition to its provisions or no 
amending Bill of this nature is called fOJ". That is my position. If the Chair 
holds thnt I am not in order I am prepared to resume my seat. But I feel that 
this aspect of the question should also be placed he fore the ROilS€,. 

Mr. Speaker: If I werc, to permit it detailed discussion of that, then the scope 
of the discllssion is so much widened thlJt the whole of the Proyineial Inso\Y81l':Y 
law comes "nder review. That, I do Hot propose to allpw. The Rononrabl" 
Member has already referred to tlw point. That. s-honld be enough. He may make 
fln:" remark! he would like to, with reference to this particular Bill. 
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Shri B,lswlUUltb Das: 1 have nothing kl lIay about this particular Bill. III 
fact 1 have clearly state,d t·hat if the House comeli to the conclusion that the 
Insolvency Act us it is should stand, then this Bill ill a natural corollary loit. 
There is no denying that fact. Therefore I have nothing more to say in .he' 

tt~r  

The RODOm.ble Dr. B. B.. Ambeakar.: Mr, t:ipeuker, Sir, I will bflgin with 
my answer to the point made by my Mend " ... ho spoke last. If I understood 
him correctly his points were two. One was that this was pure!;-' a provincial 
ma.tter and ought therefore to be left to the })royillciul LegislutUt'es, 

Shri BlIIwmath Das: Ma,Y I interrupt my Honourable fl'.eud, Sir:' 1 st,awd 
clearly that it is in the Concurrent List and that as such the Central Govei'll-
lllent should have left it to the Provincial Governments and the l'royiucilll 
Lehrisllltures. I know it is in the COllculTent List. 

The Boaourable Dr. B. R. Ambedkar: 1 wus just goillg to ~  that. The 
reason why it was put in the Concurrent List is undoubtedly-and 1 do not think 
iliere can be a.ny other reason-that ill a matter of this sort there ought to be 
ltniformity if the Centre deeided there should be uniformity. Therefore it ib 
the right of the Central Legislature to legislate <Ill the subject. 

With regard to the question whether there should be an Insolvency Act or 
not I do not think that that can be a point lit issue 011 " matter of this sort. If 
m~  llonourable friend wallts that there should be no insolven<:y It'gislation ut all 
the proper thing for him would be to bring ill " resolution bl'fol'e the House and 
say that all laws relating to insolvency ma.y be abolished, 

Shli Blawanatb Das: Mav 1 state thut 1 neWl' "Hid that :lie Insolvency 1,,,"' 
is not necessary. All that 1 said is this law is unnecessur,Y, undesirable and 
brtlelb inunor"Iity illto society. 

The llonour&ble Dr. B. R. Ambedkaz': YeH, therefore not 'lIecessuI'Y. li(",'-
e\'er with regard to thtl point made by Dr. l'unjabrao Deshnlllkh he is not hel'e-
1 was somewhat surprised whel,l he said that the Bill ought to be circulated. He 
has accept-ed " place on ihe t:ieiect Committee alld I am sure auout it that the 
two ~itio  are quite ineol1sistimt. I do not wish to say allY thing more about 
what he has said, 

With regard to the point Shrimati Dnrgabai, namely that the Bill shou'd 
have retl'Ospective effect, I was bound to make a refereuce to it because 1 had 
induced her to withdraw her own Bill 011 H promise thut ",hell 1 br:llg l11y Bill 1 
\yill ~  something flbout hel' Dill also. But a" to the ~ :e of it. a81 sa," 
J feel a certaiu alllollnt of doubt and difficulty, "lid [ CUlIlllJ1; \ e ~  readily SH' 
in this House that I shall ucc:ept the propositioll that tlte Bill sholl'd ha",' re-
trospective effect, In fact one of the friends Oil the bench there who spok" 
8>1ir1 something which hns a great deal of force lIud \ye Inllst bE> er~  cardnl ill 
gil'ing l'et'l'ospective effed to n measure of this sort. 

Ko\\' coming to the point madf' by my friend 1'l'Ofc.gsor Hallga-he of CO\l1',e 
hU8 the habit of entering into subjeets ",hie-h o\ ter ~  he hil1lselfwill 
acknowledge ure not his own-1 am prepare,l to morlify hi" argument awl to 
give it some sort of /I shHpe so that it might "])))("111' res1)eetah1e, Now if I 
nnderstalld correctly, what be said \nlS t.hat t.herp WllS n differelH'C between tIll' 
Presidency Towns 'Insolvency ACt and t.be rrnvillei,]1 Insoln,ncy J\et ill,lS11111l'h 
us one o~ i i e  a (·.lanse 0; H sf'ction like {\ Hn,l ;;2 while the otber ,F" IWI. 

One (;ould infer from whnt. hp said, tbat the legis1nt llI'e in rassing ttl(' la,\\' 
had different intentions from the er~  beginning thnt "'hi',· the,' intender] that 
since interest must pass to t.he, OffwiaJ Assill'n",,, under spr·tic)1I :;:2 when the 
fHt,h"r became ingoher,t, the legi"lnture has n" Bllell intention \l'hf'nothey ~ ~  
the Provincial Insolv"nc, Act, I ,think my .frienrl o ~ r nnnga. not hehg 
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.". lawyer, has not understood the pObitioll corree.ly. It he refers to the detilli-
tlOll :of the term 'property' to wh.eh 1 made reference'-he will see that in both 
~ e laws, provinciai as well as PresideD"y '1'ow11s, the definition of 'propei-ty" , 
IS lUilt the same. There is no difference at all. In' both cases the phraseologv 
is property or power. The difference i t ~  52? t4~ official i t e ~  
Imrsue property, but wm..wow there !wj.ng all om1ssio11 in' the Provincial lnsol. 
'vency Act, he has no right t,o pursue that property. Therefore there is ~1  

doubt about it that' this must have' beea a very inadvertent omission. If the 
legislaioure did not ~ t~ 1  that the fatl.er's right to i o~e of the property of his 
son under the Provmclal Insolvency Act sh<mld not accrue to the official assignee, 
the definition of the term 'property' ill the Provincial Insolvency Act would he 
'Very different to what it is now, And t er~fore I submit with all respect to my 
.friend thflt his poillt really hilS no Buhstance. Sir, I move. -' 

Jlr. Speaker: The qUf-stioll is: 

That. the Bill further, tn amend the Provineial Inooh'enev Act. 1920. he ,·.fel'I'ed t.o a 
:Sel,:"t 90mnlitt.ee consisting of Shl'i Alladi Krishna_ami .t\.yyar, Dr. Baksbi Tek Cband, 
!Jhrllll&ti G. DUl'ga.bal, Dr. P .. 8. I?eshmu.kh. r~ M. An&n!hasayanaJn Ayyangar, Pandit 
rhaknr DRS Bhargava, Mr. CIIaZll'oddtn Abmed, Shn Rani Sabal and the )Iover. with instruc. 
tion. to report on 01' before the 16tb :'vlareh, 1948, and that tbe numbel' of members wbose 
presence .lrall he necessary to con.titut" a mf.eling of the Committee, shan be five."' 

The motion was adopted. 

RESOlXTIO,\ HE. EXTE,\RION OJ<' PERlOD :\IE:\TTONED TN 
SECTIONS 2 AND 3 OF TNDlA (CENTRAL nOVRR,\MENT AND LRf.1S· 
LATURE) ACT, 1946, AS ADAI'TRD, 

The Honourable Dr. B. R. Ambedkar ~ i i tt r for Law): bir, I move.: 
<'In pursuance of 'the pI'oviso to section 4 of the India (Central Govel"nment and IJc::gis}s.turel 

Act, 1946, as adapted by tbe India. (Provisional Constitution) Order, 1947, this Assembly 
~re  approves the f'xteul\ion of the period mentioned in sections 2 and 3 of the ~ i  Act for 
:a. further period of twelve months eornmencin):!: on the first day of April. 1948." 

Now, Sir. it is not e e ~  for me 1;0 ente.r upon n er~  lengthy ~ io  
in support of this resolution. It wi\1 snffiee if T tell the House that the Central 
T,egislature 11"s passed various legislations imposing controls 011 commodities, 
l'equisitioomg land, and so 00, matters which aTe purely in the Provincial List. 
'This power the Centre WflS nbie to exerc'ise be(,:lnse of the proclamation of 
emergencey ",hieh was issued by the Governor General when the war hl'Oke out: 
'and, as the House knows, since the proclamation is issued ~  the Governol'-
'General the Central J"egislatUl'e gets the necessary power to make any order or 
to pass any lllw notwithstanding the fart that the subject falls ;n the Provincinl 
~ e i ti e List. It is also provided ill the GoYernmf'nt of T ndin Act that this 
power of legislating upon provincial subjects would disappear six mont,hs after 
the Proclamation of emergency has been withdrawn. Now this power "as ex-
hausted in t.he year 1946. The Government of the day felt that although' techni-
cally the emergency bag i~ e re  :vet fRctuolly there did exist a certain 
urgencv :for the controls impos'ed by the Central LegiHlature to be continued. 
There 'was no method by which tbe Centre after the emergency hod 'ended, 
'could get the power to keep the controls alive. and therefore the Central Legis-
lnture nppl'ooched the British Parliament wbich was tben the· only authority 
which could confer Hueh power on the central Legislature to make due pro· 
vision in thif; matter. Rnd Parliament. AS the lIouRe will remember in 1946 P3ssed 
I1n Act caned the India (Central Government and T,egislatnre) Act. 1946. Rection 
2 of that Parliamentary Htatute permitted the Dominion T,egislatul'e mnk" 1 ~ 

with rell'aro to the matters which it had done during that emergencv. But. whnt 
the Parliamentary Statute did ~ that it gave the power t.o the Central e i~

'lat"trll for one ~e r O'llly in. the tim instanefl. 
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Under the provisions of that Act, the Central Legislature passed Acts called 
.the Essential Supplies (Temporary Powers) 'Act 19,16, and the Hequisitioned 
Land (Continuance of Powers) Act 1947. That law was passe,l in 1946. UndeJ: 
the Parliamentary StatutB it continued in existence for one Ylar, that is up to 
1947. 

Now,' Sec!liion 4 of the Parliamentary Statute as I said provided that the· 
Centre could exereise these powers for."wJe year. It also provide\,'l that the, 
power could be extended by another year if the Governor-General so certified. 
Consequently those ~ o Acts to which I made reference werr, continued in 
existence by another year by the fiat of the Governor-General and we are nuw 
exercising those powers under that extension effected by the GOVfll'IlOr-General. 
Ndw, under the extension effected by the Governor-General, these would COD-
tinue up to 31st March, 1948. The various Departments of the Government 
of India have been consulted in this matter in order to ascertain whether they 
eould do without these controls after the 31st March 1948. I believe that.al-
most all the Departments wIio are charged with the administrative control feeL 
that they need at least one year more to continue these controls. 

As I said, Section 4 of the Parliamentary Statute gave the power for one-
.vear in the fir8t instance, in the second instance one year on the fiat of the 
Governor-General, and thereafter by a He solution of this House. The o i~ 

tion, therefore, is this,-that unless this Honse passes a Hesolutioll 
extending that power, these powers will come to an end on t ~ 

31st March 1948. As the House will remeilloer, I am only a. Law 
Minister, I have no administrative responsibilities for the affairs of 
the G()vernment of India, and I am therefore not ill a position to answer allY 
questions if they are asked as to whether in fact this extension iG necessary, hut 
I can tell the House that all the Departments are agreed that this extension i. 
necessary, and I hope tha.t the Ilouse will accept the view ~f the Departments 
of the Government of Indi.a and pass this e~o tio  I have takan the pre· 
ea.ution of calling my friend Dr. Syuma Prasad Mookerjee to be by my side in 
order to reply any questions requiring detailed particulars with regard to tfi'e 
necessity of a provision of this sort. Sir I move. 
lIlr. Speaker: .Resolution moved:. 
"In pursuance of the proviso to section 4 of the India (Central Government and Legi.Jatu.. .. ~ 

Act, 1946, as adjl,Pted by the India (provisional Constitution) Order, 1947, this Assembly 
hereby approves tbe extension of the period mentioned in ,ections 2 and 3/of the said Act for 
... further period of t e ~e months commencing on the fila day of April, 1 4 ~ . 

Shri 1[. Santhanam (Madras: General): Sir, I do not doubt the desirability 
Ilf CODtinuing to some extent the provisions of the Essential Supplies Act, but 
whether this is the proper method of continuation is a matter to be considered. 
I think the proper procedure would have been to bring forward that Act llSl\n 
Act of this Legislature with such modifications as may be necessary. As YOll 
are aware, many of the articles have been de-controlled and it is a proper prin-
ciple tha.t the Government should take only such legislative powers as are nbst)" 
luteJy necessary for a' particular purpose. We want. to know whether the Govern-
ment want all the powers given by that Aet for all the articles. As the Law 
Minister has pointed out it was an inroad into the powers of the Provincial 
Governments and Provincial Legislatures but these inroads· Were justified by flU 
absolute emergency. But it was the duty of the Government of India to r e~t  

the Provincial. autonomy of the (':r()vel'llment of India Act and restrict, if r.,,( 
altogether abolish, the inroads made by this particular Act. I think it is simply 
due to laziness on the llart ()f the Government of Tnni'l that they 6hou14 have 
asked f1lr a mere extension of the whole Act. It, was t,he duty of every Depart-
mentaffected toscrutinse which provisions were needed and to what extent, 'und 
to have Bont .their vie)"s to the Law Minister so that he ~  hrint( Il 1'l'01l'& 
Bill before UJe lI'lUse. •  . d': 



U30 CONST!TUENT ASSEMBLY OF INDIA (LEGIl>LATIVE) r2 ~ FEB. 1948 

[Shri K. Santhunam J 
As it ~ now, we also ~ e blindly to say that the Government Departments 

want, and ~erefore ~ gIve t e~  the powers; we have no right in discussing 
~ ResolutlOn to restrIct those rIghts to any extent--we simply either have to 
grve them t~e whole ?f what they want or not give them at all. I must express 
my.utter dissatIsfactlOn at the method of handling such things., I think the 
LegISlature should have been treated with a great deal of consideration' it should 
not be treated. as a. mere regIstering body-whatever the Government' wants we 
.am supposed to be here to put a rubber stamp on! That should. not be the atti-
~ ~ towards the L,:gislature. If they want any power they should come and 
~  ~ t . the .enhre power, and for the entire period, is I:eeded. I do not 
&hink. a tifi t o~ has been given to us. Of coUrse, as the Law Minister has 

~ e  to us It IS not his business to do it--I do not blame him. It is the 
busmess of the other l?eI!artments. I hope the Minister for Industry will tell 
. &he ~ e whether ~ e IS III actual need of the entire powers given by that Bill, 
~er e why he dId nO.t come forward only for the restricted powers. 

tbeKOnoura:ble Dr. Syama Prasad Kookerjee (:Mmister for Industry and 
Supply): Sir, I think I should intervene at this stage and clear up what is an 
IIPparent misapprehension on the part of the last speaker. What has been done 
ill this csse is merely to ask for the o ti ~e of the existing powers to Fass 
'wars in regard to control of certain commodities. If you look at the Act, Sir, 
'UDder Seci;jon 2, "essential commodity" includes eight items: Foodstuffs, 
··Cotton and woollen textiles, Paper, Petroleum and petroleum products, Spare 
. parts of mechanically-Propelled vehicles, Coal, Iren and Stee', and ::'1ica. So far 
o .. the orders which have been issued from time to time by Government under 
"tIIia Act are conoerned, they will be considered separtely by Government in rela-
tion to the necessity of continuing such orders. All that we are ssking for now 
ill that the present Act should continue; that the powers which the Govern-
_t of India enjoys to enforce control if necessary should remain vested in the 
o~e t of India for one year more. Nothing beyond that. --So far as the policy of de.o:lontrol is concerned, as the House is aware. Govern-
ment practically stands committed :to it, A. gradual policy of de-control is the 
policy of the Government of India. That being so, I have not deliberately 
enlarged the list of Commodities which is included in paragraph 8. If later on 
iii ill found necessary to include other commodities we shall then, as Mr. SanthtJ.-
nam suggests, come up specifbally before the Legislature and a.sk for additional 
powers. All that we °now do is to act with a oertain degree of oaution with 
regard to these particular commodities. We have de-controlled some of them'; 
maow be in. the course of the next few months, there may be fresh develop-
ments ~  some fresh orders may have to be passed. We are just reta.inmg 
cbe powers in our hands; we are not asking for anything more. In view of this 
explanation, I hope, Sir, the House will accept the Resolution and continue to 
trust the Government of India to exercise its present ·policy' of de-control in rela.-
Uon to ihe conditions obtaining in the oountry. 

Prof. 11. G. :Ruga (Madras: General): Sir, I ha,e listened with great llt:U'e 
10 t ~ explanation given by my Honourab!e frier;td Syama Praslld, but I 3T1l not 
Dtisfied for this reason. We are not here to dIstrust our Government; we are 

i~ prepared to trust them. We are also quite preplired to clothe them wIth 
all il!e powers that they want, but we should also ~ helped to u,nderstand why 
dIey wani w do a particular t ~  e~ a ResolutIon .Iike ~1  ~ sought to be 
~  any impartial person, Sir, who.sllllply r~  thIS thmg WIll be compte • 
. w" dazed. He will not know wha.t thIS ResO;lutlOn really purports to be, what 
•• iDtenWkl. to do. 
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Now my Honourable friend Dr. Ambedkar was good enough t.o give sume ex-
planation, but is that enough? Is it not the duty of the Government of India. 
and the ;Departments concerned to place on the t ~e of t i~ HuuS<) und make 
it available to all the Members also, a Report of working of these controls ? 
Two years ago I made this suggestion, that a scientiiic study should be made of 
the workin8' of these controls in order to S86 whether their continuance would be 
necessary at all, whether their working was satisfactory and in what way their 
working should be improved and so on. No effort has so far been made in that 
direction. We are told by my Honourable friend Dr. Ambedkar that almas, 
all the Departments have agreed that these emergency powers should be vested 
in Goverument. Very well, it may be so. Were we ilot told, Sir, some, time 
ago that all the Departments were completely convinced of the utter necessity 
for the continuance of these controls, and that they were convinced that it would 
be dangerous for the country that Government should adopt any e ~o tro  policy 
at all? If it had not been for Mahatma Gandhi's intervention-and powerlul 
intervention at that,-are we quite sure that even the present Government would 
have been quite willing to accept and adopt their present policy of de-control? 
Therefore, Sir, the fact that almost all the Departments have recommended that 
these emergency powers should be extended does not carry any conviction, but 
a sincere attempt should be made by the Departments concerned to convince 
this House. After all, we have got to prepare the public mind, we have got to 
back them, we have got to enlighten them and w;n them over, and how are 
we going to win the public opinion unless we are helped with the necessary 
statistics and figures as to the working of these controls,-whether they have 
been working for the benefit of the people or fur their disadvantage or anything 
like it. We have not so far been given any such information. 

Secondly, Sir, we are t-old that there are only eight more items on their list 
of controlled articles. Some of them are being de-controlled; 80me more may 
come to be de-controlled by about the end of Mar.ch or something like it, or in 
a few months. We do not know how much longer Gover.nment would take in 
order to de-control the whole lot of these commodities. Not that I am at all 
opposed to the idea of the Government control over such commodities or any 
sort of control for that matter, but unfortunately iR-our country the wCJrking of 
these controls has been so very unsatisfactory, peculiarly situated as we are, 
with the sort of services that we have been blessed with. It ·is for that. reason 
that I have been fighting against these controls for the last two years and there-
fore I n:qu·est the Honourable Minist-er for Industries, late though it ie, to ol'(ler 
even today an enquiry into the working of these controls, the present as well as 
the past, so that it will be of great use indeed as a. sort of gu'de for the future, 
and it will also be possible for him then to see how soon he can put an end to 
almost all these controls and not to have to come to this House again for any 
extension of these emergency powers. 
Shri Biswanatll Das (Orissa: General): Sir, I expected that the Government 

would do us the faw.ur of constituting a C?mniittee of the House and place be-
fore thew the necesslty of the further contmUlHlce of theS,! controls. My HO!lGu--
rable friend Dr. ~ m  Prasad Mukherji has called upon us to repose o fi~ e  

We give all confidence. We give him a blank cheque. There is no want of 
confidence in the Ministry, but we on our part would appeal to him to give 11S 
his confidence. It ·is not a question of our confidence being given to them, be-
cause we have given them all our confidence and there is-nothing more in us 
to give. We necessarily feel that it is they, the Government, who h8-.. e to give 
their confidence to us. 
Sir, go to the couniry,side. The whole country wants de-control.' It is 

Mahatma Gandhi who lm.ew by instinct the popular mind and put his powerful 
influence on ·the sidl! of de-conllrol and the acuteness has been ealied because of 
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[8hri Biswanath Das] 
de-control in certain commodities. It took my breath aWay, Sir, when I was 
told by some Madras friends that after controls have been .loosened in Madras 
moffnsil, rice is being sold at 3t seers ·in Bezwada arut:for. 14 annas per seor 
in Madras city. Therefore, it is fair under the circumstanoos that the House 
should know how tlie controls are working. I think we have the right,alld 
people expect us to teU' them how the controls are ei~ worked and wuy it is 
that they get nothing in certain commodities. 

Sir, you have been carrying on propaganda for 'Grow More Food', and yet, 
nothing is given to the rural population to meet. their agricultural .,eeds by ;up-
plying them with their_ iron necessaries such as rims, ploughs and the like. 
What is worse is that everything is available in any quantity in the black market 
and nothing in the white market. Under these circumstances, I would appeal 

.' to my Honourab:e friend :to agree, or to come forward subsequently, with a pro-
posal to constitute a Committee of the House and place before. it.all the infor-
mation that Government have in their possession in justification of the conti-
nuance of the control and then have it. I say, have it for one year or <,von 
more, if necessary, but do tell us what is the justification for it and convince us 
of the necessity, so that we will go to the countryside and explain to the people 
the utter indispensability of the same. Sir, these ~e days of emo~r  Our 
little masters are impatient to do away with these controls. Under these cir-
cumstances, any further continuance of the control means a continuous pro-
paganda in the countryside to explain to the people how and why the con troIs 
~ e justified. 

Sir, I understand the difficulties of my Honom-able ir;'mds. 'l'hey are th! 
peoplc _io run on the maehinery as kamadhar. The map.hiu'}r;f they huyc illher;-
te.d is nn uufortunate one. It is not only he,nvy but·.also unworkable. It is not 
for us to call for a revision of the entire thing now .. Reformation of the whole 
machinery is not possible all at ouae. Therefore the cout1'!J'S however 
good they might be, however weU-intentioned they might be, have not been work-
ing for the purpose for which they are intende.d. Un4er :thel>il circ1,lmstan(lfls, 
I would allpeal to my Honourab:e friend to. appoint II ommi t~e of the members 
of the House and place before the Committ0e all the,necl!ssary. infol'muticn or 
the reasons for justifying the continuance of the conb;olsand then have the con-
trols. ~\ it  these words, Sir, I appeal to my o ~ \1 e frignd to aC<i€tpt the 
Ilw'gestion. 

Shri Alladi Xrish.nasw&JJ1i. Ayyar (Madras: General): Mr. Speaker, Sir there 
are two po'nts for considera.tion: one whether the Dominion Parliament is to ~ 

1 p invested with the power to exercise control and secondly, whether in 
.M. particular circumstances control is necessary or not. It i~ necessary 

to keep the two points distinct. What the Honourable Minister is seekipg to 
ask this House is there must be a resolution to implementthcActofPll.rli!>IIJ£nt 
so as to enable the Parliament to exercise that power if it so chooses." H.:1oes 
not mean that the House is committed to the policy of calltroL But suppos-
• ing in any given case control is deemed necessary, you \ i ~t get the power 
within the frame-work of the present Constitution unless this resolution is passed. 
The only ubjE:ct as I understand of the Honourable Minister's motion is to ~ 

8. resolution of the House so that the Dominion Parliament mav be hwested 
With the power to exercise the control if it so chooses. We need -not denv our· 
selves the power. I have no doubt that when people who are vers'ed in public 
affairs when t,hey bring to the notice of the Government that control iEi no lon:;er 
necessar .• that control ,vill not be exercised. Therefore, we arc" pursuing a wrong 
path when we say that we ought not to be invested wit.h the power under the 
earlier Oonstitution. In regard to thll"subject of pure t.rade und commerce bet-
ween the o ~r me t  it was entirely a provitlci'al i3sue.' Parliament 'thon 
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thought that unless in the exigencies of the war the Indian Government is in-
vested ,:vith .the pO"'er it would not be ih a position to pull through the iffi ~ 

ties of the situation. Accordingly the particular Pari'ament Act, to which re-
ference was made by the Honourable the Law i i t~r  wa'1 passed, That very 
Act provides that if you want to have a power for a further period it must be 
by means of a resolution. If you do not paSB a resolution it will be pa,sing a 
self-denying ordjnance. The legislature even if it chooses will not have the 
power unless there is a change in the Constitution. Therefore, the object of 
this resolution, as I understand it, is not to commit the Government to any 
definite poliey of control, but merely to clothe the Government and the Dominion 
l'ar:iament with the power, if the circumstances and the necessity d the situa-
tiOl' demanded that control should be exercised. I think these two points ought 
to become distinct-the necessity of control and the w'sdom of tbe Dominion 
Parliament being invested with the power under the existing constitution to exer-
cise this' control, if the circumstances warrant it. That is the only point at 
issue before the House and I have therefore great pleasure in supporting the 
ilesolution now placed before the House by the Honourable the Law Minister. 

The Assembly then adjourned for Lunch till Half Past Two of the Clork. ' 

'The A.tsembly re-a88embled after Lunch ~ Half Pa.,t TICO of {he '-'Ioch, 
Mr. Sl,eaker (The Honourable lIb. G. V. Manalankar) h the Chair, 

Shri Ramnara.yan Singh (Bihar: General): Sir the Britishers have left the 
land but God' alone knows how long we will continue to suffer from the legacy 
they have left behind. My Honourable frien.J Dr. ~ m r r  l\Iookerjee 
has bmphasised that all the departments of th€, o er m~ t of [ndia have "greed 
that controls should continue for another year. 

The Honourable Dr. Syama Prasad Xookerjee: I did Hot say that;, t ~  "I'\'-

agreed that this power should be kept. 

SluiRamnara.yan Singh: A wrong thing cannot be right simply bec8useall 
the departments of the Govemment of India have agreed to it. Sir, the House 
is being consulted, the whole country may be consulted, a plebiscite may be 
taken, and it will be found that the departments of the Govemment Of India 
are in this matter quite wrong. They have held that the power to control arti-
cles should be continued for another year. Sir, we have seen that controls crea-
t.ed havoc throughout the country arid there '8 not one single man who has not 
suffered from these controls. 

Pandit BaJkriShDa Sharma (D.P.: General): Sir, on a.point of ordt-!', I should 
like to know if Il1'\Y discussioR on the basic policy of control verSU8 decontrol 
will be germane to this Resolution. If I read the Resolution aright, it does ~ 

wish to perpetuate the controls put only seeks power to ir o~e controls if neces-
sary. In that view of the case will a discUEsion of the whOle policy of control 
versus decontrol be in order? 

Mr. Speaker: I just wanted to follow what exactly the Honourable Member 
was going to develop in his argument. It is perfectly true that the policy of 
control or e o tr ~  _. at i,sBu,e in this debate, but refer.ence to that p,oliey 
wip be inevitable ~ i i  seeks .to continue the powers ~it  re-
ference to ,control. It. thecefore, sppears open for argument. that, even If there 
is a desire to decontrol, perhaps the continuance of powers mat hamper tohe 
policy of decontrol because of the force clexecutive action. That seems to be 
the line open :Andto t.hatment I think reference to controlBnd dEcontrol would 
&!dn 0Ifdei0_ . 
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Shri :&a.mnar&yanSingh: Sir, l iiliank you for this ruling. Had not the 
~e rter :Mahatma Gandhi come to our reSCUe this Government might have con-
tmuedto control everything that they have decontrolled in the recent past. We 
have seen that by decontrolling some articles the situation in the" country hl1' 
been ell.8ed. Let us, for instance, take the case of petrol. 

Mr. Speaker: I am afraid the Honourable M:ember is now going beyond the 
limits which I have prescribed. . 

Sllri Ramnara.yan Singh: Sir, I will keep within those limits, but I will bUy 
th:s that control has created corruption; it has destroyed the character of OUT 
people and has attempted to corrupt the incorruptible. The Congress Com-
mitt,ees and all of us Congressmen have suffered in our reputation and prestige 
owing to ow cooperation with the control department of GoverllDlellt. 1 go 
further hlid say that even this Government and the Provinej;d Govemments have 
all suffered in reputation and prest.ige owing to this control. I therefore ask 
Government to withdraw this Resolution: the House sho:m:d also ask for its 
withdrawal, if not reject it. 

Haji Abdus Sattar Haji Ishaq Seth (Madras: Muslim): SiT, I am not a ~ er 

lind thereior£ in the words of the Honourable Minister for Law, this is not in 
my line at all. But what is perfectly in my line is to request Government that 
they should not draw up Resolutions like this in the form of something like cross-
word t ~ to test the intelligence of Honourable Members of this House. I 
do not think many Honourable Members'had before them the particular Act to 
which this refers, and it is impossib'e to know what ~e subject-matter of the 
Resolution is. I think, Sir, you can yourself hold that a Resolution which does 
not mention the subject-matter itself is out of order. However, I am not on 
that point now, but I make a humble request to Government that they should 
state what it is all about and what it is that thev want to do, instead of me tio~  

ing the chapter and verse of 80 many e tme~t  

Mv Hongurable friend Mr. Santhanam Eaid ·that Government should have 
first drawn up a list of subjects on which they wanted the power to continue the 
controls and then framed this Resolution. Sir, reading seotion 4 in a. laymen's 
way I do not think that this House has authority to extend the powers only in 
a limited form. Wha.t the House can do is either to ext.end it or not to extend 
it !It all. 

With regard to giving these powers I can say that there is no objection 
whatever to grant these powers to Government. It is not as if Government 
want to continue all these controlB,-they have made that clear. I think there 
is no harn, in giving these powers and therefore I support the motion. 

Pandit Ba.lkrishna Sharma: Sir, I was really surprised t~ find such weather-
beaten ,lnd &easoned parliamentarians as my Honourable friend: Mr. Santhanam, 
Prof. Ranga and Mr. Das take this Resolution to mean that it was actually 
with a view t() continue this policy of control that they. are asking us to ,ote for 
it. I think nothing of the kind was in the !Dind of the Honourabh Minister for 
Law or the Honourable Minister for Industry. As a m tte~ of fact, nobody can 
qeny that today we are living in abnormal times. The emergent situB.tion secor-
ding to law might have disappeared with the end of the war. but we must not 
forget that even today we are at war, and therefore it is l,U&t likely that at !lny 
time the Central Government may be required to use certain powers which' are 
necessary in order to· fulfil the exigencies of an emergent dtuationsnd as such 
I think it is 'l:juite proper that they are asking us to vote for this resolution I1nd 
to take this for one year more. I think at 'the end of the year we· shall again 
be at liberty to consider whether ·the ''Eituationas theR prevails requires those 
powers for any further period or not. The mere pll68ing of this reBOlutdon . aGel 
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not mean that we are voting for the policy of contro!' I was Olle of those when 
that policy was being discussed in this House who was in favo!!! of the conti--
nuance of cootrols. But the experience that we ha.ye "'ained of certain of the 
commodities which have been decontrolled encoumges uos in the hope that peF" 
haps it may not be quite so disastrous to decontrol still further, and then.\10re 
I think the Government a'so will not use those powers which We art) giying them 
today. in any haphazard manner or with a sense of it'l'0spousibility: nothing of 
the kmd. Therefore there is no reason whatever to ('on fuse thi, i~ e with the 
~ t  policy of control or decontrol and as such I wholeheartedly support 'i.he 
Honouruble the Law Minister's resolution. 
Dr. B. Pattabhi Sitaramayya (Madras: General): 1 have tIle' aclvantage of 

starting with a cipher knowledge. I took two days' lean anJ do noL know 
w'hat the resolution is and luckily the (Jont,mts of it are obseme. The\' gite 
references to chapter and verse which we cannot get illllllCJ;ulely. 'fhankB 
howevE'J' .to the points of order raised by one of our BonoUl':.th',:, r,ends and the 
lucid explanation given by the Speaker, I am put on the right Jiues. 
My objection to the continuance of this power which will now be a 

reserve power is this. The declaration of controls has completely Bet 
up a new standard of morals amongst the office],s. A new atmos-
phere was created. Controls meant that everybody was free to control his own 
morals as he liked and if you decontrol that will mean that there will be decoa-
trol also over the new standard· of morals or immorals. It should be 'made 
plain that once the controls are removed and the law is abrogated no oflioar. 
can bank upon the indulgence of the h'gher authorities ana the atmosphere 
favourable to a certain immorality will no longer be there. vnu.. 
is meant to be protected is deviation from the nonna!. That is the main 
point that strikes me. As for the powers; it is not as if you ure hard up for-
powers. Thanks to the ingenuity of Sir Samuel Hoare, who introduced the 
principle of Ordinances into the Act of 1935-which have been perpetuated iD 
the Adaptation Act, and which I daresay will be found to be very wise and ~ 
vt'nient measures in the new Constitution 'lS well-you ean start ail Ordinance 
overnight.. The other day we wanted to deal with the sugar question-that it 
should be controlled and the prices should not be raised all oJ' a sudden. We 
approached the Member. Overnight an Ordinance was passed freezing all tbe 
stocks in India. There is no power that will stand in the way of your e er i 1~ 

your discretion and judgment in the manner you consider t.hem to he the ~ 
under the circumstances. "If you are giving me the powers". ~ o  may a*. 
"why not allow the existing powers to continue". That. looks plausible. lBut 
behin'l it there is .the presumption that with the atmospiH'J'., of controls and the 
demoralization that has set in the wake of controls, and tr(> )0\W'1""'1 standards 
of morality which have come to be recognised 3S ~ mo t permissible by the' 
Government of the day, all these will raise their heag once again. Therefore. 
purify the atmosphere. Say the controls have been. re ~ o e  . to e~ er allll" 
declare onoe and for all that the old standards of morahty m publIc servlCe mu&t 
be re-established and reinstated in order that we may (,hasten and exalt tbe 
Government officers' standards bf':conduct. If you do ihilt, tlWll ~  can stari. 
afresh, and t~e  we can try our good luck once again with the officers, under 
the new order. . 
: This is uJl th.at I havF\ .to say: You have thf power;;. ~  dny or at :ll'y 
moment you can invoke them. 
8M it. Anaut.b.as&ya.ua.m Ayyangar (Madrlls: Geneml): Tho1Igh I have not; 

boon here to hear the speeches of my friends Mr. Santhanam and Prof. Ranga. 
1 aarce with them tliat a Bill like the one at issue Jtleht not t.,,· be placffi 
ef~re the Atlsembly without taking the Assembly into c.on:fidence re r i ~ the 
manner in which the. controls have worked so far at.1east m 'reglH'd 't,oihose ~ 
i t ~ t i iit it~ e m e o ti e r t e oontrol •. continuei. 
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[Shri M. Ananthasayanam Ayyangari 
.. 1 do not agree with my friend, Dr. Pat-iabhi, that ordinancell can be mude 

available for these purposes, because most of these subjeet.s are provincial sub-
jects. Each prov:llce may impose 'an ordinance as it likes. There callnot be 
uuiformity regarding these controls all over India. That is one of the mail!. 
reasons for clothing the Centre with the power to c"Ontilll;4;' the controls in ease 
control is necessary. 

Dr. B. Pa.tta.bb.i Sit&raIIUI.yya: May I say that a Provincial Government has 
the power to enact Ordinances 1 

Shri JI.Ana.ntl1aBayanam Ayyangar: They do. But Provincial Governments 
have power to enact Ordina.nces which will not be uniform all over the country. 
Take sugar. FnleE5 there is a. Central control there will be no uniformity: 80 
likewise with cement, petroleum, paper etc. These are matters where earh pro-
vince ought not to be left to have its own control. If you take the States they 
Will· have 500 and odd contro's! Therefore, in the intereHts of uJministratiun, 
it is necessary that the Central should regulate it. 
But the othe)' question is flS to how far the Centre should be clothed with 

powers without telling u& in what particulars controls should be extended. It 
ill true we have our own Government and that the Government will take Jare 
to 'see that the control is extended on certain items for a period and then thtlY 
will review the control in respect of those matters where tontrol is not necessary. 
I Would urge on the Minister for Industry and Supply, th,!t, if these controls 
care not r£:moved, but some have to be kept 'llive e~ o  three months, he will 
,come before the Assembly and justify the need to oontinue these controls and 
the Ulanner in which they are to be continued so far as l'xpudicncy shows. If 
ili.3 Honourable Minister gives that assurance. I think we lll'l.y clotlB the CtlntT2 
with pOWer, seeing that the Centre is none other than a limb of this Assembly 
and would not be irresponsible to it. There is a change that has come over it 
,and I am smeit will ne-c, abuse that DositiQn but the\" . must review the situation, 
I· would therefore urg-e upon the lIIinister to take" the House into confidence, 
place the matter before it. and though this Act may clotbe him with genelal 
powers, he must corne before the Assembly and take its verdict on each control, 
later. 
The Honourable Dr. Syama Prasad Jlookerjee: Members who have opposed 

ilbe resolution have been mainly actuated by a deHire to see that the, policy 01 
decontrol is fully implemented as soon as possible. As I Eaid, Sir, previously 
in the course of this debate thit Government bas adopted a gradual policy of 
decontrol. 
One objection which has been raised by several members is, particularly by 

1'rofessor Ranga and Shri BiEwanath Das. that Government did not ta.ke the 
Legislature into full confidence regard'ng the various commodities mentioned 
mthis Bill. There I join issue. If you refer to t-hese items you find ~ t ihe 
f4'st place is occupied by foodstuffs. With regard to food polley the then Foqd 
lIlinister. Dr. Rajendra Prasad, placed the entire policy of the Government e~ 

tOre the Legislature and there was a full dress debate. There has been decon-
trol in respect of most of the items but 80 far 9a inter-provincial movement is 
-ooucerned that is still under sO?le sort oi control or directions which may be 
issued bv the Central Government. I ask the Honourable Members of the 
House ~ point out whether in violation of the declared food policy of the Gevem-
ment,Government has done anything behind the back ·of the House. 

Prof. N. G. Ranga: We want to know how they have worked and ~  they 
have failed. 
The Ronoprable Dr. Syama Prasad Xookerjee:so far as the policy is eon-

-cemea, it has been approved by the Legislature. 80 far as the working of the 
:potioy is concerned. naturally 'it will take 8OI1le time ,before we cml!ee ,the tun 
'raaul.ts thMeof. 'i'hem. WIllI lIOine .mou. aaoUlll;ion dle.o\ber dIIiy .,,: .... ,.a· 
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tr.c Food }Iini>t"r had to rush to Routh r ndia to see thai no emergency arises 
in that arpa. What T am saving is thig. 'rhe wav in which decontrol should 
beintrbducM with regard to 'foodgruins was plaeed before the Legislature and 
the Legislature was taken into full confidence. 

As regards cotton fLlld woolleu textiles, there again I placed before the House 
the policy of Government and decontrol has already been introduced. In res· 
pect of one or two items decontrol could not be introduced and Prof. Ranga was 
one of the members who congratulated the Government on having continuf>d 
control with regard to yarn. Now how can Prof. ~  or any other member 
complain tOc!ay that Government is .doing something with rE\gard to decontrol. .. 

Prof. N. G. Ranga: On a matter of personal explanation, Sir, I do not iake 
an,Y objection t{) this resolution. I want the Government to place beforc the 
House a report of the way in which the controls have worked, if they have 
failed where the-y have failed and why. That report has not been placed before 
tbe House. 

The Jlonourable Dr. Sya.ma. Prasad Kookerjee; At every stage Government 
wat! anxious to take the House into full confiience in deciding upon its policy 
of. decontrol of the two major items relating to foodstuffs' and cotton and woollen 
text.iles. 

l'aper is the third item. There also the House knows newsprint has been 
deeontrolled. With regard to other varieties of paper which are produced in 
lndia I have assured the House that the matter is receiving my attention.and 
within the next few weeks 1 hope to be able to announce the policy of the Govern-. 
meut. 

"Petroleum and petroleum products" is the fourth item. That is, also being 
considered by Government now in view of certain recent developments which I 
am not ina position to disclose but I can !tssure the House that this matter is 
also receiving the attention of the entire cabinet. -

Next comes "spare parts of mechanically propelled vehicles", In regard to this 
matter only yesterday I announced to the House what the policy of the Govern-
ment was, how in respect of certain matters Government has lICcepted the policy 
of decontrol and bow with regard to certain others we have to proceed with 11 ' 
degree of caution. 

Next comes coal. So far as coal is concerned there also the policy was an-
nounced to the House that for the time being we are not ill a position to decou-
trol coal but we are examining the recommendations 6f the Coal Enquiry Com· 
mittee and whatever decision Government arrives at will be pInced before the 
Standing Committee as also before the leltislature. 

Next in the. list are iron and steel and mica. So far as iron and steel are 
concerned there also it was onlv a few weeks 114{0 that I informed the House 
that it :voule! not be possible for-Government to decontrol immediately but tii.,t 
matter IS Rlst) being considered in consultation bo.th with representatives of con. 
sumers and producers. 

These are all the items that are covered under this Al't, With'ftgat'd to 
everyone of these it-ems Government has been extremely anxious not only to 
keep itseli in touch. with the Standing Committees coneerned hut also this 
Houile. .Governmenthas accepted the policy of gradual e o~tro1  As my 
Hon,JUmble friend Mr. ~ i Krishnaswami Ayyar pointt1d out tl}ere nTe two 
aspeot!; to the question, One is the retention of certain powers in the ri ~ of 
the Government and the other is the exercise of t e ~ o ~  So·far as .the 
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eKel'cise of those powers is concerned we shall proceed with caution. The ,very 
filet that I have not, added to the list of commodities shows that <we are DOl 
am.ious to extend the atmosphere of immorality of which Dr. 'Pattabhi S:tara· 
mayya has spoken, either in t.he department or in the L.:gIs'ature or ouH,lde. 
We do not want that the policy of control should affect the general purity of 
the administrative atIllOsphere in any way whatsoever. nut so far as the ques· 
tion of dIe retention of powers is concerned it is essential that the powers IIlust 
be kept in the ,hands of the Government. 

I was surprised to hear one of the Honourable Membe!s saying that the rllSO· 
lution may be thrown out or Government may be asked to introduce an ordi· 
nance. Why should Government introduce an ordinance? Government has 
come forward before the House, placing the entire facts befon· it and asking for 
the support of the Legislature. Governmpnt. cannot pass an ordinance on the. 
31st March: the House will then be in session. An ordinance can be passed 
only at a time ,,'hen the House is not in session and this Art expires on the 31st 
March. Supposing the House does not aceept the resolution today. whllt will 
be the effect? With regard to ~o r i  partial decontrol continues and tl18 
result will be catastrophe and chaos. With regard to textiles the control COil· 
tinues with regard to certain matters. If you do not pass the resolution the 
Goverrunent will not have the power and wh:,tever orders there arc m exist en Cd 
will become null and void. So also with regard to iron and steel. I am sur· 
pris'ed th(lt any HOllourable Member could haY," seriously suggested that this 
reso'utioo r.eed not to be accepted or that powers may be obtained by lltJaus of 
an ordinance at a time when the House will be in session. 

One member asked. and quite pertinently. why should a resolution be 
moved. That I iind.is the procedure which Parliament has laid down. The 
power to .extend the t.ime really vested in the British Parliament until the 
Indian Independence Act was passed. Now the amendment made by' Parlia· 
ment says that by passing a resolution in the Dominion Parliament this Act 
can be extended by such period as the Dominion Parliament may decide. It 
was not that Dr. AmbedJrer has special love for bringing up this matter through 
resolution but that was the procedure whieh was laid down by Parliament and 
naturally, functioning as a constitutional goyernment we had t<> follow tbt' 
procedure. 

I assure the House that ,so far as the general policy of decontrol is concerned 
the Government has accepted that policy. Government is watching develOp· 
ment and it will not introduce control in respect of any omm~ it  .where it 
can be avoided. As I have explained in l'espect of all these m~ Items we 
have already decontrolled many 0.£ t~er  tbou¥h somewhatpartialiy and , 1 
hOpe within the next few months I.t Will. be pOSSible fo~ us to accept the entIre 
policy of decontrol in a manner whIch WIll he found satisfactory not only to tne 
House but also to the public outside. ' 

IIr. Bpeak8r: The. question is: 

• "In pursuanoe of the PToviso to section 4 of. the In<lia ~e ~r  Gov,:rnment snd .Legislature, 
Act, 1946, .. s apapted by the India (provi81OIl'!-1 Go,!stltuh?n) Order, 1947, th ... Assembly 
hereby approves tbe extension of the period. mentIOned m sectIons 2 ~ 3 Of t ~ e sa.Id Act -
a further period of tweh-e months commencmg on the first day of AprIl, 1948. 

,  ; The motion wall ~  ' 'j' 
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'!'he Honourable Bajkumari Amrit !taur {M;inister for IIealth): Sir, I beg to 
move: 

"That the !liIl to regulate the profession of dentistry, as reported by the Select ommit~e  
be taken into considera.tion." 

Sir, in recommending this meBBure to the House it is not necessary for mt' 
to say anything more than what I said during the last session when asking fOI 
its reference to a Select Committee. The principle of the Bill is non-controver-
sial and needs no advocacy. Dentistry is a very important limb of the medical 
profession and I suggest that it is only right and meet that its practice by un-
trained persons should forthwith be restricted. If that is done, then legal 
provision for the regulation of tha edu0ation and training of dental practitioners 
and registration of qualified persons is absolutely essential. 

All the opinions that we had received in response to the circulation of the Bill 
were carefully considered by the Select Committee and Honourable Members 
will have noticed that such amendments as were .considered necessary have been 
incorported in the Bill. Sin0e one member of the Select Committee has written 
a minute of dissent, I think it is only right that I should in a few words answer 
the criticism which he has raised against the registration of qualified dentists 
3 in Part A and of unqualified dentists til Part B. This distribution, 
P.M. I 8ubmit, is absolutely essential because election to the Central 

Council which is concerned with the training standards should surely be ilonfine.d 
to dentists with suitable qualifications. If there were to be a common register 
the Central Council would under the present circumstances be swamped by 
unqualified dentists. Surely that would Ile defeating the very purpose of the 
Bill. Moreover a separate register will help the Central Council in the matter 
of arrangements for reciprocity with foreign countries. Reciprocal recognition, 
I am sure the House will admit, must necessarily be ~o fi 1e  to recognize<l 
qualifications. :Further I would like the House to note that the differential is 
. applicable firstly to election to the Central Gouncil from dentists registered in 
the Provinces and even here the Select Committee has recommended that t.wo 
out of six members t{) be nominated to the Central Council by the Central 
Government shall be those registered in Part B, and in the Provincial Councils 
both Part A and Part B dentists will be able to elect an equal number of repre-
sentatives. 

The next point is that after the expiry of two years from the commencement 
of this Act only a person who is registered in Part A of a Provincial register wilt 
be able to hold any appointment as dentist in any institution which is SUPPOl"-
ted wholly or partly from public or local funds. But even here it may be 
noted that the rule will not apply to those dentists who are holding such appoint-
ments at the time of the commencement of the Act. Even after the Act 
oomes into force Provincial Gavernments are at liberty to allow any person they 
consider fit to hold such posts. 

As regards private practice there is nodistinction at all in the Bill between 
the dentists in Part A . and those in Part B. There is therefore no real bard-
ship involved in the register being maintained in two parts. Indeed I may 
add that such a ro~e re is absolutely necessary in the interests of the profes-
sion. Standards must be raised and tried to be raised forthwith, and they al;;o 
have to be maintained. I hope, Sir, that the Bill as amtmdcd by the SalE-ct 
Committee will be pBSsed. 
Kr_ Speaker: Motion moved:, 
"That the Bill to regul"tethe.profeeaioo.of _tiotl'y,'" reported by the.Select Committee, 

l>e taken intoconaid_tion." .. . 

1239 
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Mr. Naziruddin Ahmad (West ~ : ~ f ir  Sir, 1 wholeheartedly 
welcome the principles of the Bill. The Honourable tho Health Minister h3s 
said that untrained dentists are a danger to society. I submit, Sir, there Bre 
t.rained but unsympathetic dentists who are also equally a me ~ to society. 
Two patients went to a hospital. One had a bad tooth and the other had an 
old sore in the leg. The doctor examined them cursorily and said that the. 
tooth of the one must be extracted and the leg of the other amputated, and asked 
them to wait. After disposing of other outdoor patients the doctor called 
one of them, ready with a pair of forceps to take away the tooth. But by 
mistake he called the man who had the sore leg. He was asked to lie down on 
i1 dental operation chair. The man was very gratified and hl) lay down on the 
-chair. He was then asked to open his mouth. He was extremely grateful. 
The doctor only remembered the tooth though not the man. So he caught hold 
of his tooth with the powerful forceps and was trying to extract it. It was a 
good tooth and threrefore gave some trouble. The man had by now fully 
realised th" doctor's mistake. He struggled in agony but with his I110nth "pen 
and the forceps in it, he could not speak. The doctor said "WelL you will 
be all right very soon", and pulled out the tooth. He was then taken to the 
tap where he washed his mouth. The doctor then kindly asked him" Are you 
all right?" The man said "Yes, 1 am all right-but I was not the man with 
the toothache". The doctor ihen asked "where is the other man '!" The 
other man had by now fully understood the situation. He did not however 
stop and said "I can't trust the doctor, he will cut my leg" and he ran away. 

If you go to{) an unqualified dentist the most difficult thing about them Is 
t.hat they use the same needle to penetrate tbe gums of everyone without 
sterilising the needle. This causes propagation of disease from· one to the 
-other. I therefore submit that trained but sympathetic dentists should alene 
be allowed to practise. 

While wholeheartedly supporting· the principles of tbe Bill 1 'have tabled a 
number of amendments, mostly of a drafting nature. With regard to those 
amendments which I do not propose to move, I have given a list of them to you, 
Sir. And some ame:J.dments which are really a correction of printing mistakes 
also I shall leave to you for correction. With regard to other classes of 
amendmentH there are ·one or two. points to which I wish to ~r  the at.tention 
of the House at this st,age. In fa'}t I find that there is a te e ~  in the Bills 
to perpetuate a kind of drafting which has been rejected by the House before. 
I an1 troubled about the word 'Council'. It is'to be founll. in clause 2,BUb-
clause (a). The word· 'Council' has been used many times in the Bill. First 
of all there iathe 'Provincial Council'. There are again the 'Medical Council' 
and the 'Dental Council of India' M.lled the Council. I submit that the 
'Dental Council of India' should be called the 'Central Council'. There is 
plenty of confusion about them. 1 have therefore suggested for the considera-
tion of the Honourable Minister and the draftsman .and the House to chl\nge 
the word 'Council' into 'Central Council'. That woul1i prevent the awkward 
ju¥taposition of the word 'Council' and 'Provincial COUJlcil'. Suppose we 
say the 'Government' and the 'Provincial Government'-' Govermrtent' mean-
ing the Central Government---:that would create confusion. I1{ t ~ circumstan-
ces I submit that the words 'Central Council' should 'be used to describe tbe 
·'Dental Council <Yf India'. 
Thete are one. or two other drafting points to which I shall draw the attention 

of the House in proper time. But I .,hould submit that the drafting poirit8 
which are presented for the House Rhould be rather t'are1uHy considered by, the 
l)epartment !I.S well as by the Honourable Minister. Thean:'8ii:igement in 
-respect of the other Bills would not be very satiBfactory.. The praotice of an 
18mendment being moved ~  the HonoUl'Bble Minister ·mmlY·miying "I aCCept 
fi' or 'I do not accept it' is not a 'very satisfactory way of dealing with the 
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amenlbnent., This me,i;,lrod of ~ e t e or rejection of ammdments by the 
Honourable Minister has been commented upon by some Honourable MemiJers 

~ it  plenty of justification In certahi cases some important amend-
wents affecting the texture of the Bill, introdueing new principles, have bef>ll 
made on the floor of the House and on a mere mention of the amendment the 
Honourable Minister has said 'I am going to accept it' and it was carried, In 
fact this wdy of dealing with, the amendments wOIlIld be improper, especially 
in regard to amendments of substance. I Rhould submit that e r ~ t  

should, he considered-,--except those which are obvious, or are""l')f a drafting 
nature. Amendments should 'be carefuliy considered and reaso')s for ["'C"pt-
anceor rejection 1!hould,be given by the 'Honourable Minister, and it wo.id lJe 
desirable for the Members of the House to ",IV a word or two. Ther" l:epd 
riot be a prolonged debate but short statement; on the principle of' the' allle'lld-' 
ments will be better. 

Otherwise, the, ,business gets absolutely one-&ided. People absolutely jose 
heart and interest, and especially in the afternoons the tendency to hurry up 
matters is more pronounced. 'I suggest that Honourable Members should 
pay more attention even to drafting matters. With, these few words 1 whole-
heartedly support the First Reading of the BilL 

i of~~ ~f  ~ ~r  -0. ~~  ~ ~  ~ ~ 0,s ~  ~ ~  ~ 
. ..', .. - --. ...: 

~  .:!.,4:S: ~ ~r 1  ~ 4 ,u,,ri/ ~ ~~  .L.:I.>W,t> 

~  ~ ,J,J "4iJ"! ~ ~~~t  4~ ~ ~ ~~ ~ ,,I ~ d 
~ ~ :  ~~ 1J't:j/ ~  ..sf'! *",4 L ~ ~ ~ ~ ..J"," ~tt  

~ o  ,s fi~ re ~ ~ ~ oS ~ ~ t  ~  ~ ~ ..; : ~ '. U-.11 

~4 i u:.t.. f,u ~ ~  of ...s-,l-Ui3.o J! ~ 4 :  ...s-T:! ~ Jol '£...5..!1 ,.;-

"I -J! ,s ~  kno wledge ~~ L)""" 'u:J .. ~  "I J! ~~ ~ vI> 
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~ 4S )"Lo t:: ~  Ji ~ "I ~  J:.4S LJ't.E..J.I ~t 

,-:!/ ~ J4-4 ~  ~ ~ t ..... 1 ~ ,.<-if u'" ~ L.l"'>-t ,=!- "J 
~ .JJ ~ f~  J,5 rls" ~~  ~  ~ ~ w.. ~ 4.S .. ,:;t-L ~  (!II 

.! ..;,t> ~  ~ Practical knowledge ,,1 ~  .;:;f r t ~ .! l;;.(.. 

~ u"",",1>" r o ~ 4 .! rS e U"r! ,Il ....,.-l"x \ ~ w,J 5, x,!1& 1.. U"I 
1.. Recognition r ~ .r$ * ~ 4S"} (!l'."SIo ... r I>" r-' ...,..' ,J,l ~r ~ t:f ~ ~  

'If) ,gr .u ,., ~ .l,J i..(!l' ~ 4S ~~  ~ ~~ ~ ,s ..,....-(!ll ,,1 .! 1J1t ,J! 
~  ,.:; ""Il j.I..i ~  ),I.uti) t ~ ~ ~  ! ~ :  ~  ~ ,s (!lb." ... / U"t 

~~  J;.i ~ t ~ .. 

.! 4$, ltS, ~  ~~ if tio ~ fo ~ .. ~  5)1l.& d-/ 

Is" special qualificationJI,..lIl, y/ ...... ,1,:,. 4S ~ .. ~~ r!;'rS t ~r 

~ o  ~ 1.. t~ ~ ::  t~ r r ~  I •• h! r e ~ ~ L,4-1 

~ ~ ~ fr  ert~ r  If,., ..,.-u.. I.t .JJ i.. i.J"1 .!., r: ~ ~  ~ 

high ifi tio~ ~  t;)<> ~ schedule rl.i ~ :: ~  8.:! .u .:tH1l ~ * 
~  5, .r$ ~ ~ .-.II ~  ~ ~ e """S ,,/ ~ .# ~  ~  ~ ~~ 

.J..J i :: ~ ,s ~ 0"/ .J.. ~ ~ i . .r.IJ*: ~ Jt/ L J.'-.i..! Df;)ntiBt J.M"I 
~r ~ ;.t..1 ~ 4S JW/ ~ u':''L! ~  ~ ~ "I .!..sS .. ,.:.,5..}" J 
LJ!>'" r ~ If u,,.s ~ ~1 ~ cf-I:J u"\t-u,s ~ ~~ ~ ,s ~ rW 

- ~~ ~~  ~ ...,..;;,.; i.. 1... ... $1Il.r.S,=!- ~  J.!U lJ"f w, .r$ u'" ~ ~ . 

<I!!! ,;:-;... j+.!,.;i ~  i.. ~ ~  1.. qnalifica tion (!l)l.i Lfl""w,l1& i.. U"I 

~ i  ~ ~r I>" experts ~ ~ 1. recognition ~ f ~  .r.S kl,;S if ~ ~ 

~~r ~  ~~re o itio  Dentists (!If ......;,.... i..,s consult e (!ll »/ 

i~ ~ ~  . Yht..,4;) -LSf5 "I ~ ..1", 0""4 ~ Institution 

-l,:; I>" '::'-01:-/"'..s!..& ~1  ru;'-.l' J,:o.... "I ,=:", ... ,c.I 
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~ f LJ"t.t..:.1 ~  ~  .;; ~ l.!1,s &.i ~ I..l ~ ;))t/ ~  ~  ISJ-# 

~ :  I..l ~ ~ ~ e .,J .. (.t.... u,s t;l'lO.. ~ ~  U"I t ~ t;)1l ~t ~ ~  r-IJ 

-~\ :  rlJuil .... !,J...... , ~ ~ ..... ~ u"t<h.1.1 ~  ~ ~ ,.m'll' I:!I d ~ ~ l.!1l 

r t~ oJI) ~ ~ Dentists Bill -It;; &.i ~ d..:!.3 Dental qualification I.! 

.i. " ~ ,r ~ f  ~ ~  cf.:'"' ~~  ~  ~  ~  iT "I ~~ ufJ 
~ ~  orei ~ qualification e ~ .:i ~ 45 lr,lI> ,.a.lJb e ~ 1  

....J:.!I "I .Jo:: f ~ iT b' J4¢-\.J), tt'b' ~ .. ~~  ~ ~  ..s1,-! JI,.. ~ :~~ ~ 

l+16 Dantal qualification ...sf! ~ U'" .tS b' tt'!s' ...s4-.! ~  "I ttlIS' ..ft",s 
.! ~  IS tt ~ ...svl,s ~ .s+ilJ:> "'-l'!'" -w-'!'-ri 4 4J rl.!!.··;1 ~ IS" .... l.!.3 ,S 

"':-.... "'" u,!,,o "Jaw ~ ~i ~ r" .t=.... ~ to ww ~ ~ ~ lJ"f 

-.!! (;).3 j.!.l. 
"The College of Dentistry has now been l'ecognized by the Government of Sind. This 

consideration applies to the sessions commencing from 15th January 1942 a.nd 'JIlWal-d.'· 

"The College was fir:;t inaugurated in 1926 with meagre accommodation, with only 
thrt,C ann r::~ t  equipped rooms, and h<-1.ving only five studentB on the roll. In 1932 the 
College was restarted ana only t.hree .students joined. Wit.h the session commencing iHnn 
.Tuly 193.3 the College had on its roll 10 students coming from all parts of India. Better 
facilit.ies were then provided, and a fairly commodin· ... s building was reserved. The in-
creased number of students compelled us to. shift into larger premises where ciiIli(;sJ lettul'e 
rooms, terhnical laboratories, etc., were addeu. The number of students rapidly increased 
till in January 1936, there were 45 students studying at the College.... • 

d..4>..M.. ~ ~ r-' WJ Cr' r ,,;,.. "I ~~ t,}':' L)+''' Ct ~ ,,;-(fJIs' ~ ! ~  : ~ 

~ ~ , ... ~ d. ~ iT ,,..1 &:,! 4 ~ Ill..! ~ CfYr.l;;'" "I 4:S ~  e o~ i e 

~ ..... ~ (:'.3 ~  d. u"", ~ 1. ItJ!s' L.,,,,I *" .! (;,.3 ~ prospectus U"I ~  

~ F i:.>' e:;':;,.u:l.! ~ ~ ~ ~ J..l;; .. ),S ~ J,it... ,f,,..II:!' .dJ IJ"I 

-.! UL.. ~ 4:S 
Mr. R. K. Sidhva: May I say that the Sind Government came into 

Elxi8tence in the year 1937 and that delay in recognition was due to that· fact·J 

~ (;,.3 ...ft! JbWI &:,! ~ ~t  ~  ,s ~ -=. .... 1. L., ... I yi ! »1, ~ 

(Listed according to the sessions attended) 

Under "Past and Present Students of the College·' it gives the following 
figures. For 1926-27 only five names are given. Then the next sess:Ol1 is 
HJ32-from 1926 to 1931 there is no mention of any ses;;.)l1 or students what-
soev(,r. And then in 1932 one student, 1933 .two st.udent-s, and in the ~ e r 

1933-34 there are another ten students. 

\ ~ delay w-,!, .. rec'lgnitioll,,=! t~  ...:r-S .tS ~ t  .ftYl ~  ", ~ 

.! ~ 4:S Recognise ~ t,r'r .u.. (f'Jts' &:,!.tS ~ ~ =4 ~ ~ . 
dl) ...J LJ"5U, ~  -.! (;)Il ~ Prospectus .tS ~~ ~ e U"l 

~ 4.3 ... Il ,'':; High qualified.q ~ tf 1 .u.. ~  J.!!; LJ"1 ItJts" I..l' u!'" 
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~  ~ o ~ ~  
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'--'.!IL u"", LLlti ~  LJ"f t ~  ~ ,J.,; '--'ll..oi.. Dental qualification 

~ l.tJ... £,! I r.-o -.! t;).) X ro e t ~ ~ ., ;..S.)Speech * ~  

"I -uti' lJL1-~  ,s ~ ~ f  u'" "",,:;, ~  t~  ,s ~ <.S)t.. ~ ~ 

Dentistry r.t&) ,I -uti' t.;;,s Ul'-; ~ tfJ(S" "I. L ~ ...,5 : ~t  t;l' ~ ..... t.. 

. i..·ttlS ~ ~ f~ ~ o: ~  -u,"", '-'.:l..o pioneer IS ~o  G'" 0*'" UJ,. ~  1>' 

,uti' ~  )4,:; of ~o  ,I"; &JJt.. IS' High Dental qualIfication of .'+110 t;ll 

~  ~ (S;..I V6'" -til 4S ..; J ... b ~ r4 LJ"I L ~ ..s 
~ ~ : ~ ,.) }I"; High Dental qualified .,,,,,.. al,c.. ,) ;1+iJc !;if .. 5 u,"", 

~ ti)ol <i;! ~ ~ ~  »1,. ~ -t ~:  d--" ttJ'S ~  *' 
"Tni. College (the opening ceremony of lhe new premises of which will I,e Fr.sentiy 

performed by His Excellency the Governor) had a. hun.tble e ~  In 192-6-we hilll o ~  

four students and two rooms were placed at theIr dlSP05:!l. III 1932, but tht'ee Stl.:altHiis 
joined ............. " 

Mter the "ear 1926, the first Itlention that "e have of tbis o e ~ if, i:a 
1UiJ2 when ori'ly three students joined. ' 

........ with the session t:ommencing from .1 uty 1933, the College ha.d tet:l students «Ill-
the roll, and they came from all parts of the country ......... " 

As if coming from all parts of th<> country also is II good hasis of reeognitic .... 

j· ...... this increased number of students prompted us to mo\'e into r e ~ premises. ~  

i i ~  laboratory and lect!ure rooms were added. ~ number of t~ e t  ~  tIll ]D' 
January 1936, there were 45 students regularly attendmg the College. etc.  etc. 

4$ ~  t.J",,s Ij .en .u... ~ eJ'( J" '-:4 .0 u,1l l':J>,+ U,s ,-.,;,: ~ ~ ~ 
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f ~ 4~ ,5 4t~i .Jrl ~  ... .i.. ~ ,:; f ~ ~ ' .... ,\;3 ~:i .hS: ~ i t~ 

e e ~ l''-'_ ~ t~  »I,High ifi ~io : ~~ :  s.; ~  u); ~  

UW ~ ~ "l ~~~ J.s. .... ,!;:i l.! ~~ :  ~ tt~ ~ 4t 1 fT"· u.. ~ .. 

~ :  oJ,), ~t  )r.,; ~i D . .mtal qualification PJ""..! : ~ o ~i .. ~t :  

recognise k. ~ .e"l"f .u..,s ~1  J'" d. ~\~: ~~ "'7 ~  ~~t:r ,,1 

-~  ubI. uAS!." :~~ J.l! u-!:A S ~ e e  '--Iou., ;.. ~~ ~~f -4S ~t i 
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! ", .... ~ -J,f> ~~ ~  ,. ,Jl J.. tt ~ ~\  r ~t  tflr 0'''" .... 1 .... ,...,.) 

.I. ~ i  ; ", .... ~ 0'''" l,.:i ttlfS" ~ t.,":' &,! ~ .rS uti> w...,.c:..y. &,! \J'6 

ljU •• ~ :  L4A. ~ 4 Letter ~ 4 t I ~ 4 ~ opinion f..lo4. e'l...:. 

-~ ~ Pental Board JlU.! ~  J.. ~1  ,........J:. ;),,-1 ~ JW-t ,;-u'" 
"It is a known fact that the training of the Calcutta Dental

 College hlJ.s 

been raised to a standard only after the commencement of the B. D. 
Act, 19.39. 

Before this the courses of studies followed in the CoJ"gi! 
were o~ te  

different, i.e., one or t,yO years course even and at that stage even non-
matrieulate" 

were taken in the College, when it was decidedly ill-equippe
d, lacking in staff 

and teaching. facilities. From the past students even we h
"ar that the . first 

batch of students got the diplomas after practically 9 month
s course. Then 

the course was raised to 2 years and after that to 3 years. ~ course was raised 

to 4 years only from July 1935; i.e., those who got the diplomas from 
1939 receiv-

ed a four years' training. Therefore any L.DSc. diplomas gra
nted privately by 

the College previously are decidedly of lower standard and c
annot be ~e  

or put in the same te or~  with the diploma, of those who passed on comple-

tion of training prescribed under Sec. 2.5 (2) (a) Rnd with 
matriculation as 

minimum standard". 

And RO on and so forth. 

LftA perspective ~ ~ ~ ..s;Ix ...; tt ~ ,-",I yT ~  .rS ,-"A.II &,!..J-.f-:t. 

~ ...Jt..., ~f t  l:it" 4:S LftA b"t. U""" ~~  ~ ..;'.!Yo ~  x ut'"4 c:I ~ ~  

~ ~ 1t "I.}t" ~ ~  tt ~ ,-",I ~ tro .u...$' r~  ~ &So.! 
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~~ ,-",I -.,! c..S"rh ~ r~ ~ \~  ~ ~ .... )4 J.. ~  j'r. ..J 

4 L:lI ~ t;).) oJI, ~ x r· tY r tto ttv &=ow opinions f..lo4. elt. vI>-" ~ 4  

High Dental qu ... lification ,s 4Uo 1 ~ ~ t """ • .u.. l' ~~ ,-",I ~ o.! ~~ 

~ )'o,y. ~ ~: L:l'.::-J, ~ ..,..,ls. ~  L.r--" ~ t. ~ r i )1,1 Jlt... ~ 
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[ .)4-1 uo:I.), ~ ~~ ] 
~ .:! ,":,.,1 .:! L/:"t.... ~ J+t,..;; LJ*'" J,l..,1 ~ 4$, LJ*'" B,t..1 ~ .i..'U."JI,s f 
~ ifi tio  '-:-"I ~  J!o\.=l ~ ~  ~ : ~ X ,,.-1 eft x, IS ~ \ ~ 

i... 11"0)1../; .:! I.Jt.... U"o) ~ ),1 ~  Scrutinize.:! Expert Bqard w\!I 

~ ~ ,so&J i.:!6..J:..,I t.... .s',....... ~  !>.il "J ~  A .JJ i... practitioner 

-~ ....i1..4.i1 ,,1 ~ ,,0) u4T ~ ISL; ~  t;)o) ~ A ~  ,s:;1 ~ 

(English tran8lation of the above spsech) 

Pa.ndit Thskur Daa Bhargava. (East Punjab: General): Mr. Speaker, Sir, 
I congratulate the Honourable Minister on the Bill which is now before the 
House after it has heen amended by the Sele'Ot· Committee. It is much better 
than the original one as introduced. I am grateful to her for another reason 
that many of the amendments of which I gave notice were considered and ac-
cepted by her. I am also thankful that in other cases she has given reasons 
and exp'anation. In spite of this I would jike to draw her speci.al [,ttention to ' 
one fact, i.e., on examining the figures given in the Report of the Bhore 
Committee everyone is bound t{) agree that as regards dentistry our country 
is most bacKward and we are far behind in that scieEce. Previously there was 
no school or college or other proper arrangements for the t.eaching in dentistry 
in our country, therefore, most of the practitioners except those who have been 
educated abroad are quacks. A great number of them are not qualified den-
tists. Provisions must however be made to recognise them. In the begin-
ning in America, England and ot.her countries also, this practice was followed. 
I am satisfied that an efio1'-t has been made that if there are any practitiOD8rs 
who are not qualified but have Tery long experience and have made this pr'l-
lesBion their means of livelihood are not deprived of their means of livelihood 
and have been afforded an opportunity to make a living. But if such practi-
t,ionerh are regarded to have high dental qualifications, they would be like '8 
figure among ciphers.' In a country in which the science of dentistry is in 
such a poor state as it is here we must recognise only those who are fully 
qualified. 

I agree with the Honourable Minister on the question of maintaining :wo 
types of 'Registers'-'A' and' 'B' and I would not argue the matter further. But 
as regards 'qualifications' laid down in the Bill for dentists that only those who 
have 'high ifi~ tio  in dentistry will be eligible to be registered in register 
'A' I would only say that in this matter also the same principle should be 
followed so t·hat those also should be 'recognised' who have actually long 
,",xperience but possess no degree or diploma. 

I beg to state that the type of persons in Registers 'A' and 'B' will be same 
but those in 'A' could be employed in Government hospitals, whereas those in 
'B' eould not be employed. If they are emp'oyed in the hospital "n1. are not 
experts they will be dangerous to the public, Therefore, at the time of registering 
them very great care should be taken. In List 'A' those persons only should 
be registered who have thorough knowledge of dentistry. 

I have read the qualm cations gh'en in the schedule and I am very sorry to 
say that I am not satisfied with the principle laid down there, n<>r I am rre-
pared to accept such a principle as given in the sehedule. Here, it is said 
that only that person woo has 'diploma' and 'high qualifications' will be recog-
nised aud considered as qualified dentists. It is essential that persons who 
have long experience and have been practising for long 'iiRallJO be considered 
ss qualified in dentistry. 
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1 ~i1 that even those who are' dentists find are experts a&d 11lembers of 

the DentISts Board do not agree to the conditions mentioned in the schedllle. 

.  I therefdre say ~ t in iti~  to persons o~ e i  high degrees 81 d 
diploma, persons With long experience a1&0 may be registered. As for the 
future, persons will be available who will have 'high qualifications' in dentistry. 
It is also necessary to consider the present ir m t ~e  in the country. 1 
don't know personally but it is said that there are eight 'to nine thousand such 
persons who have no 'high qualifications' and there are from three  hundred to 
eight hundred persons who have such qualifications, Besides these there 
fare in our country persons who have been making dentures and practising 
dentistry for the last 20 or 30 years, and are so able and expert in their art that 
highly qualified men cannot compete with them since they have acquired 
r ~ti  knowledge in this art. It is 8 fact that a practical man does his job 
wit.1i greater facility than a person who has only theoretical knowledge. For 
these reasons great dissatisfaction prevails among these men who fear that in-
spite of their long practice they will not be placed on List 'A'. . 

AccOrding to a o ~tio  laid down in the S3hedule if a person has obtained· 
a diploma before first January 1940 from the Calcutta College, he will be 
'recognised' and considered as 'highly qualified'. It means that a person who 
has passed any examination after staying at u college for any period will be 
considered as a person of 'high qualification'. One difficulty is this and the 
other difficulty is that it is provided in the Bill that persons with less than two 
years  practice will not be registered. I fail to understand what will be the 
fate of those people who have been studying a two year course in a college for 
the last two years. There is no provision in the Bill for such people. 

I would like to draw the attf'ntion of the .House and of the Honourable 
Minister to these two or three points. Firstly none excepting men of 'high 
qualifications' shall. be registered in this list. Secondly .the Bill does not 
provide for tho.se who have been in the line for the last 20 years and whose 
practice is excellent o.nd who are capable in their art in every respect. These 
persons can be put on List 'B' only, whereas they ought to be Dn List 'A'. 
And the third point is regarding the future of those people who have been 
practising for the last two  years and have been at college for two years. 

I offer a solution for all the three points, So far as those who have been 
practising for more than 10 years and have very good practical knowledge and 
about whom 8hri Ramnarayan S'ingh has put an amendment, fire c(>11cerned, 
they may he examined after three months and those who pass the test may be 
registered in list· A'. I submit that if I were asked to talce the B,A. examina· 
pioh I would also fail in the theoretical part. Therefore, a formal and an oral 
test may be set up for such people and those who pass may be registered in 
List' A'. But this is possible for those people only who have been doing this 
work for a long time because they have good practice and practical knowledge. 
Besides these, a test similar to that laid dowl:· for gener'lJ recognition mlly be 
set up.for those people whose practice is under two years or thoBe who have 
spent two years at college. All these people should be registered in 'B' List. 
It may be laid down that the names of successful persons be entered in the 'B' 
List and the unsuccessful ones should be removed even from this list. Bf'-
sides thiR the course of ~  for qualification in college should be at leaRt four 
yenrs. Now as regtlt3a··i1Iei it e~io  of 'special qualification', J wou,ld sub-
mit· that whatever ill given in ports 1,2,3 of the Schedule a Committee of f'X· 
perts be appointed to examine whether these institutions o ~ names are 
given in the schedule are competent enough t'O impart high education or Dot 
and ·i;ince how long they have been comnetent to turn out duly qualified 
~~~  .  - -. 
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[Pandit Thakur Das BhargavaJ 
Since the Honourable Minister tried her best to amend this Bill and agreed 

with me on a few points therefore I do not want to mov.e all of my amendments; 
but I shall move Borne of them because I think them proper enough t{) be 
brought to the notice of the House. 

Regarding the recognition of foreign qualification. I would request the 
Honourable Minister to appoint a Board of experts and with their consultation 
oilly those dentists should be rt'cognised who have passed and have obtained 
degrees or diplomas from those institutions which had proper and suitable 
arrangements for education and practIcal training. Be0ause if this matter is 
not decided by such a Board then later on it will be difficult to remOTe fro~ 
the register the names of such persons about whom it be held that they studied 
in institutions which aid not possess proper arrangements for instructions in 
dental science. On examining pages 8 and 13 of opinions on the Dental Bill 
it will Hppear that many of the foreign qualifirations contained in the 
schedule are bogus and useless. 

Now remains the question whether the Cahutta Dental College Mld Hospital 
mentioned on page 2 and the Karachi College and the Bombay College have 
adequate arrangemeuts for imparting dental training to~t e t  or not? t 
have in my hands the prospectus of the Karachi College. In the last 4 lines 
of page 38 of the prospectus it is stated that: 

"The College of Dentistry has now been recognized l,y the Government of Sind. Tbi. 
consideration applies to tbe sessions commendng from 15th January 1942 and onward." 

"The College was first inaugurated in 1926 with meagre accommodation, with only threo., 
and scantly equipped rooms, and having only five students on the roll. In 1932 the College 
was restarted a.nd only three students joined. With the session commencing from July 1933 
the College had on its roll 10 students coming from aU parts of India. Better facilities 
were then provided, and a fairly commodious building w"" reserved. The increased number 
~f student.s compelled UR to shift into larger premises· where clinics, lecture rooms, technica.I 
labora(ori .. , etc., were added. The number of students rapidly increased till in J"nuary 
1936, there were 45 students studying at (he College .. , .................. ." 

Sir,this college was first started in 1926 and was not recognised by the 
Government of Sind till 1942 and thpn it was closed in 1M;}. These points 
stated by me are incorporated in the prospectus drawn up by the organisers of 
this college themselves. therefore there should be 110 hesitstion in accepting 
t.hem and can be believed with certainty. 

J1r. R. E. Sldhv&: May I say that the Sind Government came into existence 
in the year 1937 and that the delay iu recognition was due to that fact! 

Pandit 'l'b.&kur Daa Bhllgava: Sir, you may look int{) page 96 where you 
will find t.hese words (Listed according to the Sessions attended): 

Under "Past and Present Students of the college" it gives the fol!owi!lg 
figures. For 1926·27 only five names are given. Then the next session i$ 
1932-from 1026 to 1931 there is no ment,ion of any session or students what-
soever. A.nd then in 1932 one student. in 1933 two &tudenis, and in the vear 
1933·34 there are another ten students.· • 

Sir, ·f do not know Hie cause of the de'ay in recognit,ion. 1 know only this 
muC\h that this college was recognised in 1942 and not before, as the prospectus 
shows. Still if in the opinion of the House this college is eligible to be 
declared as c"mpetent enough to impart high. education, the House is authorised 
to do so. But I am saying this on the basis of the prospectus I have got. 
From the study of the list on page 96 it is clear that this college had neither 
IIny student during the period from 1927 to 1931 nor any suitable arrangement 
for education could be made for a long time. Obviously those students who 
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studied at such times when there ~  no proper arrangement for their educa-
tion and were declared successful can not be said to possess 'dental qualifica-
tions'. The speech delivered on one occasion by its founder appears tn page 
106 of the r~ e t  I ~ not want to take much of your time by reading 
the whole of It. I am readmg only a few extracts out of it. At the snme 
tune I admire the founder of this College. I acknowledge him to be the 
pIOneer of Delltistry in this country. Still I am not prepared to declare those 
students of this college who have not got complete mastery· of the subject as 
peopie of 'high dental qualifications'. 1 am strongly opposed to the students 
of such a College to be declared as 'highly qualified in dentistry' for no reason 
whatever. 

Sir. C'l puge 106 of the prospectus the following is giv'3n. 
"This College (the opening ceremony of the new premises of which will be pr.sentl, 

IJPrformeJ by Hi. Excellency the Governor), had a humble beginning. In 1926 we bad onl,. 
foul' students a?,d two rooms were placed at tbeir dispO!<al. In 1932, but lI,ree student. 
Jomed ... 

After the year 19'26 the first mention thut we have of this college is in ]932 
when only three stud,mtB joined. , 
" ..... with the •••• ion commencing from July 1933, the CoIl.ge had ten "tudents on the 

1'011, and they call}e from all parts of the country ..... " . 

As if ~omi  from all parts of the country also is a good ba,ie of recognition . 
........ this incrt"ased number of students prompted us to move into larger pre.mise'!, ann 

i i ~ laboratory and lectul'e rOOID:5 were added. The number of students swelled till in 
January 1936, there were 45 students regularly attending tl.1e CoIlege." etc., ek. 

I would respectfully submit that it was only in HJ36 that the first course of 
study in this College was prepared and regular educfttion was started. Us 
students would have obtained the degree or diploma after fom years' study. 
How can the students "bllfore 1940 be declared as of 'high qualifications' when 
the College could not impart proper education. The students who oblained 
degree or diploma from this College before ~ 4  when proper education c,ould 
not ~ imparted, cannot be declared as possessing dental quaIitication vide the 
.. ~ e e  For the same reasons the Government of Sind did not recognise 
this College before 1942. It will be wrong to include in the schedule the 
st1J(]ents of such a College. 

~o  I would like to say something regarding the Calcutta Dental College. 
Sir. I am reading out to you how this College began. And alRo I am reading 
out to yOU some portion of the leUer published by the Government on page 21 
of the Ol)inions. This letter was addressed by a Member of the Bengal Dental 
Board to the Chairman of the Board. 
"It is a. known fact that the training of the Calcutta Dental CoU(>ge has heen raised to a 

standard only after the commencement af the B .. D. Act,. 1939. Before this the courses of 
studies foHowed in the Co1lege were a.bsolutely dlfferent, I.e., one or two : ~r  course, and 
at tha.t stage even non·matriculat ... were 'admitted in the College, "hen it was decidedly ilI-
equipped lacking in staff and teaching facilitie.. ro~ the ~ t students we know, that the 
first batch of students got the diplomas aft .. r practIcaIly nme month. o ~ e  rh •. n the 
course was raised to two yea.rs and after that to 3 years. The course was. raised to 4 yeat'! 
only from July 1935, i.e., t,hose wh? got the the diplo?1as from 1939 ~e e e  a f,;mr years 
t.raining. Therefore any L.n.Sc. dlp]omas granted privately by the College prev10usly are 
decidedly o( lower standard and cannoL. be f\~  01' put ~  the same ~e o  with the 
diplomas of those who passed on completIon of trammg prescrlhed undpf RectlOn 25(2)(8), an\) 
with matriculation and minimum standarn ............ tJ 

This means that if ,'ou look into the old history of this CollelZe in its right 
Ders1lective, vou ,',;ill clearly know what was happening iw t.his College at itR 
beciiminiZ. 'It is obvious that 4 years' course of study was not int.rollneed in 
this College until 1935 and without 4 years' training how can any peTson be' 
declared as 1lossessor of 'high dental qualification'? If such students who 
nre not fully' qualified were to go to ot ~r countries and ~ti e there they v ill 
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[':pandit Thakur Das Bhargava] . 
defame our country. If they are employed in hospitals they will be a SOUl"ce 
oi danger to the people. As such it is very essential to exercise great cauti'm 
with respect to the training in old Colleges. On pages 20, 22, 25,. and 27 cf 
the opinions pllblished about this College it is obvious that students of this 
College before 1940 cannot be declared as possessing 'high dental qualification '. 

I do not want to take much of the time of the House by reading all the 
opinions. Consequently I would beg to state that such provisions should be 
introduced in this Bill which will put an end to such irregularities. It is proper 
that a Board of experts be appointed in this behalf. I had talked about this 
matter with several doctors with foreign qualifications. They opined that the 
procedure of placing 'high qualified' in list 'A' and 'less qualified: in list 'B' 
should be followed. Keeping in view the facts which I have mentioned I 
request the Honourable Minister that all qualifications shou)-! be scrutinised b.v 
a Board of experts. Those who hal'e been practising for over t ~11 ~ e  should 
btl r i~te e  in Register' A' aft,'r an ordinary test to remove dissat.isfaction (:nd 
to do jlls.tice. 

Shrill. V. Xamatb (C. P. and Berar: .Gmeral): Mr. Speaker, Sir, in this 
20th Century after Christ and the 21st after Vikram, a spectre haunts the health 
of &very man and woman-the spectre of pyorrhoea, of halitosis the spectre of 
b'eediug receding, and spongy gums of fa 'ling teeth. Dentists, Sir,-may their 
tribe decrease-are however steadily on the increase. This ungentle art of pulling 
out teeth is a very vers ancient profession, but the professional dentist of today, 
I dare say, is a phenomenon of modernism. I may even say he is all aberration 
of civilisation. The importance of teeth haij always been i i ~r \  recognised. 
~t e well known and the oldest phrases in our language-a tooth for  a tooth, then 
lighting tooth and nail. Nature red in tooth and claw then in the teeth of opposi-
tion, go to show the importance in which teeth have been widely held all over 
the world by the human species. The tooth, Sir, is an important piece of ap-
paratus in the human orl!anism. It is much more important than many other 
piee.es of mechanism inside the human body. And, therefore, it is vital that be-
fore we proceed to invest anybody with this important and r~ o i e power of 
pulling out human teeth, we must consider twice, ten times, nay a hundrfld 
times. 

Time was, Sir. when the ordinary medicine man among the ancient savages, 
used to pull out an almost moribund tooth, a tooth about to fall. But apart from 
that mere pulling out teeth for its own sake was not a liastime that was usually 
indulged in by the ancient world. But the very fact that an Honourable Minis-
• tE'r of our free National Government is proceeding to regulate the profession of 
dentiRtr\' shows that there are an inordinate number of uncontrolled dentists 
among ;';s. Ii tbere were not too many dentists, there would hove been no need 
to regulate thilJ profession. It is because there are so man.r of them and that 
they are 'a, source of danger and a menace 1;0 society that the Bill has been 
brought forward by the only Lady Minister of our National Government which 
shows that this ungentle lIrt is being handled by gentle hands. I hope, Sir, 
that the (outcome would be Il very pleasant affair on the whole. 

N9W, Sir, it is pertinent to ask why this tribe of dentists i~ illcreasi.ng. ] think 
it is ~ moot point. We should go into this. Wby, Sir. in-rhi.,; so-called civilisl-
tion dentists are increasing, their profegsion is paying and illP) proceed to try 
their skill, or non-skill, on patients of different t.ypes? Here in this Bill that is 
just before us,-I am referring to Section 2, part (d)-Dentistry includes (i), (ii), 
(iii) and (iv). I need-not go into (i), (ii), and (iii) hut (iv) is amusing, especially the 
tail end of it. • The tail end of it says "the giving of ~  such treatment, advice 
or attendance, as is usuallyperformt'd or given by den.tists." That me!l;ns to 
say, "dentistry" is something which is done by dentists. I dQ not know, Sir, 
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how this could be understood by the ordinary layman. If "dentistry" is some-
thing which is done by dentists, then what is the necessity for ~fi i  it at all? 
1 am, Sir, in this connection reminded of the dictionary meanings of (lertain 
words in the"English language. One word, Sir, is "man." "Man" is defined in 
>certain dictionaries as "a human being not a woman", and a "woman" is de-
fined us "11 human being not a man." There is the ot~er woro, "beautiful." 
"Beautiful" is defined as "full of beauty" and "beauty" is defined as "soIne 
which makes a thing beautiful." I submit. Sil', the definition of "denti8try" in 
this Bill is something at a pal' with these definitions. If "d,"lItistry" is some--
thing which is practised by dentists. then "dentist" can be defined as one who 
pl'sctises dentistry. 

Thhn, Sir. there is this (b) and (c) of Clause 2, "dental hygienist" and 
"dental mechanic." "Dental hygienist'! is defined as a person not being a 
nentist or a medical uractiticmer. who scales, cleans or pOliHhe& teeth or gives 
illstruction in dental hygiene. May I know from the Honourable Minister of 
Health whether a dentist is precluded from being a dental hygienist or a dental 
mechanic? Apart from the dental hygienist. is a dentist a" sueh precluded 
f!'Om cleaning, scaling or polishing teeth and giving instruction ill dental hygiene 
or whetber this "dentistry" as defined in (d) includes the practice and profession 
of a dental hygienist plus a dental meehanic? Of course, a dental hygienist catt-
not be a dental mechanic, but a dentist can be both. I think this is a ~ t .... " 

Shri Kohan La! Saksena Ct'. 1'.: General): It illcludeR both. 
Shz!2H. V. Kamath: It may be so, but it is not so 'here. The defiuitioll as 

&U0h does not make it clear. • I would suggest to the Honour&ble :\finister to 
~  that it is so. My Honourable friend Mr. Mohan Lal ~  says it is ~o  

but I fail to understand it like that. I wish I had as much intelligence as h" 
has to understand that this is so> 

Well, then, Sir, I was saying that this civilisation has brought in its trail a 
I\umber of diseases and among them dental and oral diseases. "Oral" diseases 
are within the purview of this Bill, because I find section 2, (d) (i) refers to the 
performance of any operation on, aud the treatment of any disease, Rnd the 
performance of radiographic \york in connection with hunlan t""th 01' j,IWS or the 
oral cavity. So the mouth as a whole is included in the dentist's profession. 
So I suppose, if I am not wrong.-I speak Rubject to correction-I suppose that 
"01'31" io the adjective of "mouth". and as the oral cavity i ~ o : : ~ in here 1 
think that mouth diseases are a part of the dentist's jurisdietioll 

An Honourable Kember: \>';hat about ,Your speech" 

Shri H. V. K'!!:l1!i>h: T;",; ,>1" i e e~ But it may b"come one, even an 
epidemic! 

\\'1'11. Sir, 1 was refel'l'ing to dental and .nol'th i e ~  this m,1'"d:,-of ci,·iJiR-
ation. Our ancestors-at least our grandfathers-did not Buff,,!, v!rv Ttlll"h from 
tooth troub:es. That is admitted 011 aI' hands. T think. I ~ e seen IIllll1Y (;;1'<'11'1-
fathers-many grandparent-R-who pr,>serYed their teeth in lact rig-ht up to the 
~e of 70 and SO, but we Sir. their pOsterity, their progeny. w( have farlen on 
evil-days. I believe that this is mainl\" due to the fact that ou" diet, our food, 
i~ artificial and our entire life has strayed from Nature. An eminent health 
expert and medical man, Dr. Charirnuthu of Madras, years ago referred to vari-
OUB diseases of civilisation and spEcially to these oral diseases. dental di'e'1sCS 
etc. He said. "all along civilisation luan has tampered with Nature's °foods. 
Your wheat is hulled, your rice milled, your maize decort.i"Htecl. "" .. ' 

Irlr. Speaker; Orde;, order. I am afrsid what the Honourable e~ er is going 
tc suy about the causes and the origin of the decay of 1>3eth and all I hf\1 nl·I.Y biJ 
t ~  in>1t.I1Jctive and interesting, but it is beyond the syope of this Bill to g;) iuio 
that qnestion. The Bill does take it for grunted that th;l"<' 11l'<' b1cl t"eth an I 
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trias t<J !'(,ek a remedy for' regulating those who profess to tre,\t them. The 
Honourah!e Member may now come to the Bill instead of goins into the history 
of bad tedh. 

Shri B. V. Ka.math: Sir. I am gratejul to you. I was coming to the point. _ 
wben you gave t,he ruling. I was driving this point home, namely, that a very 
important aspect namely the prevention of dental diseases has been overlooked 
in this Bill. In modern times, every Science for instance medicine-has got its 
preventive side. If only Section 2 (d) (i) had mentioned tbat "dentist-ry" in-
cludes besides any operation, and the treatment of any disease, deficiency or 
lesion of human teeth etc.  etc. prevention also, then. Sir. that would have been 
satisfactory, because, as I said, modern sriel1ce recognises th'lt l'revent:On is bet-
ter than cure-an old adage of course-and if the Bill recognises that dental 
diseases are preventible hy suitable diet and hygienic measures, many of t.he 
dtntists will be put out of action. Unfortunately. Sir, there is nowhere any re-
ference t<J this preventive aspect, although I am ~ re  Sir, that dentistry in-
cludes. just as medicine includes at the present day, the re ~ ti e side also. 
The other day I had the opportunity to state that modern dentistry or dental 
science recognises that pulling out teeth for its own sake is a perni(Jious practiee 
and more and more dentists have come to recognisg_now th:!t teeth. unless th"y 
ure ubsolutely hope'ess or are ahout to fall, should not he ~ m er  with and 
should be treated bv other means, because, Sir. it is held that if one tooth jg 
pulied out......... " 

:IIr. Speaker: Order. order. T am afraid the Honourable Member is going 
mU(Jh ~ o  the scope of the Bi 1. 1£ he reads the Bill he will kn.)w the ~ o e  

If he goes on like this. I ohall have to ask him to stop his speech. He will sre 
that the Bill is for the 'regulation of fhe profession of denti"try and for the pur-
pose of CO::lstituting a Dental Council.' That ib the scope of the Bill. The whole 
science of dentistry is not sought to be regulated by this Bill. That is a subje"t 
left entirely to the dentists. 
Shri R. V. X&ma.th: Thank ;you very much, Sir. But am I wrong in suggest-

ing that dentists do not attend to the preventive aspect of dentistry? 

JIr. Speaker: It will be entirely out of the scope, as I once said. He may 
refer t<J the Bill now. 

Shri R. V. Xamath: Well, Sir, the one suggestion that I made ~  regard to 
section 2 (b) namely tIie preventive aspect of dental science should have been 
emphl.lsized and the prevention of dent-al diseases and of the oral cavity shouid 
have been stressed. 

Then. Sir, when we come to the penalties section (Chapter V). my friend, 
Mr. Naziruddin Ahmad told a story. I do not know whether it was fiction or 
fact, but there are certain facts \\:hich I know personally where dentists have 
been negligent; they have not been merely nnsympathetic but have shown cal!-
ous indifference or negligence. There was among the Met'rut Conspiracy pri-
soners"one whose teeth were in a liad condition and he was inside the jail. When 
the doctor was sent for. he made a chart ana left it )n th" t ~~ wllf'rein were 
marked the teet,h which were to be pulled out. When the e ~ti t came, he 
did not care to enquire which were the good teet,h and whicll were the had teeth. 
He puJ:ed out the real!y healthy teeth. leaving the bad ones bellina. not lmder-
~t i :  what the marks on the chart were for. The dockr cr.me again fllld 
said th;;t the bad teeth were there as before. So the flocr putienr had to lose 
ooth ·the ht'illthy and bad teeth. It is only on" instance. to show how dentists 
Can Le very unsympathetic and sometimes even carou5. 

To quote a personnal example. Sir,-the dentist as a rule is'more particular 
about pulling out the teeth whether they are good or bad, because he knows that 
if nlle tooth is pulled out. the patiellt will om~ to 11im ng;J.iu fOl' some .other 
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disease because that comes in its train,-I had a slight denhl trouble some ;yeurs 
ago and I then consulted a dentist,s very good L.D.S. 01' D.D.S. high qualifica.-
tions which 'will perhaps go on top of the Schedule. He sounded the teeth ill 
my mouth with certain instruments and said: .• I must pull out this tooth; other-
wise you are bOWld to lose it, in five years' time, if not less .. I said" I am 1 ~ 

seriously affected by this tooth; it gives me just otdin'lry pain and if you want 
".I pull out that tooth, 1 will refuse to submit to your tender mercies." He re-
plied: "1 am afraid I cannot but pull it out." I did not want to have the tootli 
pulled out. Then I said to myself that I would doctor m)8elf and took proper 
food, and massaged my gums ete, and uit'n:ately that. tnoth i;; ulive, perhaps 
more alive today than it was ten years ago. That shows, Sir, that the regula-
tbn of deutistrJ is very important and the dentists mU3t Le taught not HINely 
not to pull out teeth eallously but to attend to other diseases of the oral c:avity .. 
pvrticularly their prevention. -

Mr. Speaker: The Honourable Member may bring his remarks to a clost, by, 
4 O'clock. 

SlIli. H. V. Xamatb: There was it dentist in Europe ,orne 100 years ago, wbo-
was at par with some dentists today in India He '}lso was pulling oqt the 
teeth and doing nothing else. Once a patient of his developed a gum Doil or 
gum abscess. He was examined by the dentist, who said: "Well, the tooth has 
got to be pulled out because the ~ ubscess is in the right jaw: abscesses in Ihe 
left jaw are curable but not abscesses in the right jaw." Snme days later the' 
abscess burst of its own accord and he was hale and hearly. But that dentist, 
wrote a thesis to prove that the patient should have lost his tooth and shouldl 
not have recovered from the abscess, because it was in the right jaw. This 1: 
say just to drive the poinf horne how the dentists can be callous as regards ot ~r 

people's teeth, because they do not recognise the immense value of the teeth in 
the metabolism of the human body. 

I therefore suggest that the penalty clause should be made stricter and more' 
rigorous, and for the first conviction itself there must be imprisonment prescrib-
ed. As civilization progresses, the teeth may get worse and WOl'8e and dentistll' 
should be made not· merely to cure the malady of the teeth and oral cavity 
diseases but also prevent the diseases of the teeth and the oral cavity. 

In the end, I will request the Honourable Minister to explain to us wha¥ 
exactly 'dentistry' means. Also I hope this Bih wi 1 i ~ r te a new dispen-
sation 80 far as the health of the nation's teeth if concerile-i and we shu'l in the 
near future be able to say to the world that Indians today am as much proud of 
their teeth as our forefathers were till  two generations ago and we shall, when, 
all the world is disarmed, be able to fight each other only 'tooth and nail', 

SlIli. Ra.mn&r&yan Singh (Bihar: General): Sir, I welcome the measure alld' 
thank the HonouraWe Minister for tbe steps she had been taking with regard to-
this measure. Sir, I was a Member of the SeJect Committee and in spite of all 
my endeavours to agree to all that was done tI·ere, I h.d. to Wl'lB " miuut,> of 
dissent. • 

[ilt t ~ stage, Mr. Speaker vacated the ('hair, whidt Iv{l., the" ()CCUP 'ed &11 
Pandit ThakuTDas Bhargava (one of fhp, Pan, I of Chairmen).] 

'Sir, in th!s countrY the GoveMlment of the dny took no initiative in this mat-
ter; no college was started; nothing was done, but some 1O.{)()() r,eople in thdr 
own individual capacity picked up the art and knowledge ht:re and there and 
began to help the people, Sir, although there was no university, no law. DC) 

regulation, many of these dentists have been recogniseq by the society and the 
society is being helped by them. Aft-er t,hat some of our countrymen went out-
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.side and qualified themselves more or less and returned. Their number is 
something like three to four hundred. But it appears, Sir, that many of them 
,could not compete with the people who had been practising in this profcssion 
trom before. 

Then in a way they began to conspire against the people who were already 
here. From reports and stories we came to know that they ap· 

4 p, M proached the then Government of India and flattered the officials 
and persuaded them to enact a measure to control this pro-

fession. However for good or evil the measure ha,; come and I 
hOptl this will prove beneficial for our countrymcu. But We shou'd 
.,see that by this enactment we do not harm anybody. As I have said in my 
minute of dissent, this appears to be the result. of some conspiracy by some 
people against others in the same trade. It is said that these people have got 
. .no recognised qualifications and so they must be classed in part B of the 
register. Sir, we are laymen but we know how in foreign countries also 
degrees ~  diplomas are obtained by giving dinners ,1' )Hying some fees. I 
..am not against those people who claim to be qualified dentists here; but you 
,yourself, Sir, have said that everybody knows about the colleges in Sind and 
Calcutta, etc., from which they claim to have qualified, Asregards the Sind 
,col'ege I uuderstand that at the sfart it was nothing bnt a shop. With J'egard 
to qualification I think we should come to the conclusion that all are of one 
degree, one class and one qualification. 

We have provided for a t.ribunal which will make inquiries and competent 
people with Bufficient knoweldge, experience and reputation lllay be registered, 
.and those who are incompetent and new in the field should. be chucked out. 
If they do not know anything of dentistry either by experience or by training 
they should not be allowed to practise in this line. It is no good now dis-
qualifying those who ha ve been practising in this line for the last 20 or 30 
vears. There is a dentist in this town of Delhi who. I am told, earns Rs. 10 
.;)r 15 thousand a month. We may call them quacks but all great men are 
quacks. I also value training but at the same time I am not going to say 
that because a certain gentleman has not got the qualification he is a quack. 
'I'be perso'l who began any kind of training wa' a quack beeallse he W,\S with-
out training himself. .Therefore all original persons may be regarded as quacks, 
According to psychology all knowledge is centred in the mind and everything 
can be developed by itself. My point, however, is that at present we shall 
not be justified in classifying people in part A and part B; there should be only 
·one register. The Honourable Mipister said that if this distinction is not made 
the result will be that in the election all unqualified people will come and 
-capture the Council. Sir, we know to our cost what separate electorate 
means. When all people will be regarded as dentists why a separate elect{)l'at-e 
and separate franchise? Bupposing the B class people come and capture the 
.Council will the heavens fall? They will have to work according to the pro-
visions of the Act or according to any regulations made thereunder. In this 
new enact.ment. we should proceed ill a cautious manner. 'Ve are not enemies 
of anyone; people with foreign training are as much welcome !!s those who 
have been trained through their own efforts. By a competent tribunal their 
qunJificntions ani reputation may be enquired into and thay w'lI all be regist-er-
ed. Hitherto, as you, Sir, said, Government have done nothing in the matter. 
I think there should be a well-equipped Government college in every province 
.and under every university; the curricula and syllabuses n.ay be prescribed and 
all people wh\) pass the examination and get a degree will be allowed to practise 
liS dentists. Then thete will be no room for quacks. So fat· nothing has been 
,done, and we havtl to be careful that by our enactment no one is placed at B 
<disadvantag« .and that the measure proves beneficial to everybody. 
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Kr. B. K. 8idbva: t~ir  so;me of the provisions of this :sill as they i ~ 

emerged from .the .Select Qommittee are really welcome and desirable while 
o~er  require-some little consideration. At the first reading of the Bill '.ve 
welcomed tbe principle contained in it because the provincial Governmcdg 
who were in charge of health have failed in their duties in this direction. We 
have been told by medical opinion that many a disease in the body is due to 
teeth trouble. And it is also said that when doctors could not diagnose a i ~ 

ease, they advise extraction of the ~eet  I have seen that in some cases thbS8 
extractions have proved fruitful. But in other instances they have not brought 
any remedy to t.he diseatfe that a man was suffering froID. :ijut that is a diff'ormt 
point. 

In the Bill I find a clause about a Dentist Hygienist. Such a person is q.e-
fined as one not being a dentist or medical practitioner but who scales, cleans 
or polishes teeth or gives instructions in dental hygiene. This wil'! be the fUlle-
tion of the Dental Hygienist. The course will be for two years. You will kindly 
gee that the function is purely cleaning of the teeth and giving instructions -.\ith 
regard to hygiene. And for this the students will be required to undergo a twO 
years' training. I would like to know how every one would wish to ke('p hi" 
teeth clean? How many of us educated people go to Dentists to keep their 
teeth clean? Teeth cleanliness may have been strongly advanced in the 
countries of Europe and in America, but I would like to ask how many of the 
members in this House have their teet.h clean. And merely for cleanillci 'he 
teeth, a student has to take a course ot two e r ~ I am driving hom!" thi& 
point. 

Shri H. V.Kamath: Is my friend in order in casting a reflection upon the 
teeth of Honourable Members here? 

Mr. R. K. Sidhva: I want to know what are those students going to do after 
they have t.akell their dr'gl'''p, or diploma after two :years Have the· Select 
Committee 01' the Honourable Minister consHered how 'hey are to emn ~ living 
after they leave their training college? They may be opening out shops for 
cleaning of teeth but will they earn sufficient for their maintenance? 'rhat i~ 
one point. 

The other point is the temptation of this kind to students to open their shops 
'IDd extract teeth. After all he has gone there for the purpose of earning. 

8hri K. 8ant.h&nam (;M:adras: General): Compulsorily extract! 

Mr. R. K. Sidhva: If he cannot get a proper earning, he will say I will clean 
your teeth and if a-.tonth has to be ·extracted he will d) it.. l therebl'e feel 
that this is merely a superfluous clause that has been inserted in this Bill <; 'ld I 
therefore do not see any necessity for students being asked' to take a two YC.HS' 
course and then be left to themselves for the p\ll'pose of their own earning. 

There are two other important points relating to registration of studolits in 
this Bill. My friends have objected to the two clauses that have been enume-
rated in this Bill. I also hold the same view. I have come across man,Y dell. 
tists who have opened up a practice for a number of years· without any dc:gree 
and they are flourishing. Not only that, but that they are successfully J,joing 
their work. I have also seen dentists with university degrees and also those 
who have specialized in dental surgery fail to make a mark r am glad that tbe 
Select Committee have made a provision lha1( those who have been in practice 
for five years. would automatically come unde-r clause (b). Hut l' fail to uncer-
stand why this difference has been made between these clauses. If YOll ~e~ 

the Schedule that has been printed-Part I-it says "The degree and WplOliWg 
in dentistry issued by any of the following authorities."-III part' II it ~ .. ys: 
"The degrees and diplomas in dentistry issued by the following authorities."-
The heading is the same. The names afe dift'erent. 'l'heftl' sre' fi~e categoris3 
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(Mr. R. Ii. Sidhu] 
~ er which this Part I has been i ~  for students and one is the UDlversity 
<>f Bombay in part I, and the Punjab University in Part. II. Why is that? 
Students from the Bombay university will be' allowed to register in Part. 1, III\d 
those from the Punjab university in Part II. 
Kr. Chairman: The Punjab University is now in Pakistan and t ~ iu a 

fore.gn territory. That is t ~ reason. 

Kr. B.. K. Sidhva: If that iH the inference of the Select Committeb that 
because due to partition those students who e ~e  their examibat:ulls 
.before 15th, August should be taken and regi'ltered in (Ii), then it i;; the greater 
reason they should be included in List-A. If the University of Punjab \'/3S 

,equivalent to the University of Bombay, then because of partition the students 
,should be asked to suffer: This is a great anomaly. 1 cannot understanrl it 
.and I hope this will be remedied. If it is due to partition then it is wiong 
!because the students are not to suller on account of partition. 

You were referring to the Board of Examiners, College of e ti~tr  

Karachi. With due respect to you I submit that I have personal knowledgtl of 
this college, being originally a resident of Karachi. While it is true 'hat the 
.college was startE'd in 1\)26 with a few students, you will bear in mind thBt the 
college in Calcutta was started in 1920. I was told that it stBrted witl: six 
students. The population of Calcutta in 1920 was 13 lakhs. r ~  !)I,pU-
lation was 2! lakhs. So .!Iven the number of students in pr.oportion of pop Illa-
tion is certainly much more. But take Bon.bay. Bomba I started :t college 
in'1931. It had a population of 12 lakhs. So because the Go\'emment aud thE' 
medical people here lagged behind in introdncing colleges for den ti t ~  the 
'students did not come forward and therefore B city like Bombay did not P(,5"dS 
,a college till 1931. On the other hand, an ambitious person, passed ont from 
'Germany, came to Karachi and thought that a dentistry college should ~ 

>opened cmd he made a start with three or four students Rec;wse he sturted 
with three students, it <loes not go to prove that the curriculum given there o~ 

the degrees or diplomas there were inferior. Nothing of the kind. 

On the contrary you Sir made reference to the Governor's speech. I have 
the said speech here as well-the speech was made by the proprietor of this 
hospital which was known as the Lakshmimaya Patel Dental Hospital. Sit!d 
was IInnexed to Bombay till 1936. In 1937 the legislature came in. In the in-
terim period a GOVE',mor was appointed. So in 1936 the CTQvernor opened t.his 
.college. These were. the remarks made in the public speech by the ro rie ~r . 
.. A striking feature of this is that students come here from all parts of India. 
'The number today is 57 and the group i e~ students from Kathiawur, Guje-
rat, Berar, Satara, East Khandesh. Indore, Punjab, Ferozepore, Central ILdia 
Provinces, South India, the U.P.. Baroda, Bombay, Peshawar, 'fravancor{', 
Baluchistan. Portuguese Goa, Bihar, Orissa, Cutch, Bengal and of eOllrs'} 
Sind." This is an exhaustive list and I can assure you from mv pC'rsonal ex-
perience that really the .sind people did not take as milch adv'[\nts[e of this 
college as outsiders did. The accommonation was so small that ultimatelv ; he 
ro~rietor had to purchase a new building and he opened a fine delltistrY. I 
,can say t,hat this is one of the hest, though I cannot say that it is the best, as I 
have no knowledge of the other colleges elsewherE'. I want to make a re ~ t 

of the photograph of the hospital which has been reprodnced in this panHlllet 
\~  the hospital was opened by the GovenlOr. The professors. numbere'.J. 17 

in 1937. There are 54 figures in this photograph. It was not a college ·-,;th a 
small, staff. I would certainly put it in thE' first rank. I do not say that 
becRuse 'it existed in Karachi and I came originally !rom Karachi thertfore it 
should be given prominence. When you mad" this remark of course you had 
not the o~ t information."" ....... 
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. 8hri H. V. ][&math: On a point of order, Sir, is'my friend referring to the 
rer ~ ~ ot the Chair or to those of my Honourable friend 1'1I11di.t Thakur 1><1, 
BhargavlI? 

Kr, B.. X. 8idhva: The chair is in a dual capacity and I am perfectl,y justi-
fied in makina my remarks. I cannot say that Palldit Bharghava said so. I 
know the parliamentary practice. Therefore I submit that to stat.e that this 
college is of no high rank is not correct. Jt may be that some other coIKgf), 
bave been excluded from this list and I haw, no objection if they are incluJ"d. 
To sav that such and such a college is not recognised, therefore the Ka"llChi 
o e ~ does not deserve to be recognised is absolutely inferior. 

Then there is the other facter. In this college there were 21 dental chairs. 
I would like to know from Honourable Members how many chairs exist ill the 
Calcutta college or the Bombay college. These days each chair costs Rs. :l,U'O, 
in those days it might have cost Rs. 600 or 700. This Karachi dentistr,Y has 
the fullest equipment, X-ray and all other paraphernalia which are reqUlr"tl in 
Ii modern dentistry. Out of the total passe'd out only three per80ns al; in 
Karachi and the rest of them are practising in other parts of Ind!a. 

Pandit Lakshmi Xanta )(aitra (West Bengal: General): What is the nU1l1Ce!' 
of students turned out? 

Mr·, B.. X. Sidhva: 185 according to my knowledge. 

Pandit LakShmi Xanta )(aitra: And they are 'all carrying 011 their dej)rf>da-
tiOIlS in India,? 

)(r. B.. X, Sidhva: I told you that three of them are in Karaehi. 

It hus been stated that the Board of Examiners was granted all the ht J alll!' 
ary 1942. Some of the students passed ant in H)43. It was stated that the 
co'llege was closed dowll in 1941). J a111 not fully aware of· that. After 1!J4:.! 
most. of us were in jail. I however understand, it did close. The reasou '''Ii; 
that most of these dentists enlisted in war service and the students too took to 
active service. The college does not exist now, because the propriet{)r hll. l-,il, 
Sind. I submit that the arguments advanced against this collegEo are r ,t 
~orre t  I do not understand the classification of I, 2 and 3. On.; universitv 
degrees are given in one class and another uni,-ersity of a sister provincE' i ~~ 

-degrees in the second class. Why this college which is one of the be;;t sllOa!d 
have been given classification in No.2 I do not nnnerstand. If it is due to par-
tition it should be rectified. I insist upon it that the Honourahle 1Iini,-'_er 
should rectify the mistake. If there arE' any other reasons I shall be plea,,( d to 
hear them. 

8:1' I welcome this Bill. \Ve required a measur" of this kind IlHlhV vpur,; 
ago. E'Ven though late it should be administered in ali the pro\"inccs< to' -the 
f e~t extent. With these \yords I strongly support this Bill AS com-e,ved f~ fi1 
-the Select Committee. 

Shri Rohni Xumar Ch'&udhuri (Assam: General): Sir, this Bill deal;; with 
'human teeth. If there was any doubt in this matter, that has been set at "est 
by this clause which says: ' 

"the performance of any operation on, and the treatment of any disease deticieney Of 
'lesion of, human teeth or jaws." ,/" , 

\Ve must confine our remarks to the human teeth. Human teeth" lose all 
their value when they come out of their Erocket. They are quite unlike 'the 
tusk of an elephant the value of which is enhanced after it comes out of the 
jaws of the elephlont. 
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fShri Rohini Ku,mar ~ ri  
The human teeth are a very good friend as they help you to masticate your 

food and digest it. It is a very great friend t<> the woman also, because it helps 
her to smile freely. B.ut when it begins to give trouble it becomes a ten'ib:", 
enemy. When you have to remove some of your teeth and have to go to the 
dentist it becomes a terrible misforlune to the man or woman.. So It i~ jn 
the fitness of things that 80 many IVlembers of this House should be spe,tki:lg 
enthusiastically on this subject and that we should all congratulate the IIonour-
able Minister in charge of this Bill for giving an official recognition to the c1c'1bl 
troubles of human beings. The rapidity with which iwm,m tooth is being 1:~

moved by expert dentists, as well as by non-expert dentists, is bound to i11l 
evrryh(ldy with a sense of dismay. I do not wonder chdt my Honourable frielld 
Mr. Kamath or any other unmarried man should be very nervous "bont ihe 
rapidity with which human teeth are being gradually .·emoved. My Honourable 
'friend Mr. Ramnarayan Singh says that everybody should be allowed to e tr t~t 

teet ~ et er he comes from ~forei  country or comes from here>, wh,,;"hell' 
he is trained or isuntrain,:-d, he should have a hand in removing teeth. 

Shri Ramnarayan Singh: I never said that everybody should be [tllowuL 

" Shri Rohini Kumar Ch&udhuri: What will be the position of mp,rl like my 
fr;end Mr. Kamath? Certainly he would like to tighten up the e i ~i  a 
little bit more. I think our salvation Jies in having a very strict rcgi>;tr'i-Lior, of 
dentists. Unless we have a very strict registration we run the great danger of 
heing rid of human teeth very soon. From that point of view I welcome ,hi3 
legislation. 

:\-fy Honourable friend Mr. Sidhva was ~  that +h;l.,e dentists were prowl-
ing about with a view to find out somebody whose teeth they could exiraet. He 
said they "'ere going about like that for want of employment. There are Eaally 
300 million eo e ~t e populat.ion of our Indian Dominion. Out of thHt 
number 150 millions, I presume, have teeth and about 75 millions have Ledh 
which should be removed immediately. These 75 million people who have 
diseased or decayed teeth should be able to give enough occupation for the (1,,'1-
tists who would be regisfiered.· 

But then there are certain points in this Bill which I do not under.tand . 
. Recognition has been given to three classes of eo e~o e class educabed in 
Bombay and Calc-ut.ta, the second class educated in U.K., Punjab, Germany, 
America and elsewhere and the third class belonging to Vienna or persG'1 
possessing any other qualifications recognized by the Council. But the Illost 
dangerous class has not been brought under registration at ~t e eiab3 of 
medical practitionerE. They are not affected by this Bill. Any medical practioner 
can remove anybody's teeth with impunity if he so chooses. This Bill does not 
apply to the registered medical practitioners. Section 49 lays down: 

"Provided that the provisions of this section sball not apply to practice of dentistry by a. 
registered medica.l practitioner. '!. 

}[y Honourable friend Mr. ~ir i  W'lS speaking from fiction.. I do not 
kr·ow whether the instance which was given b) my Honournb1e friend Mr. 
Kamath was true or false, but that related to a dentiEt. I know of an HonDlll' 
able Member of this House who was one of the leaders of our Province an,] h.>. 
had dental trouble while in jail. It was in 1922. The Civil Rurgeon 1e~ 

they would not allow any outsider to ome~  he removed his firmest ;,00th 
and not the painful one. He removt'd the wrong tooth with the result that all his 
teeth had ultimately to be removed. He was granted leave hy the Govel1l-
ment. This is a very dangerous class of people-these medical practiticlJlll's 
who have no idea of dentistry but who are supplied by Government with n II :1 e 
implements of dentistry. They get it free. They have not got tn pUTc:bnsc it. 
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Every Civil Surgeon has got a Bet of implements of denj;isWy. I am not thlIlll.-
ing so much of leaders or Members of thj; Legislature nOW butT am afraid of 
the consequenees to the <>rdinary prisoners in jail. If these untrained medical 
~ tit4 er  who indulge in removing the teeth of the prisoners are allowed to 
do so it means a greater danger than any dentist trained or un'traine.d who ,has 
at, least learbt it only a few years ago and who has some actual practice in den· 
ti~r  .so I would submit that this proviso should not have been there. This 
is really giving them an advantage of practising in competition with qualified 
dentists and at the same time creating havoo. 

So far as the objection of my Honourable friend Mr. Ramnarayan Singh, 
raised in bis minut!) of dissent, is concerned, I thiuk his objection bas been very 
well met by sub-clause (2) of clause 33, which says; 

"A person domiciled in a Province of India .haU ~e entitled on payment of the prescribed 
fee to temporary registration ... a dentiot for" period Of live years, if h. haa been engaged 
in practice as a dentist &s biB principal means of livelihood in any Province of India for " 
period of not less than two or more than five yean before the date of the commenceinent of 
this Act, and .. person so registered shaJJ be entitled to permanent regiatBtion if within .. 
period of five years after that date he pasoee _ exam.ination which aatis1iea the requirementll 
of the Council." 

So that, under this clause, anybody who has dabbled in dentistry for a 
couple of J'ears can come and have temporary registration, and he !lan get per-
manent recognition afterwards. I should think this Bill has been liberal to un-
trained people and to people who are not ex;perieneed in e ti tr ~r t er than 
being restrietive. In many parts of India today we have not got qualified den-
tists and we have got to get treatment from somebody. We have forgotten the 
old met o ~ m spsaking of people of my ,age 'who are no longer young-by 
which you just tie a string and remove the tooth. That is a much better way. 
There is no serious consequence. You have not got to apply any tincturc of 
iodine or anything else. It is 0. lIimple msthod.In villages there lPay be 
simple cases where untrained dentists must be utilised and therefore I thip.k 
this law has been very liberal owing to the exigenoies of the circumstances in 
which we are now placed. 

Another thing which I fail to understand is the special exemption for British 
Inaian subjects. Why should we have e i e~em tio  for British subjeots 
of Indian domicile? Why should there be any distinction between a British 
subjeilt and a non-British subject? I think the whole object is to give prefer-
ence to people coming from the United Kingdom and who have been practising 
here. 

Kr. B.. X. SitUlva: For reciprocity. 

Shrl X. Senthanam: They are Indian citizens. 

Shri B.ohinl Kumar Oh&u4h.uri: I know df some German dentists and· some 
Jews who zlre excellent dentists and they have been here. They would 
he exoluded from the scope of the Bill while a British subjec'f "\II{luld be eligible 
lor the benefit. The reference to 'British Indian subject' oecursin sevilral 
clauses of the Bill and I hope the Honourable Minister wiUbeable 'to enligh·"'U 
us on this point. 'Sir, I support the Bm. . 
ShriO. V. -Al&geIJ&1I. (M;adras;Genera\): ;M:r. Chairman,if the .possE;ssion 

. of 'Strong -and .ell ''Set 'teeth 18 ·any qualification for speaking on this BilI then· 1 
have no doubt that the Hdoourable M;ember who !!poke sometime ·ago and· gave 
a dissertation on the science ,of dentistry to t~e House is the best qualified in 
this respect. I cannot boast ()f any such good fortune nor do I want to speak 
in any humorous "View ·ihis evening. Sir, it is common knowledge that there ia 
wqefrillac'k of hcUities fordentill .8'ducationin India today. 
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Our first aim should be to make 8ITangements as soon as possible to spread 
dental education. The Bhore .committee has recognized this and the ~ ort 
speaks as follows: 

"Unfortunately in India this matter has up to the preseut received 80 itt ~ attention from 
aniverBities or from the state that ther. are ouly 4 institutionaavailable for the training of 
dentists. I' 

That is the position. It is not as if this has DOt been recognized by the 
.ffonourabla Minister of Health. While addressing the All·India JJental Con-
ference at Bombay she made the following remarks: 

"The position today in respect of dental educatiou and of dent ... 1 service to the people la, 
8S we are all painfully aware, far behind that attained by the medical profe.sion and the 
"'eway to be made up is therefore great." . 

She again said: 

'It will be neceSBary to establish Dental Uolleges at the headquarters of otber provinces and 
the Government of India will do it. best to ....... m their creat.on lhrough its existing scheme 
of Central grants to promote provincial reconstruction programmes." 

So it is our good fortune that th'3 Minister in charge is fully alive to this 
problem and we can hope that she will do everything to spread dental edu0a· 
tion. If you look into Part I of· the Schedule, you will llome to kllow that in 
the "hole of South India there is not one dental educatlOnll: institution wbich 
is fit to be recognized_ I do not know whether there is any institution or not, 
but from the schedule we are not aware that there IS anv such institution. So 
we corne to the conclusion that the whole of South indla'is without any ~ i i  
for imparting dental education. It is not as if there are no dentists in Bouth 
India, out this Bill will not recognize them. m my opinion there is no use 
imitating other advanced countries in legislation alone. Dental education 
should precede dental legislation. This BIll suffers from this limitation, find 
to that extent I would say that this legislation is premature. I am glad to 
find that the same opinion is shared by one of the members I)f the Bhore Com-
mittee who went into this question. I shall read the relevant portion. 
",Dentistry as a science can make little real progress in this country Dntil it is upheld bJ 

suitable legislation directed to compulsory registration, and the prohibition of praeties b1 
unregistered persons. One of us (Mr. N. M. Joshi) is, however, of the view that such leglJi-
lation is premature, but if passed it should not be made applicable to tbos. area. where the free 
services of a regi.tered dentist are not made available within ~ ...... onable distance from the 
residence of a patient." . 

That was his view. Now corning to the relevant portions in the Bill, this 
Bill seeks to divide dentists into two classes, A and B. We are well awaIe that 
only a handful at present will be able to go into the A section. More than 90 
per cent. will be relegated only to part B. So"o/e will be crliating two oostes-
one. high and the other low. In my opinion without creating facilities for im-
parting proper education, to go and attack the profession in this manner is Dot 
justifiable. It is said that dentists who have been practising dentistry for liO· 
many years cannot be included in part A because they will sweep the elections 
and get their own men into the Provincial and All India Dental Councils. 'fhnt 
was what I heard the Honourable Minister say when she made her opening l'e-' 
marks. If that is tI,e fear, then ~  a result can be avoided by asking them 
to vote only for candidates who are qualified to be in part A., That can be 
done. This Bill again smells to(l much of foreign universities and foreigll 
degrees. If you go through the schedule you. will find that there areody 4 
Indian institutions recognized, whereas 18 institutions have been recognized, I 
'hink, in U.K., 2 in Ireland, 17 in U.S.A .. 1 in Canada, 2 in Germany and 2 in 
France. ·So it looks as thongh this Bill has come strongly under the infIue.:.ce 
af foreign degreed f~ educated gentlemen_ Withoutsuflicient daiia 
about all those universities we cannot say than everyone who has graduated in 
a foreign unrversify is a perfect dentist and that those whose practice may run 
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nen to ten years or twenty years, are not qualified or perfect dentists. . ~~t 
us examine the justification for this sort of discrimination. Th, ;B.ritiBh Den-
tists ~  which Beems to have been the source of inspiration for this Bill, has 
110t made 8lly sueh distinction. blr, the relevant section of ihe British Dentiata 
Act says: 
"3. (1) 'The Board shall admit to the dentists register kept ander the principal Act.-

, •• any person who makes an application in that behalf within the interim i'"flod lUld 
."tIm... the Board that h_ 

Ii) 1B of good personal charactel'; ana 

(u) was for any five of the seven yeal" inunedla!<lly pl·ecediag the commencemeut of ilua 
Act cnga.ged as nis prlnClpa1 means of h vellhood in tne prac'Llce 01 dcnlilstry m 
the brltlsn wands, or was aamlttell to memoersillp ,01 tnS incorporated' V_tal 
.society not. less than one year OeIore the commencement of thUJ Act; and . 

tIll) had at.tained tJlfd aie 01 twenty·tlll'ee yea.t's beiol'e the \ : ~e 1 e 1e  of thIS ~t  

Tllese are Ulle OnlY n,s.tr,C.LIOllS lor geliliU.lg entry lllt.o tll" deuHsts re~1 1e  of 
J!.jngland. 'Xnau 18 what UllIS ,act says. tiQ the source of lllspiratlon tor 1;nis lIJJl 
(loes not coutemplate any Buch dlscruruuatlOll as 18 sought .t.o be created by tais 
.bili. Un]Jle other hand, ~ cOntemplates on1y one eommoll reglo.ter lor ail 
.a.entlsts. Again .let us take the ,!;lllore Uommittee ,l:!,eport. ~ e  jilley, tnoug.b 
jilley want earlY leglsllltlOll on this m ~ter  ill my oplIlion have ~re o e  
ed any division of aentlsts ill:!p a. and .B c!asses. The report SIIYS_: 

. As in the case of pha.rmacists proVlsion snould be made for the inclusion in the P l'O'vin-
cial &gistel's of persons who, though not properly qualified, hav,; ueen engaged 1n t h. p.acWle 
of dentlSt1'Y for .. stated number of years. Thereafter the door of entry lO the prQfesaima 
should be once and for all be closed to such persons and restricted to the llOlders of approved 
dental qualifications." 

.so even they have not contemplated any Buch division as A lind B and .hey 
hllve also made a reference to pharmacists. The House only a few day,> a,o 
passed the Pharmllcy ;Bill, and there sub-section (d) of section 31 slIYs: 
"A person shall be entitled on payment of the prescribed fee to ·have his name entered ja 

1·he firit regiater if he IiBides, or cal'ries on the Lnuunes.s or proiessiop. of pharmacy, in t:M 
Province and if he-- ..-

(d) has been engaged in the compounding of drugs in a. hospital or dispells"'Y or ~er 
place III which drugs are regularly dispensed on prescriptions of medical practitioners for a 
total period of not leas than five years pnor to the date notified under Bub-section (:\)' of 
section 30." 

Anybodv who has read these two Bills will find that this Dentists Bill-is 
exactly of the same pattern liS the Phannacy Bill and .when such ~ dis, tinction 
has not been made in the Pharmacy Bill, I should like to )mow why tnat 
distinction has been made in this Bill alone? In my opinion, i ~te  of r~t
iug such qistinctions and creating heart·burning between one··seetIOn of dllPti.sts, 
and another, the Government should concentrate all their e ~r  and att.entlon. 
on providin<r greater and greater facilities for dental educatIOn. They should 
open colleg:s fn l1b many places as possible all o~er the country and try to ~
cate our young men in dentistry. ~  of ~om  that, ·tocome forward,WIth 
. a legislation like this ,is, to rp.y mind, like puttmg the cart, before the horse. 

Th :Shore Committee has gone into this ~ tio  in a detailed fashico. 
Th e  f opinion that taking that one dentist will be necessary per 5,(,00 of 
th:Y ~~ :tio  the present need of our country will t ~ somewhe;e ~ 
60 000 dentists. How are you going to create all these e ti ~  .Thls leglll-' 
laiion only.seeks to prevent dentists without recogntsed i:fi t ~:  irof 

in on their profession. Of course, its obvious purpose I.S 1;Q. ~ t  e pcop e = ~ m and untrained persons, but by passing this legIslation we are !loir 
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Joing to get all of a sudden from out of the vacuum 60,000 deJitists. There ale 

~o .ways ~f sB:ving the, people from untrained persons. One is by passing res-

trictlVe ~e 1 t ~  as th1s B1ll does: The other is to 12ut more and more trained 

persons III ~ e field, In my opuuon the latter is the better way and I want
 to 

Ja;r e~ 1  on that. So, instead of pursuing this Bill-I do not m~  that 

thIS Bill should not be passed. I oilly want the objectionable 
portions should be 

taken out and suitable amendments inserted so that the Bill· 
may be made as 

~e t e .to all ~ possible,-I urge upon the Honourable Minister to get as 

manY eX1stlllg nJt'c':cal colleges as possible to open special wings for dentistry and 
:ilius spread dental education in the country llo that we wt1l '

have the e eo~ r  

, ,army of dentists to treat the Nation. 

Again, in the ProViso to Seation 34 of the Bill it is g>;id: 

"Further a,pe1'l!Onregistered in Part B of 'the Register Shall b
e entitled to be registered 

in Part A thereof if within .. period of five ye .. rs he p .... es an e
xamination recognised 'for the 

purpose by the Cdltncil." 

I want to }mow how this is sought to be achieved. There lllay be about 

10,000 denlifts in the country who may corne under Part'B 
whereas I doubt 

w».ether there will be 1,000 dentists nuder Part A. I want to know 
whether there 

will be examinations held or courses open for an these people who have gOt >lie 
. misfortune to be placed in Part ;8, and 'how that examination 

will be conducted 

''fiM how certificates will be issued. Dr is it simply a consolation 
proviso sa.ying 

'fhat these people will get into Part A proVided they pass th
e examination? Is 

there any fllcility tor all these people to undergo conrses of stud
y if they so want 

and then pass ~ e examination, or will they be suddenly called upon to sit for
 

tift examination and to take their chance of promotion to A Class?
 

Again, a third class of dentists has been created. They are peo
ple who hava 

'hlid a practice of less than five and more than two years. They go into a seps· 

~r e temporary register and they alsoSIe asked to pass an examinatio
n within 5 

, ye&rs, How are they going to be treated? Are they going to be treated dilier-

enll..Y from the Part B dentists? How many are expected to come under t.hat 

temporary register? If it runs to SOUle thousands, are there fa
cilities for cours('s 

ofatudy for them and ran they sit for AXBminations Rnd pass th
e tests? 

So, all these anomalies and difficulties arise!llid 'we will not b
e solving the 

<problem by creating a higher caste and a lower caste. On the other hand, I 

would urge upon the Minister to concemrate on providing more and
 better fllcili· 

Iiies far'1iental education. In my opinion, that is the only way 
to face the prob-

.umand solve it. 

-llirils:. '9atIl&IIIUD:Sir, the question Dl&y now be put . 

.,. OUinnau: The que.stion is: 

~ t the <i1ieiiionbe'nl)w put." 

~ e motion 'was  adopted. 

lJIJ..e AMembly thsn adjou1'fIsd till /I Qutm-sr to Breve.n. of 11te mock on 
ftllr .. 

,"' .. he t.!6th1lf,brtlM!l 1948. 
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